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PARLIAMENTARY DEBATES
(P a r t  I — Q u e s t io n s  and A n s w e r s )

Thursday, SOth March, 1960.

The House met at a Quarter to Eleven of the Clock

[ M r . S p e a k e r in the Chair]

OEAL ANSWERS TO QUESTIONS

A t t a c k  o n  Sa id p u r  K hxtrd V i l l a g e  b y  P a k is t a n  P q l io b

’=1208. Shri Sidhva: (a) Wild the Prime Minister be pleased to state whether
RD attack was made by the Pakistan Patrol Police Force on the border village
of Saidpur Khurd on the banks of the river Ravi on or about the 28th Deoenn- 
ber, 1949?

(b) If so, wbat was the casualty and we^e there any daipage î?
(c) Have Government taken up the matter with the Pakistan Governnieni

and if so, has any reply been received from them?
The l>epaty Minister of External Allaini (Dr. Keakar): (a) Yes. Our Polioe

Patrol was fired upon by Pakistan National Guards near the village >f Saidpur
KhuÎ .̂ \

(b) No casualty or damage has been reported.
(o) No. According to the Inter Dominion Agreement incidents of this kind

are discussed at periodical meetings of Police officers in the two Punjaos.

M a n u f a o t u e b  o f  M o t o r  Sp a r e  P a r t s

’*‘1209. Shri Sidhva: (a) Will the Minister of Industry and Supply be pleased
to state whether any automobile factory has been opened for the manufacture
of radiators and cushion springs?

(b) If so, what is the name of the factory and what was the output and
value thereof during the year 1949?

(c) Besides these two articles, are there any factories started for the
mar.ufacture of any other accessories for motor vehicles?

The Minister of Industry and Supply (Dr. 8. P. Mookerlee): (a) and (b).
No, but Messrs, Premier Automobiles which have already been manufacturing
some components, have recently equipped themselves foF the pmduction of
radiators and cushion springs. Actual manufacture hag not yet started.

(c) Yes.

( 1 1 4 5  )



Shrl Sidhva: Am 1 to understand that the radiators are not yet mHnufnctured,
or are they being actually manufactured?

Dr. 8. P. Moolcerje*: Their mHiiufacture has not yet stiirted. They are
going to be manufactured.

Shrl Sidhvt: What about the cushion springs?
Or. 8. P. Xooker]e«: Cushion springs are being manufactured, j understand.
ghri Sidhva: How do their prices compare with those of imported cushion

springs?
Dr. 8. P. Mookerjee: 1 have not got the information.
Shrl 8idhva: WUl the country be self-sufficient in the matter of cushion

spiings and also the radiators?
Dr. S. P. Mookerlee: So far as radiators are concerned, that is our expe(*ta- 

iioii.
Bhri l^agi: Are these radiators to be manufactured for all typen of cars,

or are they to be used for only one type of cars?
Dr. S. P. Mookerjee: We expect them ultimately to be used for all type^

of ears.
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G lyceeine  and  Sacohaeine

'̂ 1210, Shrl Bldhva: (a) Will the Minister of Induitry and Supply be pleased
to state whether glycerine and saccharine are produced in India ai>d if so,
what was the total quantity produced in 1940?

(b) What is the total value of glycerine and saccharine imported from
foreign countries in 1949?

(c) What is the total annual requirement of India of these articles?
(d) Is there any scope for expansion of the existing factories to produce

mire of these articles in order to make the country Felf-sufficient?
nie Minister af Industry and Supply (Dr. 8. P. Mooker]eei): (a) The p.o- 

duction of glycerine in 1949 was 1,718 tons. Saccharine is not produced in
India.

1948-49—
' Glycerine Rs. 1,177.

Saccha^’ine Rs. 12,19,514. ^
(c) Glycerine 1,000 to 1,200 tons.

Saccharine about 90 tons.
. (d) Yes, in respect of saccharine. The country is already self-sufficient in
respect of glycerine.

Shri Sidhva: May I know whether any gly'serine was imported into this
country during the last year?

Dr. 8. P. Mookerlee: Yes. I gave the figure. For 1948-49, glycerine was
imported wort^ Rs. 1,177.

Sliri Sidhva: Was any representation made to Government for the starting
of a factory for manufacturing saccharine and if so may, I know whether that
a()plication" was rejected, and if so on what ground?



Or. 8. p. MookerjM: No application has been rejected. In fact we wanted 
to encourage a factory which proposed to start the manufacture of saccharine.. 
They had decide to do it in co-operation with an American firm. Arrange- 
inents were made for plant and machinery. But the firm backed out and we 
are now negotiating with some other concerns for the starting of a factory.

H ides  and  Skins (Expobt)

’̂ 1211. Dr. M« M. Das: Will the Minister of Oonmiorco be pleased to state:
(a) the value of exports of hides and skins and tenned lisatter, separately

to dollar areas and to sterling areas during the years 1947-40, 1948-49 and 
1949-50; and  ̂ ,

(b) the amounts of export duty collected during those years?
The Minister of Oommerce (Shri Neogy): (a) A statement giving the re

quired information is laid on the Table of the House. [See Appendix VI, 
annexure No, 9.]

(b) No export duty as such is levied on hides and skins. But under Section 
3{1) of the Agricultural Produce Cess Act, 1940, a cess is levied on the exports 
of raw hides and skins. The amounts of cess collected during the years 
1947-48 to 1949-50 were as follows: . 8

1947-4 8....Es. 2,14,099.
1948-4 9....Rs. 2,40,488.
1949-6 0 ....Rs. 2,81,688. ^

{April 1949 to January 1950).
Dr. M. M. Das: Sir, may 1 know whether it is a fact that the export of 

raw hidee and skins and half tanned leather has come down considerably now- 
«idays. in comparison with the previous year?

Shh Neogy: I would not say they have come down considerably this year, 
that 16* 1949 as compared to 19fe. But it is a fact that due to the partition 
of the country we have lost a good lot-of our hides and skins of good quality. 
Then there are the provincial ban on the slaughter of cows and the inerensed 
tanning capacity in the country, and these make it difficult for us to find suffi
cient hides and skins for being used in the country.

Dr. M. M. Das: Have Government revived any complaint from the hides 
«nd skin traders requesting for the removal of the difficulties in their way?

Shri Neogy: Yes, we receive complaints now and again. But as I have 
pointed out, there are three factors—or rather two in particular, first the 
partition of the country and then the banning of the slaughter of cows, and
these mighl ultimately put an end to this export trade in the future.

Dr. M. M. Das: Has the ban on the slaughter of cows been the catise of
reducing appreciably the export of hide?

Shrl Neogyr Yes, that is what I have been told.
Shri M. A. AjydJXgta: How far has the partition of the country reduced the 

-quantity of hides and skins available for tanning in South India and how ia9
interfered with t<he export? .

Shri Neogy: We are concerned with the total available raw material. Bo 
Ux as Pakistan is concerned, although the quantity may, not be very large, ̂
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Pakistan areas used to supply the better types of hides and skins and we 
have lost all that. But if normal trade can be resumed with Pakwtaji, and 
if we can get this supply back, the position might improve*

Shri Deahbandhu Gupta: May 1 know, Sir, whether any evidence has 
come to the notice of Government of useless cattle being diverted to Pakistan? 
Has there been any large scale movement of cattle from India into Pakistan?

Shxf Neogy: It may be so, but 1 am not personally aware of any sucb 
movement.

5TRT : ^  5fTTT ^  ^

Bstti Oovlnd Dm : Has any such scheme been submitted to the Goveni- 
ment that Oo8hal%a should be established in every State and tanneries sei
up for the disposal of the useless cattle dying there?

8hii Neogy: That is primarily a matter for the State Govermnent*.
Shri BaJ Bahadur: What is the value of the hides, skins and tann»d leather 

used by the leather industry in our country?
Bluri Keogy: I am afraid I shall ask for notice of that question.

E x p e n d i t u r e  o n  E x t e r n a l  P u b l i c i t y

"̂ 1212. J)T. M. M. Das: Will the Prime Minister be pleased to state:.
''a) the expenditure incurred by Government for external publicity during, 

the year 1949-60; *
(b) the total number of officers employed for external publicity;
(c) the methods of recruitment of such officers; and
fd) their monthly salary including dearness allowance?
The Deputy Minister of Xztemal ▲flairs (Dr. Keskar): (a) The -budget 

grant for expenditure to be incurred by Government on external publicity 
during the year 1949-50 was Rs. 33,71,900. The actual expenditure during 
the jear is likely to be Rs. 33,51,000.

(b) 36,
(c) Selection by the Union Public Service Commission.
(d) Rs. 42,627 p.m., (including foreign allowance in respect of officers 

posted abroad).
Dr. M. M. Dm : May I know the normal channels and met^iods of employ

ment  ̂ along which foreign publicity is carried out?
Dr. Kedcar: This question would entail a detailed reply and I think during 

the dieciiSKion on the Budget we had gone into this question in detail but if my 
bon. friend is interested, I can give him a very defiled note in this connec
tion.

Dr. K . M. Das: May I know wheither the expenditure incurred by the All 
India B îdio for broadcasting to the foreign countries is included within this 
expenditure?
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Dr. Kdikat: No.
? 8Hii BathAMWamy: Js it a fa-̂ t that due to the ineffective machitiery cer
tain forei^ countries are igiioi^ant of the real condition of India and parti- 
<5ularly with regard to Kashmir?

Mr. Speaker: Order, order.
' SAfdikr B. B. Min: How far publishing of the taaterial for external publidty 
is the sole concern of the External Affairs Ministi*y and how fat* the sole con
cern of the Infomrjation and Broadcasting Ministry?

Dr. Xeflkar: The publishing work for the external publicity is done by the 
Information Ministry. No publicity material is directly prepared by the 
External Publicity Section.

Sardar B. 8. Man: Is it not a fact that sometimes publicity is delayed 
because of the two-fold Arrangement at present existing?

Dr. Xedcar: Sometimes there is delay.
Prol. Baofa: Is it a fact that some of the External Public Relations Officers 

were appointMi without any reference to the U.P.S.C. to start with and after
wards they were brought back here from their various places of office to be 
interviewed by the U.P.S.C.?

Dr. Keskar: Yes.
Prol. Banga: Why wus it done?

The Prime Minister (Shri Jawaliarlal Nehru): That was because the Com
mission Bummoned them. I may mention that it does seem rather extra
ordinary that we should incur a large expenditure, for a ten minutes interview, 
for a person to come from Washington to India. Some more speedy device 
should be devised for such interviews.

Shri Keaava Bao: May I know whether the Government is aware that our 
external publicity is inadequate? If so, what proposals have they got for 
improving the same?

Mr. Speaker: This was referred to in the previous discussion.
Shri Joadxim Alva: As Prague is the most important Capital after Moscow 

will Govemtnetit reconsider the appointment of a Press Attache which has 
♦been axed?

Mr. Speaker: He is making a suggestion.
Shri Bathnaffnramy: Do Government propose to take early steps to re

organize the external publicity machinery?
Mr. Speaker: Order, order.

Ghee and Rice imported from Nepal

^1218. Dr. M. M. Das: (a) Will the Minister of Oommerce be nleased to 
state what amounts of ghee and rice have been imported from Nepal into 
India during 1949-50?

(b) What is the value of each of these imports?
(c) Is th^re a?iy other food-stuff imported from Nepal into India?
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The ICiBifter of CkMnmeroe (Shri Veouh: (a) to (c). I plaoe on the 
Table of the House a statement showing the quantity of ghee, rice and other 
foodstuffs imported into India from Nepal during the. year l9i9-60. There it 
no land customs line between India and Nepal and no arrangements exist far 
the proper re^stration of the entire trade between the two countries. The 
figures shown in the statement represent rail traffic in seliected articles registered) 
at ccrt̂ ain railway stations on the Nepal border, adjiwjent to the more impor  ̂
tant trade routes between India and Nepal. Only quantity is r^ rd ed  and 
Value figures are not available.
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STATEMENT

Ohee  ̂ rice and oih6rJood»mffa imported from Nepal for 8 months from April to November 
during tĵ e year 1949-50

Foodstuffs Quantity in Mds.

Ohee 9,824

Rice—husked . . 224,254

Rice -  tanhusked (paddy) . 171,404

Oram and Pulse 17,812

Wheat . . 3,820

Other food grains . 109,237

Mustard and Rape Seeds . 158,680

T o t a l 696,031

Dr. M. M, Dai: May I know whether these foodstuffs have been imported 
into this country according to some Trade* Agreement between the two countries 
or there exists a free trade between the two countries?

Shri Keogy: There is no trade agreement between Nepal and India. Thia
representfi a free flow of certain commodities into India.

Dr. M. M. Das: May I know whether these imports have been made 4>y 
the Central or Provincial Governments or by private individuals?

Shri Neogy: Mostly by private individuals as ffia* as I am aware. In tha
case of rice, there may be an agreement with the Central Government but
I am not aware of it definitely.

Dr. M. M. Das: May I know in whose favour the balance of trade is at 
present?

Stoi Veogy: We have no statistical data to judge the volume of trade bet
ween the two countries.



. I ron and  Stbbl  im pobteu  on B arter  Sy stsm

*1214. Sliri KaMva Bao: WiU the Minister of ftiduitey and 8iW »y be pleased 
to state the quantity of iron and steel inipoited into India on barter system in 
the years 1948-49 and 1949-60?

Hie mnfarter of Induttiy and Supply (Dr. 8. P. KoAer)ee): 1948-49: Nil.
1949-60: 13,000 tons.
Shri Xesava Bao: What are the -countries from which we import iron and 

steel ?
Dr. S. P. liookerlee: Is the hon. Member referring to barter stock or the 

entire stock?
Mr. Speaker; He is referring to barter. ,
Dr, S. P. Mookerjee: U.K. 22,500 tons. France 80,000 tons-
Shrl Kesava Bao: How do these quantities compare with our export of 

iron ore ?
Dr. S. P. Mookerjee: So far as the U.K. is concerned, in lieu of 45,000 tons 

of iron we got the quantity I just mentioned.
Dr. V. Subramaoiam: What are the other commodities exported or imported 

on a barter system?
Dr. S, P. Mooker]ee: Which commodities he is referring to?
Dr. V. Sulvamaniam: General, other than iron
Mr. Speaker: The question is restricted to iron and steel.

I mport of D ibsel O il E ngines

^1215. Shri Alagesan; (a) WiJ the Minister of Oommerce be pleased to 
state whether it is a fact that Government have banned the import of diesel oil 
engines below 25 H .P.?

(b) When was this ban imposed?
(c) What was the cost of diesel oil engines (i) below 25 H.P. and (ii) above 

26 H.P. imported in the year ended on the date on which the ban waa imposed?

The Mlniater of Oommeroe (Shri Heogy): (a) Except for a temporary 
stoppage oi the issue of licences for import from countries other than Czecho
slovakia and Western Germany during the period July-December 1949, no 
ban a.9 such has been imposed on the import of diesel engines below 25 H.P.

(b) and (c). Does not really arise. I may, however, add that the im
port of diesel oil engine is not separately recorded in the Sea-borne Trade 
Accounts of India, and therefore the time and labour involved in coJIocting the 
price ptr unit data will net be commensurate with the object expected to be 
achieved. •

Shri Alagesaa: Are these engines from Dollar areas or Soft Currency 
areas? ‘

Shri Neogy: Mostly from Soft Currency areas nt the present moment.
Shri Alagesaa: Are Government aware that small power engines are used 

for Qgricultunil purposes? ‘
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Shii Neogy: Yes, some of them are. •
Shri AlageBan: Did th  ̂ Government of Madras make any representation 

that this bun Rhould be removed as it affects the G.I\t.F. campaign?
Mr. Speaker: That does not arise.
Shri Alagesaa: Was the Agriculture Ministi^ at the Centre con îuited in 

this matter?
Ifr. Speaker: I have called the next question.

tiMtrooLiHo OP Salt  from  In d ia  to Paktstak

^1216. Shri Alagesan: (a) Will the Minister of Induitry and Supply be
pleased to state whether Government have any information as to whether salt 
is being smuggled fl^m India into Pakistan?

(b  ̂ What steps have Government taken to prevent smuggling?
The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Small

quantities of salt are reported to have been smuggled to East Pakistan,
(b) I’reventive parties patrol the border areas, check passengers’ luggage 

at the border stations and general preventive checks are also exereisea at 
vulnerable points.

Sardar Sochet Sindh: Is it not necessary that Pakistan should eat the salt 
of India so that better relations are engendered?

Speaker: Order, order.

M anufacture of D iesel  O il E ngines

*1217. Shri Alagesan: (a) Will the Minister of Industry and Supply be 
pleased to state what are the companies that manufacture diesel oil engines 
M ow  25 H.P. ?

(bj Wliat is the number of such engines manufactured in the year 1949?

(c) WifMt is tlje demand in the counti’y for such enginee?

The Minister ot Industry and Sui^y (Dr. S. P. Mookerjee): (a).

(i) M/s. Kirloakar Oil Engines Ltd., Poona.
(ii) M /b. Cooper Engineering Ltd., Satara.
(iii) M/d. Buflton and Hornsby Ltd., Bombay.
(iv) M/s. Oriental Engineering Works Ltd., Delhi, Shahdara.
(v) M;ft. Saraswatl Industries Ltd., Ohaziabad.
(vi) M /h. Kiilko Engineering Woikfe Ltd., Ichhal Kearanji (Kolhapur).

fb) 1946.
(c,) 12,(X)0 to 18,0(H) approximately.

Shri Alagesan: What is the target of produ'ition agreed to by the maiiu- 
facturerf  ̂ in ;i Conference convened by the Government for the current year?

Dr. S. P. Mo<^er]ee: We have fixed it at 4,000 this year and we î jcpeot 
we may be able to go beyond that in 1950.
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Shri JdSgMUi: Has any assurance becu giveti to the Ministry of Agricul
ture at the Centre that there are <3nough of these engines manufactured in 
the oounia-y? ■

Dr. S. P. MookeijM: They know the total quantities available in India and 
WB are importing what is needed in addition.

Prof, Ranga: Are Government giving any protection to these Diesel oil 
engine manufacturers?

Dr. S. P. Mookerjee: No, except that we ai« reflating i^e imports in 
«uch a way that the engines which are produced in the country can bfe sold.

])r. DeahmnUi: May I know if there is any control over the prices ai whicH 
ithesa are to be sold by the manufacturers?

Dr. 8. P. lb>oker]«e: No, Sir. The prices in some cases are lower than 
ihe import prices, and so no control is necessary.

w f h t  3ft #  ^  f w  5TT

f  I ?ft 3ft arrir?? 3rt f f

Seth Oovlnd Das: The hon. Minister just now stated that the import is 
being controlled. Then, may I know whether the number of diesel oil engine? 
which are now being imported is being decreased day by day?

Dr. S. P. llookerjee: We have fixed it at 5,000. I think that for the
preseiit that will be in accordance with the demand of the country.

Shri Sidhva: May I know whether the makers of these diesel engines
manufacture engines for automobiles also?

Dr. S. P. Mookerlee: No, not for transport, for which a liberal import j)olicy 
is being followed.

Oh. Banbir Singh: May I know whether Government propose to control 
the prices of these engines?

Dr. S. P. Mookerjee: I thought the hon. Member was against all ^̂ ontrols.
Shri Alagesan: Is it a fact that the importers in Madras are not able to 

meet the demand and there is a long waiting list of customers with them?
Dr. S. P. Hookerjee: We have not received any complaint.

R av t̂ M aterials foe Prodtjotion of A tomic Bnbrgy

'̂ 1218. Shri Kidhorimohan Tripathi: Will the Prime Miniater be pleHsed to 
state whether the raw materials for the production of atomic energy are available 
in India in adequate quantities?

The Prime Minister (Shri Jawaharlal Nehru): So far as is known they tire 
not avnilable in the required quantities in India at present.

Shri Kiahorimohan T^pathi: May I know if any researches are b?im!: coiried 
on under the auspices of the Government of India for the production of atomic 
energy in India?

Shri Jawaharlal Nehru: I have made repeated statements on that point. 
We are carrying out not only research, but we have put up a pilot plant afso for 
that purpose.
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Import Of Alum inium

'C1219. Bt. V. Subramaniam: Will the Minister of Industoy and Supply
pleased to state:

(a) the quaiititv of aluminium imported annually during the years 1945-46^
1946-47 and 1947-48:

(b) the total annual requirements for the country; and
(c) the import duty on Aluminium realised every year from  1946?
^  Ministar of Industry and Supply (Dr. 8. P. Mookerjee): (a) to (e). A

statement is laid on the Table of the House.
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STATEMENT

(a) The Total quantity of importe of aluminium of different description's into India 
during the years 1945-46 to 1947*48 is as follows :

Ytar Quantity of Aluminium wrought
and unwrought imported into India,

1046-46 5300 tono
1040-47 11700
1947-48 12450 „

(b) About 20,000 tons a year.
(o) The total approximate import duty realined on tiluminium and aluminiuok 

manufactures aiseasable under item 66 and 66 (I) of the Indian Customa/Tariff 
is given below :

Year Aniount of import duty realistd

1045-46 Rs. 26,64,000
1946-47 Rs. 57,48,000
1047-48 Rs. 81,22,000
1048-49 Rs. 70,10,000
1940-50 (upto 3Ist Deoomher, Rb. 58,48,000
1940)

Sbii Desbbandhu Oupt*: What is the total production of aluminium in 
India?

Or. S. P. Mookerjee: This was given a few days ago.
Mr. Speaker: Is it a long statement?
Dr. Ss P. Mookerjee: The Indian Aluminium Co. can produce about 2,500 

tons per year and the Aluminium Corporation between 1,200 and 1,600 tons 
per year. The total is about 4,000 tons.

Sluri Deshbandliu Gupta: May I know what proportion of the imported 
aluminium m used by the utensils industry?

Dr, S. P. Mookerlee: The total quantity required for the utensils industry 
is about 15.^^  ̂ t»ons.

Dr. V. Riibramaniam: What is the import duty collected on aluminium?
Dr. S. P. Mookerjee: I have not got the total amount collected. In 1950 51, 

Bs. 237 por ton on ingots and Bs. 46 per ton on sheets.
Dr. V, Sutairamaniam: What is the quantity of aluminium that we g«t from 

mines in India?



Dr. 8. P. Kookeriee: There are no inineB here.
Dr, 11. M. Dm : May I know the total quantity of aluminium imported into 

this country for prefabricated houses? "
Dr, 8. F, Mookerjee: No sepamte account has been kept.

# 5 iftfqyygT ff: m  m sRhr ^  spt ^  t  %

s r ^ # '  ^  ÎTT JT«irSR5ftJT

?T̂ r̂TT #  *i5nr^ 3Tn> *75r3r ^
^  t  ^  ^  spn fT?: 5  ? '

Seth Gkyvind Dm : Is the hon. Minister aware that an Aluminium Factory 
is under construction in Madhya Prndesh and whether the Madhya Pradesh 
Government have requested the' Government of India for some help; and if so, 
what action do Government contemplate to take in the matter?

Mr. Speaker: I am afraid it does not arise.
Setb Oovlnd Dm : What about indigenous production?
Mr. Speaker: The question is restricted to imports and requirements.

A bro-sorap used  fob M anufacture  of Cooking U tensils

H220. Dr. V. SubramAQiam: (a) Will the Minister of InduBtry and Supply
be pleased to state whether it is a fact that a large quantity of aero-scrap of 
unknown composition has been finding its way into the utensil manufacturing 
industry?

(b) If so, what is the action taken by Government to prevent the industry 
froii* using such metal?

(c) Was any enquiry made into the probable bad effects of vessels made of 
such scrap when used for a long time in cooking food and if not, why not?

Tlie Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Yes.
(b) A standard specification for aluminium utensils is being prepared.
(c) Yes.
Dr. V. Subramaniam: May I know whether any analysis of the composition’ 

of the metal has been made and, if so, what is the composition?
Dr. S. P. Mookerjee: I have not got the actual analysis here. A report has

been made by the Director of the All India Institute of Hygiene and Public 
Health nnd also by the Cawnpore Ordnance Factory.

Dr. V. Subramaniam: Is there any ban on the use of these utetisils? Is 
there any Government notification?

Dr. S. P. Mookerjee: Theiie is no legal ban as such.
Dr. V. Subramaniam: Are Government going to impose a ban on the use of

these utensils if they are injurious?
Dr. S. P. Mookerjee: It is very difficult to enforce it, but the matter is 

being discussed.
Dr. M. M. Dm : Have the Goveniment issued a statement discouraging the- 

people of this country from using the utensils made from this scrap metal
Dr. S. P. Mookerjee: Some local warning might have been issued I do- 

not knew if the Government of India have issued any.
Dr. M. M. Dm : Does it mean a warning by the Provincial Governments?
Dr. S. P. Mookerjee: May be.
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Obsbrvation of Sarvodaya Day in Indian Embassies

*1321. Shri Kamath: Will the Prime Mlnistar be pleased to state
(a) whether any directives or instruotionB were isBued to our Embassies and 

Missions abroad as to the manner in which Sarvodaya day—the anniversary of 
Mahatma Gandhi's death—was to be observed; and '

(b) whether it is a fact that our High Commissioner in London gave a recep
tion to India’s Air-Marshal designate on that day?

The Deputy Mlniiter of Xxtemal Afialn (Dr. Xeskar): (a) No.
(b) A reception was given by the High Commissionef for India iti London 

to meet Air-Marshal R. Ivelaw-Chapmaa on 30th January, 1950, before his 
departure for India.

8hri Is it not the policy or prar t̂ice of the Government to issue
instructions to our Embassies and Missions abroad as to how certain historic 
days in our national calendar should be observed?

The Prime MinMer (Shri Jawaharlal Nehru): Yes, 6ir. Government have 
made it clear that normally speaking work should be carried on. On this 
Accasion of the 80th January wiiich is a sacred day for us, Government diftclded 
la India not to have it as a holiday but as a working day. and so in regard 
lo this particular day, no instructions were issued. People are presunied to 
know how they should function. In regard to this particular reception, I 
might point o-ut that such things are in the ordinary course of that office work. 
People coming or going have to be met and spoken to. There is no question 
of celebration in that sense. It is Government’s policy that as far as possible 
♦•he tendency for holiday-making should be discouraged.

Shri KAmath: I agree, but is it the view of Government that this grand 
reception given to the Air Marshal-designate was part of the normal routine 
work of the day?

Shri Jawaharlal Nehru: Yes, Sir, not of that day partî ‘̂ularly, but it is 
the normal routine of the work of that office.

Shri Kamath: Could it not have been postponed to the next or some other 
day?

Mr. Speaker: Order, order.
Shri JaTraharlal Nehru: I do not Hee any iiiappropriateness in a small formal 

function beiijg given on that day. As a matter of fact on thi? ?/Hb January 
business was carried on here as usual. -

Shri Kama.th: May 1 know on what scale this reception was held and how 
many gû f̂its wore invited to this function?

Shri Jawaharlal NehrU: A number of officials were invited. I could not give 
the numbi'r.

Shri Kamath: In regard to which f)articiilar dates in our national calendar 
are instructions issued at all to our Embassies and Missions abroad?

Shri Jawaharlal Nehru: In regard to January 26th. Every foreign country 
wants to know our national day. IVeviously the House will remember that 
we have been observing August 15tb ris ouv national day and Jan\iary 26th 
was observed i'̂  India as a national day but not in the same ŵ ay. Since 
last year \vc have madfi it clear thjit Januar̂  ̂ 26th should be our national day. 
That" is so far as the foreign Gov(^rnments are concerned. The othor day we 
observe in our own ŵ ay. Foreign Governments do not w{mt two national 
days for each country. So, only two days have been mentioned, January 
26th and in a somewhat smaller way August 15th.
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Slgri IpimaUi; Whs the attention of the High Commissioner in London, 
at least lat^r on, drawn to the fact that it was inappropriate to have held thi» 
reception on that day?

Ml, Speaker: Order, order, The hon. Prime Minister has already statedt
that Government did not consider it inappropriate.

Shrl Kamath: Very inappropriate and undignified.
Dr. Dedimiilch: It should not have been done.

ImFOBT of QPTICAli F eam ss

*1222. Sardar Hukam Singh: (a) WiU the Minister of Oommerce be pleaaed
to state the value and the number of optical frames imported into India during 
the year 1949?

(b) Are there any factories in India manufacturing these frames?
(c) Has any protection been given to this industry in India?
(d) Have any licences been issued lor the import of sheets for the manu

facture of these frames during the last three months?
The Mintoter of Oommerce (Shri Heogy): {a) Import of optical frames is i ot 

separately recorded in Ihe Sea-borne Trade Ac'^ounts of India and the informa
tion is not therefore available. Steps are however being takea to record such 
imports separately in future.

(hi) Yes, Sir.
(c) While tariff protection has not been accorded to this industry, substantial 

assistance in the form of a reduction in the import duty on the mw materials 
used in the manufacture of these frames has been granted.

(d) Yes.
Sardar Hukam Singh: Have Govemmont any information as to how many 

licences were utilised and goods actually imix>rted and how many remained 
unutilised?

Shri Neogy: J am afraid I will have to ask for notice of this question.
Sardar Hukam Singh: Is it a fact that our licences permitted only 112 

pounds of sheets to be imported while the minimum that was acceptable to 
the foreign firms was 224 pounds, and hence no licences could be utilised?

Shri Hoo|gr: I shall look into this.
Dr. Deshmukh: May I know if there is any agency to check as to whether

the licences issued by the Commerce Ministry are utilised or not?
Shii Keogy: We get figures of actual imports later on. From that we can 

find out how much of the imports have actually come,
Shri Tyagi: Have any cases been brought* to the notice of the hon. Minister

of people having got licences from the Ministry and reselling them at a higher
price to other parties?

Shrl Haogy: Unless my hon. friend gives any specific instances, it is very 
difficult to find out the exact position.
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Chilliss  (Export)

: (a) Will the Minis 
arkets for Indians ol

(b) Are there quota and licensing restrictions on the export of cbiUies?

*1228. Shri S. 0. Samanta: (a) Will the Minister of Oommerce be pleased 
to state what are the main markets for Indians chillies?



The Miniftter o! Ck>mmerce (Shri Keogy): (a) The main markets for Indian 
chillies are Ceylon and Pakistan.

(b) In conformity with the general policy of Government, licensing restric
tions on the export of chillies have been reduced to the minimum by allowing 
free exportf  ̂ within certain over-all quotfis.

Bhrl 8. 0. Suninta: May I know what are the reasons for imposing these 
prohibitionfl and reftriotionf?

Shri Neogy: There is no pi-ohibition. There is an overall restriction as 
regards the total quantity of chillies that could be exported to the different 
destinations.

Shri Alagesan: ^fay I know how much is permitted to be exported?
Shri Ifeogy: For the current year, for Ceylon 10,000 tons; to other destina

tions, 1,B30 tons.
Shri Deshhandhu Oupta: What are the countries to which pepper is*exported?
Shri Neogy: I am afraid I will have to ask for notice of this question.
Mr. Speaker: The question does not arise.
Shri S. 0. Samanta: In which parts of India do chillies grow most?
Shri Alagesan: May I know what quantity has been exported to Ceylon?
Shri Neogy: I do not think the full quantity has been exported.
Mr. Speaker: Samanta s question stands.
Shri S. 0. Samanta: In which parts of India do chillies grow most?
Shri Neogy: I know of Bihar, and Madras also. I am not sure about the 

otlier parts of the country.
Shri V. J. Onpta: In view of the shortaa;e of chillies in the country, will the 

hon. Minister put a ban on the export of chillies?
Shri Alageean: May I know whether there are any difficulties on the Ceylon 

•ide in the way of exporting chillies from here?
Shri Neogy: I do not know of any special difficulties.
Shri S. 0 . Samanta: Is it a fact that on account of the restrictions on the* 

export of chillies from India, most of this trade has shifted to Pakistan?
Shri Neogy: I have already stated that thei'e are no definite restrictions or 

prohibitions. We have set apart certain quotas and even the quota does not
ieem to have been fully utilised in the case of C»eylon,

PLTWOOD FaCTTOBIŜ

•1224. Shri S. 0. SamanU: Will the Minister of Induatry and Supply be
pleased to state: ,

(a) whether Government propose to install plywood factories in India.
( b )  if BO, w h e n ; a n d
(c) how much plywood was manufactured in India and what was the tota) 

demand in the years 1948-49 and 1949-60?
The Minister of Industry and Supply (Dr. S. P. Mookerlee): (a) and (b). 

Government are exnnjining u proposrd,
(c) 1948—53:72 million sq. ft*.

1949^8:00 **
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The annuHl demand for both these years is estimated to be 150 railllou square 
ieet.

Sbrl S. 0. SuunU : For what purposes is plywood generally used?

Dr. 8. P. Moidterjee: For tea chests and for oommercial purposes.
Sbri 8. 0 . SamknU: Whut are the principal raw materials required for 

its production?

Dr. S. P. Mookerlee: Of course, plywood.
Shri Barman: To what extent is our production deficit of our requirements?

Dr. S. P. ICookerJee: We need about 100 million square feet, according io 
the Tariff Board s report, for tea chests, and about 50 million for commerciiaJ 
purposes. Our production target is 63 million square feet, for this year, which 
may go up to 7() million.

Shri Barmaii: From which country is our deficit being imported in the first 
î.\ months of this year?

Dr. S. P. MooJc6rlee; Mainly from Finland.

Shri S. 0. Samanta: Will the protection for the Indian plywood indu.str>’ 
i)t continued and if so, for how many years?

Dr. S. P. Mookerjee: The larif! Board has not reported yet. I cannot now 
«ay for how long it will be continued.

Shri Alagesaa: Is it imported direct from Finland or through the United 
Kingdom ?

Dr. S. P. Mookerjee: It is coming from various countries.

Shri Barman: Is the hon. Minister in a position to say for what quautitiea 
licences have been given to Indian firms and for how much to the British
a g e n c i e s ?

Dr. S. P. Mookerjee: I cannot say to whom licences have been granted. But,
I can assure the House that we have taken some positive steps for the purpose
-of improving the plywood industry in this country and it is our hope that we
will b  ̂ able to produce what we need and that we will be able to utilise what 
we produce.

Shri S. 0. Samaata: May I know how many factories are there in India 
apfl where they are located?

Dr. S. P. Mookerjee: Forty-five. Two in North India, twenty-three in
Enst India and twenty in South India.

Siiri Challha: What is the total quantity of tea chests produced in India 
out of this plywood?

Dr. S. P. Mookerjee: 1948—45:10 million sq. ft. 1949—*38:90 million sq. ft. 

Mr. Speaker: Next question.
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A ttack b y  F rench Soldiers n eab  M ahb

^1226. Shri Damodra Menon: (a) Will the Prime Kinlstef be ) leased 
to state whether it is a fact that on 5th February, 1950 a party of French 
soldiers entered Indian territory at the railway station at Mahe, tried to remove 
forcibly a displaced person and inflicted injuries on four Indian citizens?

(b) Is it a fact that after this incident, Indian sympathisers in Mahe are 
subjected to severe repression and that rowdies with the active help of the 
French Police are entering their houses at night, destroying property and harass
ing women and children?

'c) Has it been brought to the notice of Government that these harassed 
people are running away to Indian territory as refugees and if so, what steps 
do the Government of India propose to take to put an end to this state ol 
affairs ?

The Deputy Minister ol Zxternal Aflain (Dr. KeiOcar): (a) Complete details 
regarding the incident are not yet cleared up, but according to present informa
tion a contingent of 23 French Military personnel, proceeding to the Mahe 
railway station, clashed with about 40 Indian civilians, including some refugees 
from Mahe, about a hundred yards from the station,

(b) The Government do not have any definite information, although it has 
been reported that the attitude of the lo'̂ al Administration has become stiffer 
towards the relations of the Mahe refugees and those involved in the incident.

(c) No such reports have been received.
Sliri Damodra Menon: Is it a fact that the French Administration of Mahe 

attempted to annex a bit of Indian territory a few months ago?
Dr. Keakar: I do not think there is any question of annexation. It is true 

that the French Police did encroach on a section of Indian territory; but when 
their attention wae drawn to this, they withdrew.

Shri Damodra Menon: Is it true that the names of Indian sympathiseis are 
omitted from the list of votei*̂  in Mahe?

Dr. Kei^ar: We have not had any confirmation about this harassment of 
Indian residents. I may tell hon. Members that with regard to this question, 
an enquiry is going on and the main diffio^ulty why we have not been able to 
clear it up is this. The version of the French policemen and that of the 
civilians who came into clash is contradictory. Evidence is being taken to 
find out who is really responsible for this incident.

Prof. Banga: Damodra Menon is ivsking another question.

Shri T. 4s far as I am aware, our Government are negotiating with
the French iOovemment with regard to the French possessions in India. I 
would like to know how long approximately it will take for us to get back 
thes<‘ possessions from the French and others.

Mr. Speaker: That is entirely a different question.
Prof. Baijiga: Has it been brpug^t to the notice of Govemment-^this is the 

question of ®Ir. Damodra Menon—-that the names of some of the Indian 
sympathisers in Mahe are being omitted from the voters’ list by the French 
authorities ?

Dr. Keikar: The question of Voters List la a much larger one than the 
specific complaint that Prof. Ranga has put forward. For ttie moment, Oov-



emment has no information with regard to this. I might add that there have 
been complaints not only from Mahe but from other French possessions also 
thnt the names of pro-Indian voters are being omitted from the list.

Shri Kamath: What were the reasons given by the French Police or French 
Authorities for the trespass on our territory? Was it due to ignorance or some
thing deeper? ' ,

Dr, Keskar: My friend has misread the question, which relates to a fight 
as a result of the Freir^h 8oldierb entering Indian territory on their way to the 
Mahe railway station. They have to pass through Indian territory to go to the 
railway fitation. A fight took place on what the civilians say was Indian 
territory and there was also the other allegation that it was French territory.

Shrimati Ammu Swuninadhan: Do Government contemplate sending some' ' 
one from the Government of India to enquire thoroughly into what is happening 
in Mahe and thus get first hand infomiation rather than dealing with the 
mntter by correspondence alone?

Dr, Keskar: It is not being inquired into by correspondence. In fact our 
Ootisul General at Pondicherry is looking into the question.

Shri Ra] Bahadur: In view of the farjt that the names of a large number 
of Indians in Mahe are eliminated from the electoral rolls, are Government 
considering any proposal to do a way with the- procedure of referendum for 
the..........  •

Mr. Speaker: Order, order. It does not arise out of this question.

H and -m ade  Paper

’ 1226. LaIa Achint Ram: Will the Minister of Induabry and Supply be
pleased to state:

(a) the quantity of hand-made paper produced in the country;
(b) the quantity of hand-made paper used by Government; and
(c) the steps taken by Government for the encouragement of this cottage

industry!'

The Miniater of Industry and Supply (Dr. S. P. Mookerjee): (a) 350 ton .̂
(b) The followmg quantities were utilised bv Government during the years

1947-48 and 1948-49:

Year Hand •made D, O, Hiand mad€
Note Paper envelopes,

1947-48 48.772 sheets. 45,350 Nos.

1948.49 46,206 eheet*. 41,828 Nor.

(c) The question of the purchase of the maximum possible quantify of 
band-made paper of suitable quality for meeting Government requirements is 
already under active consideration. Our Embassies abroad have also been 
requested to popularise the use of hand made paper. All possible
assistance by way of technical advice, transport and mari^eting facilities, is 
nflForded to the industry.
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«T5 ^  ^ qr if f ^ t  5[5nqT stttit t  ?

XiiU Achint Bam: Will the hon. Minister be pleased to state which are 
places ill India where this hand-made paper is manufactured?

Hr. S. P. Kookerjee: Mostly done on cottage industry basis.

<Hf^r^<r»T: A ^  ^ %  f%fr ^  5rTf5ff ^

Lala Aohint Bam: J want to know in which of the States it is manufactured?
Or. 8. P. Mookerjee: It is done in Poona, Chunar, Calicut, Wardhftr 

Bantiniketan» Trivandnim, Tanjore, Uttar Pradesh.

^  ^  ŝTT̂ nn =*(T]|?Tr ^ ^

^  ^  qr?T *F>f t   ̂ '

Beth Govind Das: I have seen the spelling today and the question detiniteiy 
deals with paper and not pepper. I want to know whether Government have 
got any scheme for the development of hand-made paper industry and 
•ni ôurajfing its use in the Centrally Administered Areas, in particular?

Or. S. P. Mooker]ee: As I said, we want to encourage the greater uso of 
hand-made paper for governmental purposes.

8hrl Goenka: What is the tonnage of the paper, consumed by Government? 
1 want to know what was the consumption in terms of tonnage and not in 
terms of sheets?

Or. 8. P. Mooker]ee: It is difficult to weigh them: it related to so many
departments. .

Shri B. X. Das: May I know whether there has been an increase or do- 
cr«^e in the total production during the last year?

Or. 8. P. Mookerlee: The production has increased.

Dr. 1(« M. Das: By what percentage is the cost of hand-made paper more 
than that of mill-made paper?

Dr. 8. P. Moolcerlee: I have not got the percentage: The price i? certainly
biffbor.
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Dr. Dethmukb: As a result of the Japanese experts coming here and 
teaching some cottage industries to our people is the i»oduotion of hand-made 
paper lutely to go up?

Or. 8. P. Xooker]e6: It is quite possible.

flhrl K. ▼•Uyudlum: Is any subsidy given to this cottage industij?

Sr. 8. P. HookMlM: Oovemment purchase means subsidy.



H in d u  Prisoners tak bn  at Skardu

♦1227. Lala Achint Bam: Will the Prime Minifter be ploased to state:

(a) the number of Hindu prisoners taken into custody at Skardu;
(b) the number of women prisoners in the custody of Pakistan; and
(c) whether any agreement has been arrived at regarding their transfer to 

Bharat V
The Deputy Minister of Xztemal Affairs (Dr. Keskar): (a) About 170 Hindu 

ard Sikh Civilians were taken prisoner at the time of the faJl of Skardu.
(b) A large number of non-Muslim women are held up in Pakistan and in

the tenvtorv occupied by the so-called Azad Government, but it is not pcdsible 
to give even approximate figures as we have no means of aaoertsinin  ̂ thorn 
Wo have however received information that there are about 132 worrien det*enus 
in the i*uinp near Kawalpindi where refugees from Skardu, Gilgit and other
placcs in the Northern Territories are being kept.

(c) There already exists an inter-dominion agreement about the transfer of 
unattached women and children but so far there has been lit̂ Je progi*ess in 
getting the women and children in question transferred to India. As regaids 
the other women detained in Pakistan, our High Commissionev has presf̂ ed 
the Pakistan Government to release them but the proposal hua not yet been 
accepted by that Goveniment.

Lala Achint Earn: Can those prisoners who are at present in the custody 
of I'akistan correspond with their relatives?

Dr. Keakar: Prisoners or their relatives?

THT; sRT #  fin n w  a m  ^  jttvt

*PT 5  ?
Lala Achint Bam: Cun these prisoners correspond with their relatives?
Dr. Keckar: Up till now they have not been able to conimunicato with 

their relafWes, though I think some have been able to make k.iov/ii the faet 
that they were prisoners there.

TPT : WT 3̂RTSft TT ^  BTTITT 5 ?

Lala Achint Ram: Are they permitted to exchange (iorrespondence?
Dr. Keskar: I may inform the hon. Member that the latest infoimation i« 

thiit the lî 2 women detenus have been transferred to the Women's Camp ijfc 
Lahore.
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Olani Q. 8. Kasaflr: I have received two letters expressing grief from ft
girl detained in the camp near Rawalpindi where refugees from Skardu are
being kept. Have the Government also received any such report direct?



Dr. Keskar: Our Deputy High Commissioner in Lahore has tned to get 85 
much inforrjiatioi) as i^ossible about these detenus. Aff I said, after a lot of 
pn̂ Bsure they have j.ow been brought to the Women's Camp at T.aliore and 
we are trying to ĵ -jt them released as quickly as possible.
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Giani G. S Musaflr: Have the Govennnent themselves nrnde i\)w enquiry 
into the (.'i’nculties faced by them in respe' t̂ of food and clothing:?

«#!■ I 'ST'f «r^ TTW55fTft ^  I 3W

w 3Tr f  ^  t  f<T tjiT ^  wk  ^r^ir i

Dr. Keakar: Government had done its best to render ass:siiai»!e tc those 
p(‘r îcrs. But fio Icng as they were detained at llawalpiruii, nothin*; siU s- 
t’iUti;'.! coula be done. Now since they have been removed t.> laliore, )t is 
hoj-.ed that we bhfdl be ablt to hel]j them a little more.

Ch. Ranbir Stngh: Do Government propose to seek the help of the United 
Nations Organisalion to get these women released?

Mr. Speaker: Ord'tr. order.

PftOPRRTIRS ACQUIRED FOR LEGATIONS, EMBASSIES, MiSSIONH, ETC., A bROAD

*̂ 1228. Lala Ra] Kanwar: Will the Prime Minister be pleased to state:

(a) the brief details of the properties acquired by Government in foreign 
countries for the various Legations, Embassies, Missions etc.; and

(b) the price paid for the acquisition of such properties in the respective 
countries?

THe Deputy Minister of External Affairs (Dr. Keakar): (a) and (b). A 
statement is laid on the Table of the House [̂ S.ee Appendix VI, annrxure 
No. 10.]

Lala Raj K:--nwar; What is the total value of the nropei'ty heloni'i’iL: to
(rovt?.i,ment in foreign countries?

Dr. Keakar: I am sorry T cannot give that information ofif-hand. The stat̂ *-
ment I have laid on the Table is a vei^ long one.

Lala Raj Kanwar: Have Government formulated any policy with regard to 
the acMiuiŝ ition ci immc\ablc property in foreign countri.̂ s*.' M^y I krow 
whether that ])olio\ favovirs outright purchase instead ot laUnig pvopc>rHes on 
rent?

Dr. Keskar: Govermi)ent's policy is as far as possible and whenever finance
permits, to purchase property,, as ultimately it is cheaper for us.

Lala Raj Kanwar: Which is the oldest property belongiv.;’  io f^oveinment in 
any f^iiign country?

Dr Keskar: I cannot say whi-.h is the oldest. In Washington, Canberra and 
l,oi:(lpn we have norortist which are the oldest.



Lftta Ba] Kaawv: May I know whether any portion of those properties is 
surplus to our requirements and, if so, whether it is let out on rent?

Dr. Keskar; There is no surplus property.
Sliri Brajeshwar Prasad: Will my hon. friend tell us the price of the new 

building which has been purchased in London for the residential accornmodation 
of our High Commissioner?

Dr. Keskar; This question has already been replied to on the floor of this 
House.

Shri Brajeahwaar Piaaad: Was the l)uilding purchased with his iq)provftl?
Mr. Speaker: Order, order.
Shri Kamath: The question has not been answered, Sir.
Mr. Speaker: I have not allowed it.
Shri Kamatli: Ts it a ffict that this dî al about the purchase of this build

ing in London for the residential or other purposes of our High Commissioner 
was put through before approval by the Standing Finance Committee?

Mr. Speaker: Order, order. The hon. Member is raking u[) old matters. 
There has been a discussion on this matter before.

Lala Raj Kanwar: May I know whether the value of such immovable pro
perties generally has appreciated or depreciated since they were acquired?

Mr. Speaker: It is a very general question,
Shri Karmarkar: May 1 know whether it is a fact that the new building 

‘ India House’ purchased in Ne\\ York is very badly furnislied at present, and 
whf'tber Government proj)ose to jnovide the minimum furniture for that House?

Mr. Speaker: Those are questions of detail which hardly arise.
Shri Tyagi: Is it the intention of the Government to make any further 

similar purchases in other countries?
The Prime Minister (Shri Jawah&rlal Nehru): We would veiy much like to, 

if the Finance Ministry will help us in doing so.
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Permit to Mr . H abibur  Rahman  to enter  Germ any

*1229. Shri Kamath: Will the Prime Miniater be pleased to refer to his 
answer given to my starred question No. 859 on 22nd December 1949 regarding 
Entry Permit to Mr. Habibur Rahman for Germany and state whether Gov
ernment propose to take up the matter with the Bonn Government?

The Deputy Minister of Sztemal Aifairs (Dr. Keakar): It has been ascer
tained that the Bonn Government are not empowered to remove- names of 
persons black listed for Entry Permits for Germany, The matter still rests 
with the Occupying Powers

Shri Kamath: Have any instances come to the notice of Government where
Indians whr w< re a«JKOciated with the Nazi regime in Germany as closely or 
as well as Mr, Habibur Rahman have been permitted to re-visit Gennany?

Dr. Keskar: Certain Indian nationals who were associated with the Nazi 
reginie have been permitt-ed, I cannot say whether they had been as much 
associated as Mr. Habibur Rahman—it is not possible for me to go into the



quefiition in detail But as I said, the power is not in our hands to judge 
whether he should be allowed to go back or not— ît is with the Ocoupyiug 
Powers. I might add that we did our best to get a permit for him to visit Ger
many but the Occupying Powers refused to withdraw the ban.

Stiri Kamstii: Did Government take up this matter only with the Allied 
Occupation Powers or did they try to contact the West German Government 
at Bonn in this matter?

Dr. Keikar: If my hon. friend had listened to the answer he would have 
found that it is no use taking it up with the Bonn Government because it has 
no power.

Slui Kamath: The point is..........
Mr. Speaker: Order, order. He need not argue the point.
Shri Kamath: The Minister replied, '*...it is no use...*'. I want to know 

whether it was actually t̂ aken up with the Bonn Government.
Mr. Speaker: When that Government has no Power, why should they take 

it up with them?
Shri Tirumala Bao: May I know whether this gentleman is an Indian 

national or a Pakistan national?
Dr, Keakar: It is very difficult to say. He was an Indian national before. 

I have not looked into the question.
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Shri Kamath: How many Indians.
Mr. Speaker: Order, order. The matter has been sufficiently discussed. 

Next question. :

Candidates fob I ndian  Foreign Service trained  A broad

^1280. Dr. B. S. Singh: Will the Prime Minister be pleased to state:
(a) the number of selected candidates for the Indian Foreign Service v/ho 

have been sent for training abroad;
(b) the iiamef, of foreign institutions in which t̂ iey are being trained;
(c) the number of candidates sent for training in Missions abroad;
(d) the names of the countries in which those Missions are located; and
(e) the number of candidates in each of those Missions?

The Deputy Minister of External Allalrs (Dr. Keakar):

(a) FiTBt batch in 1948 . . 7

Seoond batch in 1949 . . .  4

T o t a l  . 11

(b) All the eleven Probationers were admitted to the Universities of Oxford 
and Canibridge.

(c) to (â . Tlie first batch of seven Probationers completed their training 
in England in September, 1949, and thereafter have been posted to continental 
centres for the study of the foreign languages they are expected to learn. Four 
of them are learning French—two in the University of Tours and two in the



University of Paris—under tlie general supervision of our Ambassador in France.
Two are learning Bussian and are attached to our Embassy at Moscow. The 
seventh Probationer is attached to our Mission in Berlin and is learning German.

The second batch of Probationers is still receiving training in England and 
a similar programme will be arranged in their cases after the completion of 
the University terms. .

Dr. R. 8. Sin^: May I know, Sir, whether the candidates who have been 
«ent for training in foreign institutions are studying there as regular student*?

J)r. Xesfaur: They are regular students in the sense they are allowed to 
attend the course. They don't pass any examination.

Dr. B. 8. 8iiigli: May I know the speô ific courses they are desired to study 
and*the approximate length of their training period?

Dr. Kaikir: I would require notice for that.
The Prime MinUtar (Bluri J&w»harUl Vehru): If the hon. Member wants 

to know the courses, we can hardly supply from memory details of all the 
courses.

Dr. B. S. 8ingh: May I know the average annual expenditure incurred by 
the Government of India on each of those students?

Dr. Keikar: Once before I had given the total expenditure incurred in 
this connection. I cannot say how mu'^b it is per student, but on the whole 
it is about Rs. 40,000 to 60,000,

Dr. B. S. Singh: May I know whether there are any other Indians receiving 
similar training in those foreign institutions?

Dr. Keakar: I have no idea.

Shri Tirumala Bao: May I know whether the Universities of Oxford and 
Cambridge have got any courses for training students in foreign service? What 
particular branches of learning or institutions are there to train students for 
the purpose for which they are sent there?

Sliri Jawaliarlal Nebru: I speak without reference to my book, but they 
have not got courses specially for foreign service students but courses for 
foreign work, that is to say diplomatic service, etc. Many big Universities 
have those courses and such of our students as go there particularly take those 
subjects,

Shri Ooenka: How many are going to be selected this year?

Dr. Seskar: It will depend upon our needs—it ha« not yet been decided.

Shri Kamath: What, Sir, is the position with regard to the men officers in 
the Indian Foi’eign Service who have, or who subsequently acquire, foreign 
wives* and what is the position with regard to women officers ii? the Indian 
Foreign Service who get married?

Shri Jawaharlal Nehru: It is the general rule that officers cannot marry 
foreign wives without permission; if they get permission they may so marry. 
As for women officers marrymg, there is a general rule that it is open to 
Government to terminate their services, that is they may continue so long as 
Government allows them to continue but it is just open to Government to 
review their case after marriage.

. Shri Kamath: Is that rule not uniformly applied then?
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Sliri Jawahftrial ITelira: There are not many cases, of course. The point 
is that where it conies in the course of service it is applied; where for the 
moment it does not. it is not applied.

Saidar B. S. Man: May I know whether the number so far selected nnd now 
being trained for foreign service is sufficient to meet the demands of our 
Foreign -Sier\4ce, and if not, in how much time do we expect that oiir Foreign 
Service will be completely nationalized?

Mr. SpeaJcer: He means Indianized.
Shri Jawaharlal Nehru: Our Foreign Service is completely national at the 

present moment. I don’t know what the hon Member means.

Dr. B. S. Singh: May I knoŵ  whether the wives of our Foreign Service 
personnel are allowed to work in our Foreign missions where their husbands 
are stationed V

Shri Jawaharlal Nehru: There is no ban. I do not for the moment remem
ber any such case. It depends \ipon the circumstances and the individuals
concerned.

Shrimati Ammu Swaminadhan: In view of the reply that the Prime Minis
ter gave with regard to terminating the services of married women, is it the 
opinion of Government that a woman, as soon as she gets married, becomes 
inefhcient ?

Mr. Speaker: Order, order. She is arguing the question.

Shrimati Ammu'Swaminadhan: I am sorry, Sir, but I did not ask this as a 
joke.

Mr. Speaker: It is not a joke, but then it is a matter of opinion. He said
that the services may be terminated in the cuse of women.

# 5  % 3 r? ttt  3ft ^
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Seth Govind Das: May I know whether any such arrangements are being 
made in any University in India for imparting training in the courses of study 
which are taught in the Foreign Univei*sities so that our Foreign Service candi- 

. dates n iay  be able to receive training here, also?

^  , 3TWT ^
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Shrl Jaw^arUl Neluru: Yes, Sir. Arrangements are being made in cer
tain Universities. But, however, efficient may these arrangements be, we 
are of the opinion that they should study abroad for IJ or 2 years as after all 
they have to serve in the foreign countries. So, they should acquire know
ledge of the foreign countries. '
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Short Notice Queation and Answer

New  Postal B ates.

Shri Sidhva: Will the Minister of Oommunicattong be pleased to state 
whether he has any information to give regarding Government’s decisions as to 
Postal rates etc. supplementary to what he announced on the 21st March, 
1950; if so, will he give it?

The llinleter ot Communications (Shri Sidwai): The required information
is contained in a communique issued by the Director-General, Posts and Tele-' 
graphs, a copy of which is laid on the Table of the House.
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STATEMENT

Copy of a communique issued by Uie Director-General of Po$ts and Telegraphs, New Delhi,

The PostB and TelegrHphs Department will be introducing the following new facilities 
and changes during the year 1950-51. ’
(1) Local Lfitters.

Fiy>m April 1st next, post offices will receive and distribute letters and post caâ da for 
‘local' delivery at reduced rates. In rural areas, the area covered for local delivery will be 
the jurisdiction of every rural post office. In urban areas, the local delivery will cuv*r
not only the local municipal area, but also the adjoining rural area. The po«t offices ia
urban areas will announce tlie jurisdiction within which local letters will be delivered.

The eniboBsed post cards for local deliveries will not be available foir some time, but 
the public will be allowed to use blank cards with six pies postage. For the convenienco
of the public, blank post cards will be available for sale in post offices at the rate of four
cards for three pies.

It is not intended lo supply enilKissed envelopes for local letters and any envelope can 
be used with one anna stamp for local delivery. In order to facilitate the public, post 
offices have been supplied with packets of envelopes for sale at the rate of 2-annas per 
packet of 16 envelopes.
(2) Ltittr Canh,

With effect from the Isft October, 1950, the new letter card priced at li-annas will be 
introduced. It will be -̂anna cheaper than the envelope. Letter cards will be sent by sur
face route or by air whichever will ensure their quickei- delivery. The design has been 
finalised; they will bear the Asokan Capitol against light green background.
(3) P. and T, working on Suvdaj/a,

"With effect from the 1st Sunday in May, 1950. which falls on the 7th May, all post offices 
will be entirely closed on Sundays. There will bo no clearances of letter boxes and no 
receipt, despatch or deliverv of mails. Newspapers can post their Sunday editions in 
R.M.S. offices and the pubbo will have the facility of posting letters in H.M.S. offices« 
R.M.fi. Sections in trains and in letter boxes installed in Departmental Telegraph Offices 
but on prepayment of late fee. The public will also have the facility of recajying Expresf
Delivery letters on Sundays, which will be delivered from Teletrraph Offices like telegrams.
With effect from the 1st May, 1950, the delivery of Express Delivery letters will be effected 
from Telegraph Offices, which, in or»{cr to accelerate the sei'vice, will receive thorn direct 
from R.M.S. Offices.

Combined Offices will remain entirely closed on Sundays, except for booking and deli
very of late fee telegrams. Combined Offices at the headquarters of Districts will also 
attend on Sundays to the delivery of Express Delivery letters and collection of late fes 
letters. The Departmental Telegraph Offices and Telephone Exchanges will work on Sundays, 
as at present. The staff who come on duty on Sundays will receive a oompensatory hoH- 
day on other days of the week.

Shri Sidhva: Aftar the wpeech made by the hon. Minister in which he stated
that only IJ annas will be charged for local deliveries, may I know..........

Mr. Speaker: Order, order. The information is contained in the statement 
laid on the Table of the House. Let the hon. Member study the statement 
and then table questions if he likes.



Stall SldbT*: The communique was issued only two days ago. I have read 
it and arising out of that, 1 want to put a question.

Ut. Speaker: Not by way of supplementarfes now. The reply is more or 
less in the nature of a statement.

Shri Sldliva: 1 could not follow some of the points in the oommunique. I 
want t<) understand it and for the benefit of the public I want to clarify the 
matter.

Mr. Speaker: I am so sorry that it cannot be permitted.
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WKITTEN ANSWERS TO QUESTIONS

COBfPAinBS TBADING IK TOBAOOO

*1281. Shri P. K. BamialL: Will the Minister of Oommerce be pleased to state 
,the number of foreign trading companies and Indian trading companies in India 
trading in Indian Tobacco?

The Minifter of Oommerce (Shri Neogy): Separate figures for Indian and 
foreign trading companies in India trading in tobacco are not availablie. The 
total number of wholesale dealers in tobacco in India during 1948 was 325,509.

PltODUCTioN IN Mysore  I ron W orks

^1232. Shri Rudrappa: (a) Will i.he Minister of industry and Supply be
pleased to state the average daily production of pig iron and steel in the Mysore 
Iron Works, Bhadravathi?

(b) Have the O oven mien t of Mysore prepared any scheme for the increased 
production of pig iron and steel?

(c) If so, whal will be the probable cost of the scheme?
(gl) Have the Government of Mysore applied to the Gk>vernment of India or 

to the Internatiorfti Monetary Fund through the Government of India for u loan 
for the above scheme?

(e) If so, whnt action has been taken by the Government of India in this 
respect?

The Minister of Industry and Supply (Dr. S. P. Mooker]ee):

(a) Pig Iron—64 tons per day.
Steel—70 tons per day.

(b) Yes.
(a) Rs. 290 lakhs.
(d) and (e). An application has recently been received from the Govern

ment of Mysore asking for a loan of Rs. 2*7 crores from the Government of 
India which is under consideration. No application to the International 
Monetary F ind has been made.



L aboubbbs in  Mioa and  L ead  Mines  in  R ajasthan

*1283. Shri Balwant Sinha Mehta: (a) Will the Minister of Labour be pleas
ed to state what steps have been proposed to be taken to safeguard the interests 
of th  ̂ labourers working in the Mica and Lead mines in Rajasthan?

fl) Will all tĥ i Central laws be extended to them?
(c) Do Government intend to start Welfare and Uplift work for them and 

if so, when?
The Minister of IM xm  (Shrl Jagjivaii Bam): (a) to (c). The question of 

extending the Central Labour Laws to Rajasthan and of assuming responsi
bility for their administration in that area is under oonsideration. Labourers 
working in the mica and lead mines in Rajasthan will derive all the benefits 
confen-ed hy these Acta as soon as they are extended to them

Policy  bboabdino  invitiko  T bndbbs

*1234. Shri Balwant Sinha MehU: (a) Will the Minister of * Zndiutry and 
Supply be pleased to state whether it is a fact that some tenders are opened 
ouly in foreign countries?

(b) Do Government propose to make a change in the policy in this matter?
The Minister cl Industry and Supply (Dr. S. P. Mookerjee): (a) I would

invite attention, in this connection, to the reply given to part (c) of starred 
question No. 165 asked by Shri R. K Sidhva on the 9th February, 1960.

(b) No, Sir.
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A utomobile A ssembling Factobibs

^1235. Shri Alexander: Will the Minister of Industry and Supply be pL nsed 
to state:

(a) the number of foreign firms who have applied for permission to start 
automobile cssembling factories?

(b) the names of the companies and the countries to which they belong; and
(c) the number, if £̂ ny, of firms with whom negotiations are now con»plete?
The Minister of Industry and Supply (Dr. S. P. Mookerjee): (a) Two.
(b) and (c). Messrs. Standard Motor Co. Ltd., and Messrs. Roots Ltd., 

both of the U.K„ have been permitted by the Government to set up factorieB 
in India for the assembly and progressive manufacture of automobiles, in 
collaboration with Indian nationals.

E xpoet of T ea

*1236. Shri Bathnaswamy: (a) Will the Minister of Ck)mmerce be pleased 
to state how much tea was exported in 1948 and 1949?

(b) What are the principal countries to which tea is exported?
(c) What was the surplus tea left for internal consumption in 1949?



Tlie mniiiter of Oommerce (Shri Heogy): (a) Tea exported during 1948 and 
1949 is as follows;

1948-368,624,000 lbs.
1949-490,620,000 lbs.

(b) Principal countries to which t*ea is exported from India are—^U.K., U.S.A., 
U.S.8.B., Canada, Australia, Iran and Arabia.

(c) On a rough estimate, about 125 million lbs. of tea was available for 
consumption in India.

N on-ferbous Metals

’̂ 1237. Shrl P. Baal Beddi: Will the Minister of Industry and Supply be
pleased to state:

(a) the q\iantity of non-fen’ous metals produced in India in 1948 and 1949;
and

(b) the imports of the metals during the same period?
The Mlniater ol Industry and Supply (l>r. S. P. Mookerjee):
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(a) 1848—10,160 tons.
1949 -10,673, tone.

(b) 1948-1,02,737 tons.
— ^up t'j November, 49) — 85,039 tons.

J apan ese  P eace  T reaty

^1288. Shri Kamath: W ill the Prime Minister be pleased to state:

(a) what steps have so far been taken towards the conclusion of the
Japanese Peace Treaty; and

(b) at what stage the matter rests?

The Deputy Minister of External Affairs (Dr. Keskar): ProgresB in respect 
of the Japanese Peace Treaty has been slow owing to disagreement between 
some of the Powers concerned. The matter was considered at the Common
wealth Foreign Ministers’ Conference in Colombo last January when it was 
decided to set up a working party of officials in London to consider what
further steps should be taken in regard to this matter.

I ron and  Steel  (Import)

*1239. Shri Bathnaswamy: (a) Will the Minister of Industry and Supply be
pleased to state how much iron and steel is proposed to be imported in the year 
1950,?

(b) What is the quantity imported in the year 1949 in the category of pipes, 
tubes and fiUings'’

(o) How many were given licences for import of iron and steel in the year 
1949? ‘

(d) What is the lowest and highest quota given?
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ThB Minister of Industry and Supply (Dr. S. P. ICookerjae): (a) About 
800,OCX) tons.

(b) 26,215 tons.

(cj 713.

(d) Lowest quota : *019 tons.

Highest quota: 4,800 tons.

A menities to Pilgrims to H aj and  Manasarovar

*1240. Shri B. S. Aiya: (a) Will the Prime KiniSiter be pleased to state as 
to what amount of money Government spent during the year 1949 on Indian 
pilgrims going fo:* Haj?

(b) What amenities do Government provide to the pilgrims going on pilgrim
age to Manasarovor and what amount of money do Goveniment spend for them?

The Deputy ICinlster ol External Ailairs (Dr. Keflkar): (a*) Approximately 
Ks. 06,(X)0. This money is spent chiefly on vaccinations and inoculations of 
Haj pilgrims, police charges, and administrative expenses.

(b) The Central Government makes no special arrangements, but the 
Uttir Pradesh Government has improved conditions of travel by building 
roads, maintaining rest houses, and small hospitals and police arrangements.
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L ansdownb Su b -R boional E mployment E xchange

*1241. Shii B. S. Arya: (a) Will the Minister of Labour be pleased to state 
as to how many persons secured employment during the year l4i9 through the 
efforts of Lansdowne Sub-Regional Employment Exchange?

(b) How many persons of the Scheduled Castes secured employment and in 
'\\hich ■ departments ?

(c) How majiy women got themselves enrolled for employment in the sHine 
Exchange and out of them how many got employment?

(d) What was the total number of persons who registered with Lansdowne 
Sub-Regioiml Employment Exchange?

The Minister of Labour (Shri Jagjivan lUm): (a) 3,828 persons were places! 
in employment during the year 1949 by the Sub-Regional Employment Ex
change, Lansdowne.

(b) 430 Scheduled caste applicants were ]>laced in employment through this 
Exchanf^e during 1949. Of these, 5 were in Union Government, 131 in 8tate 
Government and 294 in private establishments.

(c) 65 women applicants registered w'ith this Employment Exchange for 
employment assistance during the year and 51 were placed in employment.

(d) persons registered themselves with the Exchange during the year
for employment assistance. .



B blt Fastener  Bolts

' 1̂242. CHani O. 8. Musafir: Will the Minister of Indoitry and Sapply be
pleased to state:

(a) whether it is a fact that belt fastener bolts are manufactured in India 
as a cottage industry;

(b) whether it is a fact that the import of these bolts has been stopped for 
the period from June, 1949 to June, 1950 to encourage the cottage industry;

(c) whether this temporary ban on import has affected the prices of the 
home goods;

(d) if not, whether an enquiry has been made to ascertain the causes for 
that;

(e) whether it is a fact that the ban on the import of these goods will be 
lifted after June, 1960;

(f) what is the duty levied on the goods that are imported; and
(g) whether it gives suflBcient protec.tion to the home industry?

The Minister of Industry and SvLpiiy (Dr. 8. P. Mookerlee): (a) Presumably 
the hon. Member is referring to belt fasteners. If so, the answer is in the 
affinnative.

(b) No licences were issued during the period from June to December, 1949, 
for belt fasteners. During the period January—June, 1950, licences for 
import of ‘Alligator* and ‘Jaokson' types only from soft currency areas will 
be issued subject to a monetary ceiling.

(c) Government have ja.o definite information.
(d) The case has been referred to the Tariff Board.
(e) There is no ban at present, .The question of licenshig import after 

June, 1950, will be considered at the appropriate time.
(f) 10 per cent, ad valorem.
(g) This is a matter for the Tariff Board to examine.

Faotoeibs foe A uto -R iokshaws

’̂ 1248. 8hri 8an]ivayya: (a) Will the Minister of Indutiy and Supply be
pleased to state whether there are factories in India which manufacture Auto- 
Eickshaws?

. (b) If the answer to part (a) above be in the negative, is anjr proposal under
consideration of Government to start such factories?

The Minister o! Industry and Supply (Dr. 8. P. Mookerjee): (a) and (b). 
No.

R aid  b t  Pakistanis on K ashaloabi in  Bih a b

n 2 U . P id . 8. H. Mishra: (â  WUI the Prime Minister be pleased to state 
whether an armed gang from Pakistan raided Kashalgari in Pumea district of 
Bihar a few days back? •
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(b) Jf 80, was there an exchange of shots between the Indian Police and the 
members of the gang?

(o) What was the total strength of the gang, the number killed, if any, on 
either side and the number of members of &e gang which made good its 
escape?

(d) Has any member of the gang been arrested and was any Indian national 
killed?

(e) What was the nature of weapons with which the raiders were equipped?

(f) What are the steps taken by the Gk)vemment in this regard?

Tbe Prime IClnteter (0hrl JawaJiarlal Nehru) : (a) to (f). There was no armed 
raid from Pakistan but a dacoity was organised by one Bhutki Polia, a Hindu 
dacoit of Bihar who had invited some Pakistani criminals also to join his gang. 
The gang was surprised by the police party near the house of Bhutki Polia 
and fire was exchanged. Four members or the gang were arrested and it is 
believed that some others were injured hut they managed to eeoape. There was 
no casualty on the police side.
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E xport of E aw  H ides

*1245. Shri Ohandrika Bam: Will the Minister of Oommeree be pleased to
state:

(a) the amount of export of raw hides;
(b) the amount of import of finished leather goods for 1045-46 and 1948-49 

from other countries; and
(c) from Pakistan separately for 1948 and 1949?

Tlie lOniater ol Commerce (Shri Neogy): I place on the Table of the House 
three statements giving the information asked for in parts (a), (b) and (c) of 
the question [See Appendix VI, annexure No, 11.]

F ormation ot W est I ndies as a  D ominion w ith in  the Commonwealth

Shri Bathnaswamy: (a) Will the Prime Mlnlater be pleased to state 
whetner India’s advice has been sought by the United Kingdom in regard to 
the "formation of West Indies as a dominion within the CommonweeJth ?

(b) What steps do Government propose to take in protecting the interests 
of Indians in We^t Indies?

The Deputy Minister of Eziernal Allalra (Dr. Keikaiv): (a) No.

(b) The Government of India are watching developments and will certainly 
take whatever action is considered necessary to protect the interests of Indians 
in the British West Indies.



W ool' a n d  W o o l l e n  g o o d s  im p o r t e d  f r o m  T i b e t

*1247. 8hil B. S. Arya: (a) Will the Minister of Oomnmee be pleased to 
state the quantity of wool and woollen goods imported into India froan Tibet 
during the year 1948-49?

(b) What is the quantity out of such imports purchased by Government and 
what is .the value thereof?

(o) What is the quantity purchased by the merchants?

The Minister ol Oommerce (Shri Neogy): (a) Import of raw wool amounted 
if) api)roximately 3187 tons. Figures relating to woollen goods imported from 
Tibet are not available.

(b). Government have not j»urchased any raw wool or woollen goods 
directly from Tibet..

(e) The entire quantity imported from Tibet.
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L a b o u r e r s  in  A ssam  T e a  P l a n t a t io n s

"̂ 1248. Shri Oraon: (a) Will the Minister of Labour be pleased to state what 
is the total number of persons from Bihar, Mudhya Pradesh and Orissa who 
>have gone to work in the tea plantations in Assam?

(b) Whai. is the number separately of those who are working in the tea 
♦plantations and of those who have settled there outside the plantation area?

(c) What is the number of Banjati amongst the Basti labourers and were
they included in the 1941 census under the category of ‘ ‘Aboriginals” ?

Xhe ICinilter ol Labour (Shri Jag]ivan Ram): (at) to (c). Information is 
being collected and willi be laid on the Table of the House in due course.

O f f i c e r s  i n  t h e  M i n i s t r y  o f  L a b o u r

^1249. Shri B. K. Paul: Will the Minister of Labour be pleased to state .

(a) the number of Secretaries, Joint Secretaries, Deputy Secretaries and 
Under Secretaries Ministry of Labour has; and

(b) whether these Secretaries, Joint Secretaries, Deputy Secretaries and
Unci or Secretaries are called upon to tour throughout India and abroad?

The Miniater ol Labour (Shri Jagjivan Ram):
<a)

Secretary . . One '
Joint Secretary . Two ( 1 ex-officio )( D.G. B.and E.)
Deputy Secretary . Five ( One ex-officio and One in

Directorate General of Resettle
ment and Employment ).

Under Secretary Four ( One in Directorate General
of KeHettlement and Employ, 
ment.)

<b) Yes, whenever it is necessary in the interest of work.



Ikduns who have acquired Bcbmese Citizenship

*1260. Shrl M. V. E&ma Bao: Will the Prime Minister be pleased to refer 
to the answers given to suppleinentaries raised ou Starred Question No. 896 
asked on 16th March 1050 and state;

(a) whether there i« any discrimination in the treatment of Indians w l» 
<4ave not acquired Burmese citizenship; and

(b) the number of Indians in Burma who have acquired Burmese ^itixen- 
sbipV

The Deputy lUnbtw of Sxtemal Allairs (Dr. Keskar): (a) It is not quite
ole&r what the hon. Member wants to know but in Burma as in other indepeii' 
dent countries, citizens have certain rights, which nou-citizens cannot claim,

(b) The figures regarding Indians who have acquired Burmese citizenship 
are not available.

-A

E x p o r t  o f  C o t t o n  T e x t i l e s

*1251. Shri S. N. Sinba: Will the Minister of OoouoMrca be pleased to 
statje:

(a) whether any change has been made in the method of granting licences for 
the export of cotton piece goods; and

(b) if so, what are those changes and what is their eflfect on the export 
trade?

The illBlvtor Oommevce (Uuri Kaogy): (a) Yes, some procedural chango® 
iMive been effected In regard to the issue of licences for export of cotton 
pieoegockte.

(b) It has been prescribed that all future applications for lioenoes should 
indicate the consignee's name, the category and variety of cloth desired to 
be exported, the month of shipment. Applications should also be ac
companied by a provisional contract with the mill from whom the goods are 
to be purchased and the firm orders received from overseas clients. These 
changes were introduced after consulting the Cotton Piecegoods Export 
Advisory Committee with a view to preventing applications of a somewhat 
speculative nature being made by firms trying to secure licences for them
selves in anticipation of the export quota being exhausted., Ex'^ept for the 
weeding out of the class of applications which I have just referred to, these 
measures are not calculated or expected to have any other effect on the export 
trade.

I n d ia n s  k i l l e d  b y  K a r e n  I m m ig r a n t s  i n  B u r m a

^1262. flhri Will the Mme lOniftet be pleased to state:

(a) whether the attentipn of Government has been drawn to a Pre^s Tru^ 
fii Indiâ —^Eeuter report from Bangoon, dated the 10th Inarch, 1950, on ibt 
Bubje.ct of alleged brutalities by Karen insurgents appearing in Indian papei'f 
in w4ich a Burmese Army spAeiman is reported to hare disclosed that the 
Burmese Army on entering (Ceotral Burma) found 427 dead bodies iiicUid- 
mg those of ^dlans^
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(b) if go> whether there is any basis for the said report;
(c) number of Indian dead bodies, if any, found in Pyu and bow 

many of them were of women and children;
(d) whether any of the Indian dead bodies wen identified?
Bie Deputy Minister d  External Aftairs (Dr. Kegkar); (a) to (d). It is

correct that the Burmese Army on entering Pyu (Central Burma) found a
nmnber of dead bodies in the town. Only one of these was that of an Indian.
He was a Chettiar. "

p a r l ia m e n t a r y  DfiBATEg [80th Mar. 1950

CONVBRSION OF H aRIJANS IN PAKISTAN

*1254. Shri Balmiki: Will the Minister of Rehabilitation be pleased to 
state:

(a) whether it is a fact that Harijans are being converted in East and West 
Pakistan;

(b) if so, what steps Government propose to taTxe in the matter; and
(c) what is the total number of such Harijan converts?
^ 6  Minister of Transport and Railways (Shri Oopalaswami): to (o).

Attention of the hon. Member is drawn to a similar question No, 542 answered 
on the 27th February, 1950.

COKDITIONS OF EMPLOYEES IN PBrVATB NEWSPAPER OONOBRITS

*̂ 1255. Shri Dwivedi: Will the Minister of Labour be pleased to refer to the 
answer yven on 23rd March, 1949 to Starred Question No. 1383 asked by Shri
H. V. Kamath, regarding conditions of employees in private newspaper con
cerns and state what steps have since been taken to set up a tripartite com
mittee for the newspaper industry?

The Minister of Labour (Shri Jag]ivan Ram): As the newspaper industry 
comes within the State sphere and as several State Governments have already 
protected workers in this industry by the Shop Assistant Acts and Gommeroiu 
imdertaking Acts, the Central Government do not consider it necessary mt 
present to set up a Tripartite Committee for that industry.

D is t r ib u t io n  o f  C o a l  t o  M is c e l l a n e o u s  I n d u s t r ie s

*1256. Shii Kshudiram Mahata: Will the Minister of Industry and Supply
be pleased to state:

(a) the authority which makes distribution of steam coal to miscellaneotis 
industries at present; and

(b) what anrangemente have Government made to ensure equitable distri> 
bution of steam coal to all industries?

The Minister of Industry and Supply (Dr. S. P. Mocdierjee): (a) Distri
bution of steam coal to some of the ‘ ‘Miscellaneous’* industries is made by 
the State Government concerned and, in other oases, by the Coal Commis< 
sioner. .

(b) Allocations of steam coal to the industries are made each month b a ^  
on demands obtained from them and stock position. The available coal Is 
then islributed taking into account the importance of the industry and 
tran sp ort avaOability during the month.



Khadi IN Show-Rooms Abroad

’̂ 1267. Bbrl Kannamwar; Will the Minister of Oommerce be pleased to 
state whether the Bbow^Rooms to exhibit cottage Industry produe.ts opened 
in the Trade Commissioner’s Offices at New York etc. include hand-spun and 
hand‘woven khadi duly certified by Akhil Bharat Charkha Sangha?

The Minister ol Oommerce (Shri Neogy): No, Sir. For the New York 
show-room so far only one consignment consisting of 274, pieces of samples
has been sent, and that does not include any hand-spun and hand-woven 
khadi certified by the Akhii Bharat Charkha Sangha. It was decided to 
purchase the first consignment of samples (except a few select exibits of 
Refugee Handicrafts) from the Central Cottage Industries Emporium which 
did not at that time possess the goods specified by the hon. Member, except 
plain and printed "khadi sarees. The Inter-Ministerial Committee who 
selected the goods, did not find those aarees suitable for the American market.

For commercial publicity at San Francisco and Stockholm, free 
donations of samples were invited from Commercial firmg by Press 
Notes and Circular letters. So far, no goods of the category specified by the 
hon.. Member have been donated by any one and therefore, at the moment, 
ihere is no display of these in the Show-Rooms abroad.

L aboitbbbs in  Manoakbse  Minbs

*1258. Shri S[annamwar: Will the Minister of Labour be pleased to state 
whether it is a fact that the labourers working in Manganese Mines in Madhya 
Pradesh have complained that they do not get pure drinking water while at 
work ?

The Minister of Labour (Shri Jagjivan Ram): Government have not received 
any complaint that pure drinking water is not available in Manganese mines 
in Madhya Pradesh, but they will look into the matter.

COLLIBBIBS IN MaNBHUM

*1269. Shri Eahudiram Mahata: (a) Will the Minister of Labour be pleased
to state whether it is a fact that some collieries- in Manbhum are neither urder 
■Jharia Water Board of Mines nor under Raniganj Water Board of Mines?

(b) If the answer to part (a) above be in the affirmative, what is the number 
o f such oollieries?

(c) What is the cause for not including these under Jharia Water Board of 
Mines?

(d) What is the present arrangement for supply of drinking water for 
labourers in these oollieries?

The Miniatar of Labour (Shri Jagjivan Bam): (a) to (d). It is presumed 
ihat i 1 part (a) of the question, the hon. Member is referring to the Jhwa 
Water Board constituted by the Government of Bihar. If so, the question 
should appropriately be addressed to the State Legislature. I  may, however, 
say that as far as the Government of India are aware, 75 collieries in Manbhum 
are not covered by the Jharia Water Board, because the resource of the Board 
are just enough for the collieries which are covered within its jurisdiction. 
Supply of drinking water for labourers in these collieries is arranged from 
wells, rivers and chlorinated water from coal pits.
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S c h e d u l e d  C a s t e s  in  t iie  M i n is t k y  o f  E b h a b il it a t io n

137. Prof. Yashwant Bai: Will the Ministi r̂ of Rehabilitation be pleased 
to state: .

(a) the number of Gazetted Officers in his Ministry;
(b) the number of Assistants and Superintendents;
(c) the number of senior grade and junior grade clerks and stenograpbers;
(d) the number of persons belonging to the Scheduled Castes in each of the 

above categories;
(e) whether the number is not as rei êrved for Scheduled Castes; and
(f) what special steps Government propose to take to fill in the reserved 

quota in the spirit of Article 335 of the Constitution of India?
The Minister of State for Rehabilitation (Shri Mohan Lai Saksena):

(a) 102
(b) SuperinteadentB. .

Assie^nts . .
(c) Senior Grade Clerke. 

J unior Grade Clerks.
Stenographers.
Categoiy 
Category i

(d) Category (a) 
-  (b)

20
131
80

337
55

1
2

(e) and (f). Article No. 335 of the Constitution provides that claims cf 
the memb; '̂3 of the Scheduled Castes and the Scheduled Tribes sheJJ be taken 
Into consideration, consistently with the maintenance of efficiency of admiuift- 
tration, in the making of appointments to services and posts. No. speoific 
M^vations have been laid down ao far. Certain conoeBsions have been 
l^ven in the matter of age etc.

The figures in answer to parts (a) to (d) include figures relating to attached 
and subordinate offices of the Ministry.

Sc h e d u l e d  C a s t e s  i n  M i n i s t r y  o f  E x t e r n a l  A t f a ir s

138. Prol. Yaidiwant Rai: Will the Prime Minister be pleased to state:
(a) the number of Gazetted Officers in the Ministry of External Affairs and 

its attached offices;
(b) the number of Assistants and Superintendents;
(c) the number of senior-grade and junior-grade clerks and ijjtenographers;
(dj the number of persons belonging to Scheduled Caste* in each of the above 

categories;

(e) whether the number is not as reserved for Scheduled Castes; and

(f) what special steps Government propose to take to fill in the reserved 
quota in the Bpirit of Article 355 of 1>he Constitution of India?

n e  Prime Mlnliter (Shri Jawaltidal Kelira): (a) 61.



(b) 245 Assistants and 41 Superintendents.
(c) Three senior and 235 junior grade clerks and 43 stenographers.

{d) Assistants—six; Junior grade clerks—two.
(e) No, it is not.
(f) Article 835 of the Constitution does not prescribe any reservation of 

posts; it provide? that the claims of Scheduled Castes shall be taken into consi
deration, consistently with the maintenance of efficiency of administration, in 
making appointments to services and posts. Under the existing orders certain 
reservations of vacancies have been made and also concessions given in the 
matter of age and examination or selection fee.

Pow er  Aloohol

189. Dr. M. M. Das: Will the Minister of Industry and Supply be pleased 
to state:

(a) the quantity of power alcohol produced in the Indian Union during the 
year 1949-50;

(b) its main uses; and
(c) what percentage of this total quantity has been used as a substitute for 

petrol?

The Minister of Industry and Supply (Dr. 8. P. Xookerlee): (a) Aotual
production in 1949 was 42,29,659 bulk gallons. Production during we period 
January to March, 1950, is anticipated at about 12,00,000 gallons.

(b) Power Alcohol is used mainly, either ‘neat’ or mixed with petrol, as 
cietor fuel.

(c) The entire quantity produced has been used for providing motive 
power to vehicles.

Ir o u N  In stitu th  of A bt-in -Indtjstbt

140. Dr. M. M. Das: Will the Minister of Industry and Supply be pleased
to state:

(d) the functions of the Indian Institute of Art-in-Industry;
(b) when it was first established;
(c) what amounts of grants, and in what years, have been given by Govern

ment to this Institute;

(d) whether there was any Government nomhiee in the managing committee 
of this Institute; and

(e) whether this nominee has been called back by Government?

The Minister of Industry and Suppiv (Dr, S. P. Mookerjee): (a) The Jnstt-
tute is an organisation for bringing about co-operation between industrialists 
and artists for the application of art to industries in such matters as industrial 
design, packaging of goods, displny for sale and advertisements. It has also 
undertaken survey of trarlitional designs in Indian crafts, the organisation of
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scholarships to artists.

(b) 1st May, 1945.

(c) 194 45,000
1946-47-R s. 1,35,000

19*7-43 1,25,000

1948.49—Rb. 1,00.000

1949.0O»Rs. 63,000

(d) Yes, there were four nominees of the Government of India.
(e) The Government cnnct îled tin* iiouiinations but propose to make freill 

nominations.

H im a l a y a n  E x p e d it io n s

141. Shri B. S. Arya: (a) Will the Prime Minister be pleased to state:] 
what is the number of parties of foreign mountaineers who visited India during 
the year 1948-49 for exploring the different summits of the Himalayas and what 
are the names of the summits to which they led the expedition?

(b} Did any Indian mountaineers a'so make an attempt to explore the 
summits of the Himalayas?

(c) What are the facilities given to the mountaineers by the Government 
.of India?

(d) Are the foreign mountaineers required to obtain permission from the 
, Government of India?

The Deputy Minister of External Adairs (Dr. Keskar :̂ (a) Two parties of
* fore'gn mountaineers visited India during 1948-49. Tnese were (1) The 
Swiss Himalayan expedition which climbed a few summits in the neigh- 
bourhooa of Kangchendzonga in the Sikkim Himalayas, (2) The Boyal Geo
graphical Society’s (^Ipine Club) expedition which explored the Ganesh Himal 
area on the Nepal—Tibet border.

No.
(o) No special facilities are provided to mountaineers by the Qoyempieai^ 

of India except that their req îests for eufitomfi eotemption, are cbnimered 
on merits.

(d) Yes, in so far as Indian territory is concerned.

N b w  Faotobibs fob N bw spbint , Papbb and Cabd -B oabd

142. Shri Sidliva: (a) Will the Minister of Industry and Supply be pleased 
to state whether any new factories were started during 1949 for the manufacture 
of printing papers?

(b) Are there any applications pending sanction by Government for installing 
.more factories for tiie manufacture of p^wsprint, paper and cardboard?

Tbe Mlnittter of Induitry and Simply (Dr. 8. P. Mookerlee): (a) No, Sir,
(b) Yes. Sir. ,



P lastic  I n d u stbv

143. ffliri Sidbva: {&) Will the Minister of Industry and Supply be pleased
to state whether any chemical for the manufacture of synthetic plastic has 
been ascertained in India?

(b) n  not, has any research been made by Government in this direction and 
if go, with what result?

• ? fact that the plastic industry in India has approached Governmexit
for this kmd of chemical?

T What is the total output and value of plastic articles manufactured In 
India?

(e) Is it a fact that a delegation has been sent by the Plastic Association 
Of India to U.K. and U.S.A. and if so, what is the result?

Tlie Minister of Industry and Supply (Dr. S. P. Mookerlee): (a) Only
limited amounts of phenol are available in the country.

(b) Some research schemes were financed by Council of Scientific and 
InduEtrial Besearch but since methods of manufacture are more or loss 
standardised, research is not the main problem.

(o) No, Sir.
(d) 10-18 lakhs gross of different types of plastic articles valued at Es. 220

lakhs in 1949. ^
(e) Yes, in 1948. A report on the latest developments in the field of 

plastî is iiidustrv in U.K. and U.S.A , has been drawn up by the Govern
ment Officer who ac ’ompanied the delegation and made available to the 
industry.

Tile Faotgries

144. Shii Sidhva: (a) Will the Minister of Industry and Supply be pleased
to state how many tile factories, popularly known as Mangalore Tiles, exis<i
in South Kanara and Malabar?

(b) What is their total production and what has been the demand during
1947, 1948 and 1949 each year separately?

(c) Is it a fact that a large quantity of tiles is exported to foreign countries?
(d) What is the amount of orders received from various parte of India for 

tiles and how much of it is executed?
Tbe Minister of Industry and SupjHy (Dr. B. P. Mookerlda): (a) to (d).

Information is being collected and will be placed on the Table of the House 
as soon as possible.

Loan to Punjab Govbbnmbnt fob oonsteuction of Capital

145. Sbri Sidhva: (a) Will the Minister of Rehabilitation be nieased Co
state whether the Government of India have apeed to give a loan to t b  
government of Punjab for constructing a new Capital?

(b) If so, how much amount do Government intend to give as loan?
(c) What is the approximate total cost of constructing the Capital?
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(d) How much is th(̂  Govcriiment of Punjab going to invest on the capital
costs?

(e) What will be the rate of interest and within what period is it repayable?
The MinlBt̂ r of State for Rehabilitation (Shri Mohaa Lai Saksena): (a) ond

(b). No. Government have, however, under consideration a proposal to advance
a loa:i of Rupees one crore per year for the next three years to the Punjab
(Jovemment for the provision of houses and gainful employment of displaced
persons on the site of the new Capital.

(c) Rs. 10 crores approximately according to the information furnished by
the Punjab Government.

(d) Information is not available.
(e) This will be settled if and when it is decided to grant a loan.
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FINANCE BILIj—cottcW.

Xr. Speaker: The House will now proceed with the further consideration ol 
Ijie following motion moved by the hon. Dr. John Matthai on the 29th Maroh 
19501

*Thnt the Bill to give effect to the financial propoiaLi of the Central Qovernment for tiM 
▼ear beginning on the let day of April, 1960, as reported by the Select Committee, be taken 
mto oonfideration.**
. Shrl T. T. grMbnmiaohtfl (Madras): Before we proceed further, may I  ask 
whether GovemmeDt will let the House know their future legislative programme?

Beth Qovlnd Da« (Madhya Pradebh): Also the duration of this session—hoyr 
long will it last? ,

The Minkrter of State lor Parliuieiita^ Aflairs (Shu Satya ITarayan Sinha);
We would be able to announce it in the course of two or three days.

Mr. Speaker: The earlier the better.
Sliri Bamalingam Oliettiar (Madras): When will the next seŝ .̂oii be held?
Mr, Speaker: That is too much to say just at present.
Shri Sidhva (Madhya Pradesh): Are we to understand that this session witt., 

-terminate on the 18th April as originally progi‘ammed?
Mr. Speaker: Let the lion. Member not unfcicipate m atters. The Minister of 

State for Parliamentary AfiFairs promised us just now that a statement will be 
made in a day or two. I wish that it is done earlier, so that hon. Members 
may know how to adjust their future progreonme. The earlier it is done the 
better.

Shrimati Dorgat>al (Madras): When Qovernment announce the programme, 
we would also like to know whether there is going to be a special sesftion for any 
important legislation that is pending.

Mr. Speaker: That is a matter for the future.
The Minifter of Tinmce (Dr. Matthai): I propose to deal briefly with the 

main points which were rais»  ̂ in the course of yesterday’s debate. The first 
important matter to which reference was made was the behaviour *of the ctock 
metfket since the Budget proposals were announced. The subject was referred 
to, I think, by the hon. the Deputy-Speaker and aJso by Mr. Ajit Prasad Jain. 
Mr. Jain seemed to think that the behaviour of the stock market offoraed some 
proof for his contention that the Budget proposals have failed in their purpose. 
All that I wish to say at this stage is that, naturally, it is much too so*n to
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decide with refereucej to the behaviour of the stocjt market what the reaction 
of the Budget is going to be on investment m a whole. The hon. the Deputy  ̂
Speaker yvas right iu poiDting out that there were loertein special cwcumfitanoea 
which caused something )ike a siunjp in the miiTket in the course of the las] 
few weeks. First of all, for some time previous to the annouaoemeat of th« 
Budget p r o p o s a l s  there wi;s a general expectation that tax reliefs in one form or 
unother would be graiited, uiid there was quite a considerable amount of pro
fessional activity o*j tJiat basis in the stock market. So, by the time the 
Budget proposals vere actually announced the market had refivhed an over
bought position, and naturally therefore the technical position had to right 
itself aftier the l^udget proposals w«re definitely announced.

The second cause is that during the past few weeks various important textile 
mills have published their Reports indicating a lower level of profit during the 
year that has ended. This Ii.ms necessarily had a depressing effect upon the 
market.

The third—and I think probably the most important̂ —cause is the political 
atmosphere that generally prevails in the country, particularly with refwenoe 
to the tension in our relations with our neighbour, ^hat has cast a shadow 
over business transactions generally, and I have no doubt that until we reach 
some kind of settlement with regard to that problem its effect upon stock 
market operations is likely to continue.

Having said this, may I point out what in my personal view is the nel 
re s^ a lt of t h e  situation that has developed? On the whole, I regard with satis
faction the shake-out that h a s  occurred in the stock market in the sense that 
during the past two years, largely because of the paucity of funds passing from 
thf hands oi genuine investors into the market, the market has lapsed veiiy 
largely into the hands of pi-cfessional Qperators. A s I pointed out in my Budget 
speecli, one of the things that I am looking fom̂ ard to is that the preponderance 
of the ])rofession{t'l element in the market would gradually diminish now\ Unless* 
the market can be brond-based with an even flow of funds from genuine investors, 
we shall never be able to put the investment market on a liealthy basis. I 
am therefore hoping that as the result of recent developments in the stock 
market t^ere would be less of the sort of people who look for high profits on the 
basis of a quick turnover and more of the sort of people who loci for permanent 
invest^enl on the basis of a steady return.

Xke question of the provisions in the Constitution with regard to financial 
moiters was raised— think by my hon. friend Mr. Biswanath Das. The earns 

was raised earlier in our discussions by my hon. friend Mr. T. T. 
/ Krishnamachari. All thâ  I am in a positk>n to say at present is that I hope 

to be able to place proposals regarding the setting up of a Contingency Fund 
before the House, not in this session but during the uext one. The matter is 
not quite so urgent, because the need for such a Fund is not likely to arise for a 
lew months yet, ,

As regards the question of a vote on account, as Mr. Bisw'anath Das knows 
very well, we hav« decided to adopt the existi^ procedure for this year, and 
next year when the whole matter has been considered more fully by tie  House 
I expect that there will be a different procedure w'hich will make provision for 

vote on account.
Mr. Biswanath Das also referred the question of the salt cess, but the 

points that were raised by him were, I think, answered fully by my hon. friend 
Mr. Sidhva. The Committee on Salt over which Mr. Sidhva is presiding will, 
1  have no doubt, deal with the quest̂ ion satislaotorily and place suxtabl# 
xecouwiendations before GovemmMl.
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 ̂ Sliri Biswanath Daa (Orissa): May T ask m y hoii. friend the Minwler of 
Fixifiuoe whether he is aware that the facte as given by Mr, Sidhva in  bis speech 
regaxdiag Salt are absolutely incorrect and irrelevant?

Dr. Malthai: I am not t'alking about the facts. I am talking about the  
recom m endations.

Shri Sidhva: I assert that the facts are correct.

Dr. Matthai: I will not try to judge between Mr. Sidhva and Mr. Biswaiiat!i 
Das at present. I keep an open mind on that subject. B ut as far ns the 
question of continuing this cess for the purpose of financing the management 
and development of Government salt factories and licensed dealers is concerned, 
that question would necessarily be re-examined by Government in the light 
of whatever recommend fictions Mr. Sidhva *s Committee may make.

Then I come to the question of the e.vport duty on products like jute and 
tea, and I think pepper also was mentioned. That question was raised by my 
hon. friend Mr. Subramaniam. B u t the question was discussed fairly thoroughly 
in this House during Mr. Subramaniam's absence recently, and, If I may say 
80, the case for increasing these duties was placed before the House much 
more effectively by his friends. • I  have considered this question and my hon. 
colleague the Commerce Minister also has considered this question and the 
conclusion that wc have come to is that although at a given point of time you 
may find that there is a certain margin of profit which it may l>e desirable for 
the exchequer to absorb, it  is better in the wider interest of our export tradt> 
to leave fhat margin alone, because we are today, as far a« our exports are 
concerned, functioning in a fluctuating world market. We have strong com 
petitors in regard to some of these products. As far as tea is concerned, wo 
have Ceylon and Indonesia, which, as far as I  know, have not raised their 
export duties. In order to preserve the markets at a time when conditions are 
in a state of flux, I  think it is a matter of reasonable precaution to leave a 
eertfdn margin of profit unabsorbed.

S h li TJragi (Uttar Pradesh): Is there any competition for tea?

Dr. Matthai: Yes, from Ceylon and Indonesia. As far as jute is oonceraed, 
there is no competition fi'om other countries, but there are substitute products 
and from the latest reports that I  have seen, there has been a diminution in 
intake by the United States. W e have, therefore, got to be very careful.

. As regards pepper the position is this. As I think my hon. colleague Mr. 
Neogy explained once, on account of the devaluation of Indonesian curreucy 
there is likely to be keen competition from that country and we have to be 
extremely cautious as to the step w e take in regard to the export duty on  
pepper. W e are today levying our duty on the baais of a tariff valuation which 
is lower than the current market value. It is, I believe, the hiienfcion of m y  
hon. colleague the Commerce (Minister to undertake a mid-year revision of the 
t&riff value when conditions in the worid market have m ore or less stabilised.

I  think Mr. Subramajiiam made a rather dangerous suggestion. Ha said 
that the fact that we ore not trying to absorb the whole of this profit branded 
us, that is to say, the Commerce Minister and m yself, a» unbusioitiflTke people. 
£Qs idea of business obviously is that we should grasp as much profit as possible 
as quickly as possible. I  have had experience of business in a pusinesshouse 
which follows an entirely different tracUtion and. if I may say so, when Mr. 
Subramaniam expounded his notions of business, he admitted a little more thau 
was good for hia reputation.

The question of Open General l4oen<M was raised and Mr. Bubramaaiiam 
made the suggestion that the diso^aniaation of our foreign exchange pMiticm 
on acooxmt of the Open General Licence was not realised by us until our

finance b ill  SBtD5*



[Dr. Matthai]
attention was drawn to it by the British TreaBury. Precisely ihe reverse is 
the truth. When u Deputation came from the United Kingdom at the end of 
January our representatives who sat on the Joint Consultative Committee were 
^he first to iraw their att-ention to the fact that it would be necessary for ua 
to put a; \^ry severe limitation upon our imports and it was at tlieir specific 
request that we did not take immediate action then.

Two months later certain unauthorised statements appeared in the Press 
that it was the British Chancellor of Exchequer who drew my attention and 
I, therefore, decided lo make suitable amends. Although the attention of the 
British Chancellor was drawn to this fact as early as February, for about 
two months we had no reply from them as to what exactly was the course 
they were going to adopt. The delay, therefore, was not due to u«; the 
•delay was due to other parties.

He raised then the question of luxinrv * articles being imported iot revenue 
purposes. 1 still maintain the position tnat 1 took in my Budget spt;ech. I t  
is a well rfjcognised practice in other countries to provide a reasonable measure 
of exchange facilities for the importation of articles whose sole use from the 
<)ountry's point of view is that they provide a fruitful source of revenue.

I come to the question of refund of income-tax on companies. The point 
-was raised by my hon. friend Mr. Tyagi. I  must confess I find it a little 

difficult to follow the kind of financial logic that operated in my 
12 N o o n  hon. friend s mind. As far as I  was able to analyse his logic, it 

boiled down to this. We have reduced the income-tax rate appli- 
•oable to companies. Therefore, shareholders belonging to the lower income 
group—he was particularly concerned about 1,600 group—who at present get 
a refund on the basis of five annas will hereafter get a refund of only four 
annas. Now the obvious reply to that is since companies are goin<2̂  to have 
relief in the njatter of income-tax, they would be in a position to declare better 
dividends. Therefore, what you lose on refund, you gain on dividends. If 
my hon. friend's argument was pushed to its logical conclusion, then the 
"higher the rates of income-tax the better the position of share-holders in lower 
income groups. The position then would be that with the rate of income-tax 
on companies at the highest possible level an l,t500 rupee assessee will get no 
dividend at all, but will get a large rebate on tax on that dividend I

What 1 am suggesting is simply this, that if he gets a refund of only four 
annas inst^^nd of five annas, the reduction in tax would mean an increase in 
ihe divisible share of the company’s profit.

Shri Tyagi: By one anna?
Dr. Matthai: It would depend upon the circumstances of the company.
Therefore, what ho loses on refund, he gains l:.v way of increased dividends.
Bhrl Tya^: I also raised the point of Corpon,'ion Tax which will not be 

refunded to the man whose income from shares was non-taxable.
Dr. MatUiai: The reduction in the income-tax is one anna. The increase 

in the corporation tax is half an anna.
Sliri Tjragi: My point was that the income-tax was refundable on slabs of 

incomes as were not income-taxed. But this half anna added is not refui'd- 
able. Now you want to realise two annag six pies and you will not refund it.

Dr. Matthai: If my hon. friend w411 look at it carefully, he will find thai 
on the whole ha stands to gain. Bxisineas profits tax hag gone and Corpo- 
tation tax in the aggregate has been reduoed from seven annas to aunas*
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All this must result in a larger amount of divisible profitg for the compauiea. 
Whatever, therefore, may have happened with regard to the revision cf the 
existing basis, that must be more than made up by the amount of divisiblê  
profits that the companies would be able to provide/

I have been accused, as usual, of an urbau bias in my budget by Mr. 
Chaudhuri and by the Sardar ,Sahib from PEPSU. This question 1 tried 
to answer in the course of the Budget discussion about a fortnight ago and I 
would repeat my answer today. If you take the total capital orovision that 
we have made in the Budget, all except seven or eight per cent, of the capital 
provision is really for purposes that benefit the countryside primarily. That 
is the best answer I can give to this question. The total amount of provision, 
made fqr industrial development as such is somewhere about seven or eight 
per cent. All the rest goes to the benefit of the countryside.

My friend Ch. Ranbir Singh raised again the question of an agricultural 
finance. corporation. I do not a^ee witli him that the kind of agricultural 
finance corporation that he has in mind will really serve his purpose. An 
agricultural finance corporation is in a different position from an industrial 
finance corporation, because the kind of assets on the basis of which long-term 
bonds are issued by an agricultural finance corporation are such that unlesa 
you can provide for a»» intensive local supervision of the business you would 
not be: able to run it satisfactorily. It is not so with regard to industrial , 
concenjR whose assets and securities have a wider all-India acceptance. ,

If we want to provide for financial assistance for agriculturists, as far a»
I can see, there are only two ways in which you can do it. For short term 
credit we have to depend upon primarily co-operative credit societies and for 
k)ng-term arrangements on land mortgage banks. Any agricultural finance 
corporation that functions on a centralised bisis is not, in my opinion likely 
to be suitable. Experiments have been mnde in other countries in the direction 
of organising agricultural finance on a wide centralised basis and those experi
ments have more or less failed.

Lala Achint Ram raised the question of displaced persons H© parti
cularly stressed the question of compensation for displaced persons in connection 
with the announcement which was made by my hon. colleague Shri Gopalaswami 
Ayyangar. I want him to rest assured that any essential, reasonable assistance 
required by displaced persons will not be withheld on financial grounds. As 
far as I am concerued, I  will strain every nerve to see that the funds required 
for the asbistance of displaced persons are found. My hon. friend Mr. 
Gopalaswami Ayyangar presided over a committee which went into thiii 
question sometime ago and they have produced an extremely valuable report.
In connection with th«> recommendations contained in that report he wrote to 
me and asked me, if financial assistance was required above that provided in 
the Budget, what my reactions as Finance Minister would be. I  think be 
himself mentioned to the House sometime ago what my reply was. I told 
him that whatever reasonable assistance might be required, in addition to the 
provision already made in the Budget. wiU be found. '

My bon. friend Shri T. Ni Singh raised the question of compulsory saving. 
That is a question to which we in the Government of India have been giving 
a good deal of attention recently. As the House knows, we hare applied 
the principle of compulsory saving to Government servantg so far. It was 
our ideâ  at one stage of our consideration of this problem, that the principle 
should be extended alsc to non-govemmental sectoi  ̂ of employment. It has 
not been done so far, although the matter is still under consideration.
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I want in this connection io t-ell the House briefly what the difficulties are 
which have occurred to us in connection with the extension of the compulsor/ 
saving priociple to non-governmental sectors of employment.

8 hri AUgliirtili (Madras); Will it be extended to the privy purse of the 
rulers?

Br. MMthil : May 1 ^ la in  this point first. In the first place it is necessary 
to consider the possible psychological reactions to a widespread system of 
coiiij)ul8 ory saving by Govetnment under the present circumstatices. It has 
been suggested to us—and I think there is a considerable amount c.f force in 
it—that if Government depends more and more ut>on compulsory saving, it 
will be accepted as an admission on the part of Government that they al’e not 
in a position to find response from private investment. The more a Govern
ment depends upon opmpulftory saving, the more to my mind is likely to Iq 
the adverse reaction of the investment market to Government’s credit. It 
liiajr be that we shall bo dHven ultimately to a position where nothing but 
compulBory eavî ig tVouW help us to find the funds we Want. At ptesent- we 
are piismng thitough a period of trtwiSition in thia respect. There is therefore
a limit beVond Which T think it Would be an act of prudence oa the Jrtirt of
Gdverimi t̂tt not to push the prinoi|rte of cuJttipulfiory saving. Apart the 
psydliologieal aspect of it, there is also the Bdtnihisti*ative aspect of it. As 
the House pK)bably knoWfr, th«‘e are two malti oDasses of people frotii Whom 
you can get saving on a compulsory basis. There is the rural investor and 
the urbati iiivcstoi'. In order to attract the possible surplus income in the 
hands of agricultural investors, the KTadrag Govehltnent attempted a sdheme 
which I utidersttod they hate had since to give up. The idea was to collect 
a surcharge on land revenue which Was to be in the nature of a dopoiiit, mofe 
•or less as we dtd With the excess profits tax. That jil^posal, for various reasons, 
mdi with a doubtful reception, and the Madras Government has, I understand, 
giv^n it up for the tanie being.

We were considering, here how exactly we can apply the compulsory princi
ple of saving in lurban areas. The only kind of administrative arrangement 
that we could think of for this purpose wag a system under which similarly a 
suroharifpe eould be made on income-tax. If we accepted these two methods
of woriiing out the compulsoi^ saving principle, it would mean that in the
ooimtryside you would have to depend upon the laud revenue staff ani in 
urban aveas u|^n the income-to3c staff. I could see possible difficulties with 
regard to the employment of the revenue staff and the income-tax staff for the 
purpose of collecting compulsory savings. These are the difficultieR which for 
the time being have occurred to us. The matter is still under consideration. 
We have not dropi>ed it. But, speaking for mySeU, my mind is working more 
and more in the direction of voluntary saving on the basis of a more intei’sive 
drive..

When T had the honour of addressing the Associated Chambers of Com
merce in Calcutta last TVcember, I made a suggestion to them which T think 
on the whole met with good reception thH the big industrial houses in the 
country should attempt to organise savings groups in their various con̂ ierns in 
consultation with labour organizations. I believe it is through these savings 
groups probwbly that we shall be able to get the most effective restilf .̂

I  attempMl aoniBtfane lae^ year to put the coinnulsory prin6ipte into 
operationr in oonneetion With a bonus whtck Was deolarea for tabottt in jRombay 
In ttrtite mills. TTnfortuaaately, ther̂ e- wtm not time fot ^iiiBctant consulta
tion with ¥6m hihotir orgaiHtatlon» ooncerneA and T regret to say that H on the
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iwhole failed. But I believe hereafter if we have to work seriously on the 
Idea of savings £;roups, it could not be done except on the basig of complete 
co-operation between management and the organized labour.

Lastly, I come to the question which ha« been greatly agitating the minds 
®f Meitrbers in thfe discussions ht̂ re since yesterday and that is the qin̂ stion of 
the duty on motor ports. The suggestion has beê tt made over and over Mpain 
that since this is a question of assistance for an industy, assistance should be 
withheld until there haî  been a thorough examination by an independent body 
like the Tariff Board. Under drdinftr̂  crrcurhstflhces, that would obviously be 
thfe nght step to ta!?̂ , but we ŵ ere faced with exceptional circumstances bfre, 
pflWiculafly for this reason, that ther  ̂ an industry already or^Anizod, 
.well equipped, ready tc get into operation and unless it was able to get a 
loertain amount of work in the face of keen competition, it would nort be possi
ble for it to put life plant and equipment into use. Oovern^neflt, therefore, 
thought, in accordance with simila** developments in other cotmtries, that 
something should be done in anticipation of a regular enquiry by the Tariff 
Board. It is still Ga êrlmlenft intention that at a very early d»ite the matter 
«hould go before the Tariff Board. The difficulty has been that the Tariff 
Board has always insisted that they would not be in a position to enquire into 
Ibttfe case fopr’̂ tec tio n  and to d^termhie thd pirecise qnttJtum of protection 
required unless on tlie btUis of actiiiil prodiictibnf the applicant industry wat 
in a position to place reliable date before the Tariff Board. Since operation 
has not started it will be impossible foe the industry concerned to plice dfttft 
of that kind before the Tariff Board. In view of the aomewhat widespread 
feeling in the House expressed in the oourae of the debate, GtiTemmiteit have 
re-examined the position and I am in a position on behalf g>f Government to 
make certain suggestions on the basis of which, I hope the House will be able 
id accept the proposals we have embodied in the Finance Bill. The suggea- 
tioiis that I Have to make on behalf of Government are these.

First of 1̂ 1 ; Gbvettttrrttit proposte to set up an etpf r̂t committee conversant 
with the technique of the motor car industry, which will go into the whole 
qiiestion of the classification of parts with r^erenee to the vari6 u« categoriea 
aiM rat ŝ rtieutionfed in the proposals. Thflt committee wotild be set up imme
diately and t h e y  will rt.-examine the whole position, with regard to t h e  inchision 
of particular parts in categories bearing particular rates of duty.

Secondly, Governineni propose to introduce a kicheme of rebates for the 
benefit of users of public service vehicles, lorries and trucks. The details of 
the scheme have yet to be worked out, but it is my intention immediately to 
Bet about it—with onl;ŝ  one condition attached to it' and that is, that the total 
amount that may be given in the way of rebates would not exceed such surplus 
atf I am still able to spare frofn the estimated surplus in the Budget. I may 
«ay incidentally that the proposals mode by the Select Committee would t\bsorb 
alS»out Ks. 80 lakhs out of Its. 131 lakhs of surplus that 1 estimoted in the 
Budĝ et. So I still have a balance left. It is out of that balance I im prepared 
id  provide the proposed rebates whicĥ  I am convinced from such cursory 
exiamination as I have made, will provide substantial relief for the users cf 
commercial rehicles. ,

Thirdly, my hon. colleague, the Minister of Industry and Supply proposes to 
eall a conference iiiunedia^y of distributors of motor v^hiolea, with a view to 
seeing how far the existing distribution and in6 idental charges could be reduced.

Fourthly, it is Oovemmeot'fi intention, if this nssiirtance is gianted to th« ' 
inidiiBtry, to make cnrangemeAts for erxercashig a careful and continuous watch 
oter the prograss of Indian Assembly Industry, with a view to aeehig that 
|h# anti^atioDs on which Government have based their proposals aetuallljr 
ntotenal^.
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MatthaiJ
Fifthly, may I buggest this in view of the announcement made by my hou. 

colleague the Minister of Works, Mines and Power yesterday regarding the 
reduction in the price of petrol, that the increase in maintenance charges which 
might occur in connbction with transport services would be mitigated by the 
reduction in the petrol charges ?

On the whole, therefore, I feel confident that in the light of the changes 
which have been made nnd the explanations which have been olffered, the House 
will now accept the* Budget aa on the whole a reasonable measure and that it 
is not nearly so one-sided and so reactionary as many of hon. Members thoughJ

first.
Bliri 0. SubramaniAm (Madras): Will the hon. Minister tell the House 

whether it will be possible for the Government to take any Bleps to stop 
profiteering in respect of spare parts already in the country?,

. Dr. Matthai; I am prepared to look into it, but I am not very hopeful.
Mi. Speaker: The question is:
“That the BilJ to give effect to the financial proposals of the Central Government for th» 

M r  beginning on the 1st day of April, 1960, as reported by the Select Cammittee, be taken 
Into consideration/*

The motion wan adopted.
Mr. Speaker: We will now take the Bill clause by clause.
Frol. K, T. Shah (Bihar): I beg to move:
That after sub-clause (4) of clause 2, the following new snb-olause be inserted :

'(4A) In making any assessment for the year ending 31st dav of March, 1051, a rebate 
shall be allowed on every individual inoome not ezoeeding rapeei seven ihonsand. 
and five hundred per annum, or on an income of an nndivided joint Hindu 
family not ejcceeding rupees fifteen thousand per annu^, in Teepe^ of—

(o) every child below the age of 18 years living with and wholly dm ndent upo» 
such assessee, rupees five hundred per annum, provided that suon rebate shall 
not be allowed in respect of any such inoome for more than four such children 
at a time;

(b) wife, mother, widowed sister, or sister-in-law, or father, living with and wholly
dependent upon such assessee, at the rate of rupees three hundred per annnoa
for each such person ;

Provided that the aggregate income on which rebate is allowaBle under this smb- 
section shall not exceed rupees three thousand per annum.*

This amendment, I recognise, is of a somewhat radical character introducing 
K new feature in the income-tax system of this country, namely, recognising 
|he piinciple of the natural demands upon an income which that income haa 
tcy meet, and, therefore, according relief to tiie extent that it may be posgifals

do so. I may say that the principle is not unknown to the financial systema
of other countries. Rebates are allowed in respect of dependents in the
English, and, I believe, under the American, system. The idea that children 
wholly dependent upon and living with parents should be entitled, or, rather, 
that the income of the assessee who has such children to maintain should be 
entitled to some rebate is a principle of justice, and for the future developmentf 
of the country a mitch more salutary principle than perhaps it wc aid appear 
at first sight. The children dependent upon the assessee have to be educated 
acd brought up as futuro earners of inoome for the country; and as suoh 1  
suggest that the principle embodied in this amendment is a sound one aod 
Government should frive effect to it. I have taken care to see thr.t the moxi  ̂
mum relief under .̂;hi3  amendment is also limited by not only the number of
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children on account of whom an assessee can be entitled to receive the rebate 
from snch income-tax at the rate of Ks. 500 per child, but also by the total 
income on which such rebate can be given. Persons with incomes beyond 
certain level, it is assumed, are able to maintain their children and also meet 
all demands, in a much better manner than those with lower incomes. There
fore, I trust, in recof^mition of the justice implicit in this amendment, Govern* 
ment would accept the suggestion.

It m&y be ftrgued that a radical and new principle like this cannot be intio- 
'duced at this stage in this indirect or oblique manner. That may be m 
possible argument. But I would put it to the hon. Finance Minister that if he 
recognises the justice of this claim, if he appreciates the long term economic 
advantage of such relief, if he considers that relief is not due only to the big 
capitalists, but even thnt small fry may be entitled to some tX)nsideration, then 
1 suggest that an assurance of some kind may be given by Government that,, 
if not at this moment, b»it hereaftfer they would be prepared to consider favour
ably this matter. *

The se(:ond part of the aniendment relates to other natural dependents upor| 
the assessee who are also, under the social system in which wo are living, 
entitled in fairness, to maintenance, to being looked after, and as such I th ii^  
it is but right that in their ease too the principle should be roooepted. I  hny^ 
deliberately kept the amount up to which rebate or refund in this connectiott 
may be granted—thnt is to say, with regard to wife, father or mother or sister^
dependent upon the person—lower than in the first instance, because I  think
in the first instance, that of children, very considerable outlay has to be incurred 
for the purpose of their education and bringing up, which in the case of the
adults may not be necessary. And therefore, I have deliberately put the figure
at a lower rate.

In the end, I have also tried to insert m proviso whereby the aggregate relief 
and the aggregate income on which such relief may be given is specified. 1 
am not in a position to sax exactly what, if any, would be the sacrifice involv^ 
in agreeing to this principle, because the information published^ the statisticf 
available, make it impossible to give anything like a concrete idea of such 
amounts. I should suggest, however, that in view of the total income liable 
to be taxed in this group, this sacrifice would not be too heavy and Oovemm«nl 
would be persuaded lo accept it.

Mr. Speaker; Amendment moved:

*'Tbai Aft>or lub-olaase (4) of clause 2, the following new sab'OlaQie be inierted :
*(4A) In making any aaseflament for the year ending 31tt day of March, 1961, a rebaA# 

■hall be allowed on every individual inxx>me not ezcaeding nipeet Mven thoaiaad 
and five hundred per annum, or on an iikcoma of an undivided joint Hinda 
family not exceeding rupees fifteen thousand per annum, in respect of—

(a) every child below the age of 18 years living with and wholly d ^ n d e n t upos
such assessee, rupees five hundred per annum, provided that tuon ribate ihail 
not be allowed in renpect of any such income for more than four tnch childrMk 
at a time; ,

(b) wife, mother, widowed sitter, or sister-in-law, or father, living with and whoUjr
dependent upon snch assessee, at the rate of rupees three hundred per anaoB^ 
for each such person :

Provided that the aggregate income on which rebate is allowaCle nnder thia tab* 
section shall not exceed rupees three thousand per annum.' **

May I know whether the hon. Finance Minister could intervene at this stage 
and place before t h e  House the views of Government on this question? AiA 
ifchen the matter may b e  open for discussion.
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Bt. WitthAi. I regret I an) not in a position to accept Prof. Shah’s amend- 
ntcnt. Tliis porticukr question was raised, I believe, at an earlier stage in the 
<U6cuS8ion on the Budget, and 1 stated Government’s reaction to this question. 
iWe hate had it examined for quite a considerable time in the Government of 
India, and we feel that neither on administrative grounds, nor on general groundfi 
18/ there a strong cnse for—provision of famiiv allowances. Administrative 
difficulties are likely to be ver\ considerable. Of course, administrative diflicuUieg 
are not decisive in a matter of this kind, and we should be prepared to face 
odtninistrativcJ difficulties, if on general gi’ounds it was to be accepted.

[ M r . D b p u t y - 3 p b a k b b  in the Chair.]
But as I said a week or so ago, in a country where mairiage is the rule and 

tbe unmarried state the exception, I think the right way of providing agsistancQ 
to fix the rate of income-tax at a level which already takes account of that 

factor. .
I regret I am not in a position to accept the amendment.
Gil. 81n^ (Punjab): I oppose the amendment moved by my friend

f'rof. Shah, not because I am an umnarried fellow—I am a mairied man with 
five ohildren and a member of a Hindu joint f̂amily^—but because 1 feel thsti i#̂  
is not the correct tinng to do, because in India there is a systerh of tnxtitioQ bj> 
whieh about 85 per oent« of th« population is affected, I mean cmr land 
fljpstem. By this system not even a sin^e pie is free from tax. Whether onê  
grows anytfaijiig or nc»t, whether he gets anything or not, be is bou*̂ id to pay som^ 
tex to the Stfde. Of course, that is a provinoiai tax, but that is a tax 
ip this country. That beiui? so, where not a single fiie is allowed free of tax I  
lihiak it will not be advisable to exempt a persoii from a tax on the gi’ound tbtft* 
he has got so many children, so many wives or other relatives. I do not agi*e*Si 
to this suggestion and I oppose the amendment.

itr. Shall I put the amendment to the House? Does
Jrof. Shat wish to press it?

TM. W. t .  WM: Wo, fir. I beg to leave to withdraw it.
The amendment, waŝ  by leave, unthdrawn.

There is no other amendment to clause 2. So I wlli 
put the clause to the vote of the House.

The question is:
‘‘Thst dsuM 2 itind pari of the Bill.**
The inntion wm adopted,
Olauee 2 woe added to the BilL
Mr. Depttty-I^peaker; There is no amendment to clause 3.
SliM l l l to  (Mndhya Bham.t): I want a little clarification from the hou. 

finance Minister about clause 8 as regards the States in Part B. You will 
have the system of levying income-tax there this year, and accordinĵ  to the 
Inwme-Tax Act and the definition of “previous year'’ there, the people will have 
^  pay income-tax from 1st April 1949. Now, according to tihe Indian system 
of accounting, they keep the accounts from Diwali to Dhvali and the result of 
aimi will be that they will have to pay ineome-tai from some time in October 
or November, 1948. ‘ So I would like to know whether in their case the hon. 
Einano6 Minister will be prepared to consider the suggestion that o i^  p ^  
tertiooi^ income-tax need be charged from 1st April, and not from October 
1 ^ .
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Dr, Matthal: That particular sugpeBtion I ain not in a poeition to uccept. 
But 1 could give this assurance to the hoti. Member that if asseflsment has 
ahready been made by the Stat  ̂ on the basis of the Diwali acoouutJ, then the 
first assessment hs far as we are concerned, would come not in 1950-51 but l* 
1951-52. But this particular suggestion has been made to us before and 1 
rejgrfet to say there is not much justification for accepting it. I do not Vnow 
the State to which my friend refers......

Shil Ja}00: Madhya Bharat.
Ht. IfatUui: I do not know whether tiiere has been any tAxation before in 

■tf Rt State.
SIM No, neither in Bajasthan.
Dr. MsUhai: Therefore the rat« of tax that will become applicable in tbe 

DC»tv arrangement would be the lowest rate af^icft'bld to any of the 8tate« of 
Union. I take it the Saurashtra rate wHI be i^ icable, and the hon. 

Member can h^ve the assurance that the rate apf̂ lidabler ^11 b« somewber* 
ab^ut two-fifths or leaa than two-fiftbe of the ratea in tha oth^ States, aad tbm 
first assessment will be made only for 1950-51. That I think is as far os I can 
g o .,

Mr. m/fMY Bptitan: Th« qnesUcm is:
“Th*t olatiM 3 stan^ part of th« iK ll”
Tha motion wan adoptad.
Clause 3 was added to the Bill.
Shlf T. T. Krtl6nittw6irl; I do not wish to move my amendment regardingr 

clause 4 but T should like to get some clarification from the hon. Minister.
Mr. D^iity-S)MAk«r He nmy go on.
Sllri t .  IBtitoumachart: We on this side of the House reoognize that

Octenimeut is committed to this policy of levying higher duties on motor 
parts and spares in the result that all imports w‘hether of parts or spares for 
cars or trucks in complete knooked-down condition, or spares for the use of 
cars that ure now in use or for use in the future, would all come under the
revised scale of taxation. The House is undoubtedly deeply obliged to the
hon. the Finance Minister for his explanation in respect of thi« particular 
clause occurring in the Finance Bill, though I must submit in all humility, 
ithat that explanation ha« come out at the eleventh hour and the Souso would 
have been more grateful to him and to the Government if an explanation of 
tliic character had been voiichsa'fed to us earlier.

One particular principle the hon. th« Finance Minister adumbrated to-day 
vww tha acceptance by Oovernmelit of a departure from the existing policy, viz., 
of giving protection without; an enquiiy. The ordinary course has all along 
been that an enquiry is held and protection is given on the re{k>rt of thsi 
eiH|uiry. In thi« inî tance he hae said 'We have made a depai'ture and the
departure is that we are giving protection without enq\iify*. The second
departure that the Oovernm'ent has made is that th«7 ar© giviug protection 
baiere prod notion, eo to say, the unborn child will be protet^d for the i 'Sj 
oi its life by a sort of insorance premiimi—a very good praortice so far at> it 
concerns human affairs, a trifle uncommon practice when applied to the â airb 
of a country. Well, I don’t take exception to these new principles that hnve 
hmn voiced in this House, to-day. It may be that Uiey are principles accepted 
by ether coautries smalkr than ourselves aiid in oiroumsttfioefl oompletely 
different from our own but thaft has nothing to do ^̂ ith the qiiestian on btnd; 
siaae it ia a foot ttet the Govennnefit baa decided on a radical departnrt̂  from
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[tSliri T. T, Krishnamachari I

RM jic]uiow]edge<l policy, ye on tliis side of the House are bound to suppoJii 
it. 1 don’t know if you, Sir, as one of the leading lights in the Fiscal Com- 
misfiion, knew if the ComniisBion is going to support the idea that in the 
future there should be protection without enquiry and there should be pro
tection before production. Of course we would like to wait and see what the, 
Fiscnl Commission has to say but I am afraid in a country with a demooratio 
Govemnient where vested interests are bound to exert their influence on the 
Government, where the position of a Minister is very precarious and wbeure 
all kinds of allegationR nre made against the motions behind ministerial acta 
and often times he is not in a position to challenge them, w’here Governmental 
act  ̂ are being held up for sca-utinv and ticcusations are made and ridicules 
showered by interests on both sides and by powerful interests who are worse off 
and those people who are m\ich worse off,— don’t know, if this become Ihe 
bafiic policy in the future, whether it is going to help to make up for thfe 
stability of the Government and for the peace of those people who conduct the 
affairs of Government as Minist-ers. However, the subject is now more or 
less academic and I shall hold my soul in patience until such time as the 
Fiscal Commission, of which you, Sir, are a distinguished member, reports 
and gives its advice and directions in regard to the future policy that thiŝ  
country and Government should follow. At the same time, my doubts, even 
after the fairly exhaustive reply given by my hon. friend the Finance Minister, 
are still there. I am sorry the Minister concerned is not here. I do hope that 
before you put this particular clause to vote, the House shall have the privilege 
and pleasure of hearing the eloquent voice of the hon. Minister of Indusliy 
and Supply that he would tell us how this idea originated, the genesis of the 
idea. Of course it has been told to us that some Committee was appointed, 
in May 1049. In any event, we would like to have it from him not only for 
the reason that we shall be wiser thereby, but also for the reason that as 
Members of the Party in power, we would like the Government’s case to be 
put on the. Table in all its aspects, so that critics might not find all the holes 
they would like to find in the Government’s case. What we would like to 
know is, how did this originate. What we would like also to know is, who 
is the expert that advised the Government not merely in regard to the feasibility 
and desirability of giving protection without an enquiry but also of the desir
ability of giving protection before production. I w’ould also like to know how 
these dutiee which are tlie subject matter of this clause were adjusted. I 
don’t know if they were adjusted by the Finance Ministry or they were adjusted 
by reason of the advice given by the experts of tiie Industry and Supply 
Ministry. That is my trouble. I would like to know how these adjustment* 
were made, and how they were arrived at. In fact I was given to understand 
by a very responsible person in Government that the idea of the Finance 
Minister was not to earn any more duty by these readjustments. Perhaps it 
is right, perhaps it is not. But anyway there must be some basis for the 
statement. The Finance Minister in this particular case has budgeted for 
a revenue of 7.50 croree from customs duties on motor parts and motor spares 
but in so doing, the Ministry have not had even a remote idea how these 
Tsriations of duties, varying to the extent of 60 per cent, in some cases and 
80 per cent, in other cases would adversely affect them or would benefit them 
in any way. If that is the express intention of the Finance Minister, all credit 
to him particularly in these difficult times when great demands are made on 
the Finance Minister, with the possibility of our having not a surplus, but a 
deficit at the end of the year wiiich in my view is more than likely. I think 
that attitude where the Government would not grab any more than is absolutely 
neoessarv for this particular adjustment is undoubt^y commendable and 

But I would like to know how this rather intricale, iWs
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difficult and baffling classification wiijs made, how tho dut  ̂ on each j)art«ciilar 
item of anticipated imports was assessed and how thej took into accoiuit the 
possibility of curtailing of imports or even the operation of almost a b.iu on 
the imports of pai*ticular items because of the increased duty. I know the 
Finance Department is very wise. I also know that the resources of the 
Industry and Supply Ministry arei liuiitless in view of the fact that an el a borate 
organization was built up during the war which, I think, is still coiitimiing. 
But I would like to know not merely to satisfy my own curiosity but aho to be 
able to say that the Government, which is a Government responsible to the 
Party to which I belong, hag taken this action absolutely without being 
influenced or goaded into it by any powerful interest and merely for the j^uqiose 
of the ultimate good of this country.

I wa« told— îf I may in all humility submit, I don't know if that particular 
remark was made by you while speaking from the other side of the House—that 
tho classifications have been so arranged that there is a large residue left 
which will not be taxed at any high rate vie., that a large portion of motor 
parte will be in the third eatego^ where the taxation will be practically negligible.

I am not an expeit and I have no knowledge of motor cars and motor trucks 
beyond that of an ordinary owner and driver, but I raked my brain to see how 
after category one and category two are exhausted, any residue is left on which 
there will be a benefit for the consumer. 1 do recognise that caiburettors are 
left out, but it does happen that carburettors are not replaced often. \N hat are 
renewed are only the jets in the carburettws. The jets become big and petrol 
consumption increases. So, people get a smaller sized jet and put it in so 
that petrol consumption may not increase. I am also told that plugs are in 
this category. Plugs used to cost a rupee previously and they probably cost 
Bs. five now. I do think it is a very welcome fact that plugs and plug cables 
are teft out from category two. I find that no mention is m ^e of the steering 
geaf in category two. Apparently the factories in India cannot manufacture 
them. Of course this is a very delicate thing, on which the safety of ttie 
passenger depends, and naturally I do commend the wisdom of the Ministry 
of Industry and Supply when they reahsed that this item »vhich involves a 
safety factor should be left out so that they could be imported from people who 
are better able to make them than people in this country. I also find that tie 
bars are left out, a very important factor in the manipulation of ti car. Then 
there are oth r̂ items such as the distributor mechanism. These are not 
mentioned in categories one and two. I think it is possible that they cun be 
manufactured in this country. In fact, these small electrical parts are being 
manufactured elsewhere even now by people who are not regular manufacturers 
of motor parts. They are what are called non-genuine parts and for years and 
years, when most cars are fitted with genuine parts like those of Lucas, Delco 
or A.C., we have had a large amount of non-genuine parts imported from 
Japan, which were used by people who run commercial vehicles. I am very 
glad Government are permitting the possibility of these non-genuine parts 
coming into this country at very cheap rates and being used by second-hand 
motor cars and second-hand motor lorries. Therefore, I feel that the residue 
is not very big, and I would like to know what else is comprised of bv this 
category in regard to which the Government, the Finance Departincut and 
their advisers in the Ministry of Industry and Supply have beea 60 graciously 
kind to the consumer in this country.

The next point that 1 would like to touch upon is the extent of manufacture 
of these parts now visualised. I see that it is the opinion of the Ministry that 
many parts, about fifty per cent, of the parts, are interchangeable in car«. I 
would like to tell the House that I am unable to agree for this reaioo that * 
▼ariety of engines have to be covered. Thtfe are overhead valve engioet.
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poppet or side T a lv e  eugines, straight head engines, V engines, i\nd so on, and 
each engine has got several cylinders. Some have got four cylinders, some 
have got six, others eight and some owners have got the luck to possess even 
n 12 cylinder engine car. Therefore if you say that piston assembly wliich 
comes in this category can be used in most cars and the whole thing is going to 
be manufactured in this coimtry, I do not know how jt is going to be pos îbte 
to cover aU these different types of oars and the different models in each typea 
I would commend here the principle followed by Australia. After rejecting the 
idea of protection before production in the first instance, they finally agreed to 
hand over the entire business of manufacture of cuts to General Motors on one 
condition, that the price of General Motors’ cuirs in Australia should
approximate to the price quoted by their o\mi parent company in the U.S.A.
I also remember—I have read it Bomewhei’e—that tlie Soviet Government in 
pre-war years used to buy up the discarded jigs, plants and machine tools of 
Fords. The policy of the Ford 'Motor C’o. was to discard the previous year'  ̂
model. The Soviet Government used to get thes  ̂ things for a song mid then 
manufacture cars in their country and thus prevent other vehicles from coming 
in. If the Oovernment have said that only one type of cars and trucks are 
going to be manufatjtured in this country, if the Government have stated that 
they are going to encourage the production of only one or two types of cars in 
fche only factory today which is really equipped for that purpose, I have no 
quarrel. That is a policy decision which most of the members of the Party to 
which the Government belongs are bound to accept. We might have our 
quan̂ els internally, but we are boimd to aecept that policy. It may be right or 
wrong. Tt may be that only one private industrialist or a group of private 
industrialists will benefit. It may be that Government will find ways and 
means of seeing that no inordinate benefit would accrue to that particular firm, 
but it does happen that the Government's policy in this instanco doM not 
seem to be quite so practical as the Australian example I have quoted. fEhere 
are today in this country a number of car assembling plants. The Hinduitan 
Motors are assembling Studebakers and Hindustan cars. The Premier Motora 
are assembling Chrysler, Dodge, Be Soto and Plymouth cars. I do not know 
if the Premier Motors can expand very much. There are factors that limit 
the possibility of their expansion. Of course there are <ieneral Motors arid 
Fords but th«y are not very much interested in expansion. Then there is the 
Asoka Motor Car Co. which are still in the assembling stage and they only 
assemble one or tvi’o types of cars, Austin A. 40 and other types rdlied to it. 
Then there is the Gujarat Motor Car ('o. which has been purchased by Bootes. 
Then there is also the Standard Motor Products Co. in Madras. Perhaps my 
hon. friend, the Minister of Industry and Supply, will say that all these com
panies will have to get their blueprint from foreign companies anĉ  hand iti 
over to Hindustan (Motors so that all these part« will be made by Hindustan 
Motors. If ho says so—T know he can enforce it—;I am quite satisfied. I am 
not particularly interested in safeguarding the interests of arhy particular motor 
car company or any group of vested interests. To me, they all belong to the 
same category. If Government want to favour one vested interest against an
other, most hon. Members in this House will not quarrel with that. What I 
would like to know is whether that in the idea: that all these people in this 
country who are in the assembling trade should, whether they like it or not. 
either take their blue prints, know-how, d ie s  or designs to the Hindustan 
Motors and got the parts made by the Hindustan Motors or the Premier Motors 
in some oases like the radiators which my hon. fiiend mentioned during 
quesCion time, or import the fMrts at the present T&te of duties and find them
selves not in a position to sell the assembled produot. That is the point on 
which I would like m̂v hon. friend to dilate on and let us know 
poiOliM.
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Oue other matter on which I would like informatiou is this. Mv hoji. friend 
the Finance Minister said—and that is a very great coucession for which I have 
no doubt the w’hole House ftud the country will feel duly grateful—that an 
expert ifomfiiittee Is going to be appointed in order to find out whether the 
claseification in clause 4 i8 right and whether that parts now' placed in the 
category for which a higher duty is levied should be put on the lower duty 
category. I think niy hon. friend is quite prepared for the consequent loss of 
Grovernment revenue if thfit results. Of course, I know, if, on the other hand, 
he gets a lot of inconie under section 28 of the.Customs Act, he can perhaps 
reduce the duties v̂̂ ithoul reference to this House, It is on the personnel ot 
this (bmmittee that I would like to have some enlightenment. We ŵ ere told 
that the genesis of thî  business was somewhere in May 1940 when a Committee 
of experts and officials sat together and hammered out various ideas about> 
the muiuifacture of automobile. I was also told that with regard to the 
operative portion of this committee s work, namely, whether protection should 
be given before production, and whether protection should be given without an 
enquiry, the committee w’as, barring one, unanimously of the opinion that DO 
such protection should be given. I do hope that the country realises that a 
oomxnittee, which was constituted in May 1949, which was composed of a large 
number of people, about 28 or 34, experts and officials, went into the whole 
que»eion and on the basic issue whether protection should be given before pro
duction and whether protection should be given without an enquiry, thef̂  
decided against it, barring oim?. Subie<$t to correction, T state that the person 
who dissented was Mr. Lakshmipathi Misra, who was a former member of the 
Railway Board, who was in the employ of the Hinidustun Motors, who was the 
Prince of Denmark in this tragedy that is being enacted.

The Minister o! Industry and S u i^ ly  (Dr. S. P . Mookerjee): I though.t you 
were the one. " "

Slirl T. T. K rifhnanuehari: My hon. friend looks a little more tragic. The 
House will realise that 1 cannot play the tragic role that my hon. friend could 
possibly do if he wants. That is by the way. I have no desire to exchange 
words with eminent ]\fembers on the Treasury Benches, being a humble 
follower of the Party in power. I want to know if a conmiittee is going to be 
constituted on the same lines and with the same type of personnel, whether 
the Oovernment v̂ill give a chance for the inclusion in it of some impartial 
people who might be able to express their views on this particular matter, and 
also whether the report' of the committee will be accepted, or whether the 
minority committee report, if any, will be accepted a« in this case apparently 
the minority report hâ  l3een accepted. It is one of those curious cases. I 
think my boa. friend Prof. K. T. Shah will realise that all thes  ̂ years when 
he has been writing minutes of dissent or minority reports, he lias been unlucky 
that in not one single instance did the Government accept his minority report. 
Here is a pregnant exmnple in which a minute of dissent was writt/en by •  
single member which has come to be the basic policy of the Government tocioy 
which we are boimd fo support and which I am also supporting.

Sir, if I may be permitted, I would like to speak for a few minutes more 
after Lunch.

Mr. Depnty*Speaker: The House will now stand adjourned till 2.80 p .m .

The Ho7(se then adionmcd for Lunch till Half Pa$t Two of fho Clock.
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ip be undertaken, I thought, primarily for the limited purpose of finding out 
whether the classification that finds a place in clause 4 of the different cate
gories of motor part?s is correct or, I do not know, whether they will also be 
asked to undertake a reclassification. If I understood him aright I would beg 
of him to try to extend the scope of that Committee  ̂ so that it might in actual 
fact go somewhere towards alleviating the do\ibts that most of us have in our 
minds as to the correctness or otherwise of the policy now pursued by Govern
ment and also go into the original question as to whether the protection granted 
is a proper one and to what extent that protection should operate. I wonder 
whether that would be asking him too much. I would also like to impress 
upon him the need for seeing that the experience of the May 1949 Committee 
is nô  repeated. The House will remember that I said that that Committee, 
xjomposed 1 believe of about ten officials and thirteen non-officials, had recom
mended in a manner which is more or less directly contrary to the present 
j)osition adopted by the Government. Actually that Committee had said that 
this protection should not be granted before production and I do not Icnow if 
it als:> said that there should be a further enquiry. But it happened tkat tihe 
Government adopted in practice the recommendation of one member of the 
Committee who submitted a dissenting note, namely that protection must be 
granted even before production commenced. I do hope that the experiance 
of that Committee will not be repeated in the case of the recommeTidations of 
the Committee that my hon. friend the Finance Minister has promised to us. 
I would also ask him in his reply to say whether he cannot extend the $cope 
and functions of that Committee and I do not know whether it would be*' he or 
the Minister of Industries who would be able to give the reply.

I would also like to know whether he can give us an elementary idea as 
to M'hat the composition of that Committee might be. I am not at all against 
official Committees. In fact the experience of the May 1949̂  Committee more 
or less assures u« that an official Committee is an honest Committee. The 
only difference seems to be that the Chairman of that Committ-ee while agx'eeing 
with the majority in the first histunce, subsequently thought that the minority 
vii>w was correct and recommended to the Government that they should follow 

4he minority opinion. But that happens only rarely. Therefore I, for my part, 
au) not entirely against officijJB..... .

Dr. S. P. Mbokerlee: It would be only fair to the officials to state here and 
now that so far as the officials on that Committee are concerned they did not 
c.xpress any opinion on the question of protection. They were neutral and 
the viewpoint which is contained in the report to whibh Mr. Krishnamachari 
referred is the viewpoint of the non-officials. This should be said in fair
ness to the officials on that Committee.

Shri T. T. Krlehnamachari: I am greatly indebted to my hon. friend for 
rectifying the error I made in speaking on this matter. The difficulty was 
thar "that report̂  was not mcule available to us. T happened to read a pur
loined copy of the report, where only the recommendatious were mentioned 
and it was liot mentioned that the officials did not support that recommenda
tion. However, T do not withdraw what I said just now that I have confi
dence in the officials. I have confidence in the officials of the Government of 
India doing the proper thing by this country, even if it is an official Comndttee 
and I have no doubt that there are enough men in the Government of India 
to tell the Government the correct policy to be followed, notwithstanding the 
fact, as it has happened in the present instance, that my hon. friend the 
Industries Minster or his colleagues are not prepared to accept that recom
mendation. Therefore I would like aay friend the Finance Ministar «t
iiilate a littk on this partioular
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The next point that the Finiuice Minister mentioned was a rebate t-o the 
operators of commercial vehicles. It is a very generous thing for him to do. 
pa)‘ticularly in view of the fact that the balance left after the generous distri
bution of the surplus among the various interof̂ ts is a very small sum of y>- 
proximately 50 lakhs. It might also happen that the calculations of the Fi
nance Ministry are wrong and the present rates of duty might produce much 
more than 7,50 lakhs, which has been budgeted for against customfl duties on 
motor parts. May I ask my hon. friend the Finance Minister what he pro
poses to do then? He firmly holds the view or rather his advisers hold the 
view that they have so readjusted the customs duties that no increase will be 
available. It may be right and it might even be that the estimate is wrong and 
the receipts might be less than crores. With the limited knowledge that 1 
possess, considering the fact that category too which bears the highest dutv has 
been rather overloaded, the possibility seems to be that the income, so far as 
the increase is concerned, must come from people who now have ears and trucks 
and must perforce keep on running them.

The propensity to consume will normally be determined by the price that a 
person has to pay. But once a person has got a vehicle he has to keep it 
running. Therefore it might happen 6is I envisage that the receipt under 
this head might increase and I think it would. I find that my hon. friend the 
Industries Minster is curiously enough in agreement with me on this particular 
matter. If a larger amount results from these duties will my hon. friend 
also give a rebate to those people who have been rather heavily taxed? Is 
it possible that some kind of either a variation in duty or some kind of rebate 
will be given to those people? Will any rebate be possible to those people 
who can be traced, people who imported cars in a knocked-down condition?
I would like my hon. friend to just think about the matter. I am sure the 
cautious person that he is, he is not likely to commit himself. It is very 
difficult to draw out my hon. friend the IHnance Minister. But I do hope 
that this will sink in somewhere and when he has the time to apply his mind 
to it, he might apply it in such a manner that it would be generous to the 
parties that have been mulcted rather badly by this provision. That, more 
or less, ends my tale.

There are one or two small details which I would like to refer to. The 
duty that has been levied on vehicles, even though they are in a completely 
knocked-down condition (they may have been imported or rather the Bill of 
Entry in respect of such import has been filed after the Isi of March) has been 
more or less on the basis of 84 per cent., whether they are commercial vehicles 
or motor cars. The reason is that the invoices do not contain n split-up under 
these three categories and the Customs officials who always adopt the line of 
least resistence might have assessed them at 84 per cent, for the whole lot. I 
think in this case a great number of people have suffered.

I was also given to understand that a great number of people who imported 
Diesel vehicles probably contracted to sell them at Rs. ff,000 each and they 
now find that they cost about Rs. 13,000 each and hence they ane unable to 
sell them. It may be that if a rough split-up is made later, and the duty 
assessed on that basis they might get some benefit. It is also possible that 
the original shippers are not interested in follownig the workin<̂ g of tlie mind 
of th<̂  Government of India or its Finance Ministiy. They may not be 
interested in furnishing fresh invoices containing a split-up of the items 
covered by it. May I ask my hon. friend, the Finance Minister if he would 
exercise his clemency in this matter and whether, after working out the over
all cost of the vehicles, under the new duties in a very rough manner, he 
would instruct his Department to make a refund of that amoi>nt which has
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been overchacged so far as these people are concerned? If I remember aright, 
I think in another phice it was mentioned that the extiM duty that wonld bt* 
paid by an importer of a car in a conjplet'ely knocked-down condition would 
only be tive per cent more than 54 per cent, (that is, the original duty), and in 
the case of a truck it might be about 10 to 12 per cent. more. If that surmise 
is correct, I tliink I have got a very legitimate case to ask my friend the 
Finance Minister to exercise his mind on this matter and see that those people 
who have been the victims of the vagaries of the Provisional Collection of Taxes 
Order Act should not be unduly mulcted some kind of relief should be granted 
to them as expeditiously as possible.

1 have come very* nearly to the end of rny list of queries and 1 suppose if 
they aro answered I have no reason to be dissatisfied, subject, of course, to 
my grouse that it WT)uld have been much better if this provision did not find 
a piace in the Finance Bill. But I would like to make mention of one other 
matter, namely, that right or wrong—and most of us on this side of the House 
follow the Government whether they are right or wrong, we swim or sink with 
them—I think it would be improper if wo don’t utter a word of caution. The 
step that is now being taken by Government is fraught with the gravest pos
sible consequences. I have no doubt they in their cumulative wisdom realise 
it even more than I do, or any other set of people in this House do. The ques
tion of monopolies, of whatever character, is a very difficult thing for Govern
ment to handle. The experience of this Government in regard to sugar mono
poly has been almost a lesson and if they don’t bear that in mind J am afraid 
they are not very wise. Even my friend the hon. Minister of Industry and 
Supply knows how difficult he finds it to deal with the entrenched 
Interests like the textile interests. Every conceivable provision that he thinks 
of and promulgates for the purpose of a better regulation of that industry is 
being foiled and frustrated. (But if my hon. friend, after all this experience, 
feels that he is in a perfectly safe wicket in the administration of this rather 
delicate and difficult scheme of customs duties so as to provide for some kind 
of protection primarily to one undertaking and secondarily to others, well, I 
wish him all success. I for myself am quite convinced that the measure which 
W'e have enacted, all of us,—to which we are also parties today because we 
shall approve of it—is not a safe one. I might have probably said a few 
things in the oo\irse of my speech whioh might have offended my friends on 
the Treaaury Benches. Of course, I would draw the wrath of my hon. friend 
the Minister of Industry and Supply and knowing as I do his fiery eloquence,
I know v̂hat I am in for. I have great respect for my hon, friend’s eloquence 
and his method of speaking as I do realise that he is the very embodiment) 
of all the culture that the Calcutta University stands for, and if I speak here 
in spite of it I speak with a lot of trepidation. But nevertheless, let me before 
closing tell my hon. friends on the Treasury Benches that there are not many 
amongst them who are willing to own a mistake. Luckily for us there 
is however one amongst them who w’ould, I would ask my hon. friend the 
Finance Minister to follow the example of his leader, and if in the process of 
the workhig of this particular provision he finds that it does not work out all 
nght that the expectations are not even partially fulfilled, let not the advice 
of his colleaguea or the advice of his officiate, interested ae some might pro
bably be. deter him from taking the one step that is necessary, namely, the 
use of section 23 of the Sea Customs Act and the annulment of this i n c r e a s e  
which is now imposed on very doubtful and very meagre bases. If my hon, 
friend has got the courage to give me that assurance, I shall say I am hundred 
per cent, satisfied but I would be failing in my duty if I don’t mention that 
most of us who support the Government so far as this step is concerned do so 
with a number of reservations. We would wish them all luck. I hope their
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confidence in this industry will not be amiss and people of this country wnll 
not suffer more thereby.

One word I ŵ ould like to add before I close. My friend the Finance Minis
ter is a very clever man. He has been a professor, so be treats most of us as 
his old students. Of course 1 have not had the good fortune to be his student 
because I learnt the meagre economics that I happened to learn from a differ
ent school. But I don’t know why he has not realised, as ho should undoub
tedly realise, that the economics of automobile manufacture is a very diflî 'ult 
and delicate thing. I cannot understand his, may I be ponmitted to use the 
word, smug satisfaction with which he smiles at me, indication of the fact that 
everything is right. I was in the Library a few minutes back and I came 
across a njagazine colled Life. Oftentimes it contains merely pivjpaganda 
literature, but in this issue I tind a News of h new car a prototype of which has 
been produced in the United States. Jt is going to be almost like a Fo l k Hi r o i j o n .  
of Germany, and it is a Nash car. Here 1 have got a picture of it. The i)ro- 
totype of that car w’as exhibited in the Waldorf-Astoria Hotel in New York. 
I would recommend my friends on the Treasury Benches to read this particulftf 
article. It tells them something of the elements of the economics of auto
mobile manufacture. This particular car does not contain a glove box becaust̂ * 
the overall cost would then be iive dollars more. It does not contain a con
ventional bumper in the rear and the die used for the front bumper, which 
is so made as to cover the radiator, is also used for making the rear merely 
because the additional costs of a new die would be 17 dollars. The economics 
of automobile manufacture which my hon. friend the Finance Minister one* 
must presume knows somehow or other because he has wide expenence not 
only of commerce in general but also with the Tariff Board and with Tata and 
Sons, is a very difficult subject. It is not a thing in wliich you can decide 
Ritting in a room, though the room is situated in a 200 acre plot as the Indus-

• try and Supply Ministry is, and the cumulative wisdom of the officials of the 
Industry and Supply Ministry oceuping such a large area of floor space c-an- 
not make up for want of knowledge of the economics of automobile manufac
turing. Therefore, I think there is a very justifiable reason for people like 
me who know just a little and not very much, to be afraid of the consequeTice?̂  
of the operation of this particular piece of legislation. I do hope my hon. 
friend the Finance Minister would permit me to convey that warning to him 
and also tJbe hope that that warning would not be lost on him as many other 
warnings have been lost.

Shrl Mudgal (Bombay): I have listened to the very interesting specch of 
my hon. friend Mr. T. T. Krishnamachari. Mr. Krishnomachari hat been in
fluenced by two things. One is that he shows a great deal of concern for ths 
Congress Party. If the Party and the Government that is responsible to that 
Party do not behave the way he thinks they should, he is afraid that the 
Party might go to ruin. Another thing is that the fact that he owns a car—a 
beautiful car—has influenced him into believing all sorts of things. The econo
mics of the automobile industry have not been very well enquired into by 
my friend. As he himself has confessed, his knowledge of this industry is 
just a little and not too much. I wish it were at least in between, so that 
he would have certainly not delivered the polemics that be has done.

In considering this industry, we have to remember that it i« one of the 
basic industries of any country. I have been studying this question ever since 
Sir M. Visveswara went to the United States to study it, and I have been 
advocating the establishment of the automobile industry ever since 19S8. 
Those who know its history are aware that foreign firms—especially American 
and British firms—have been dead against it. The foreign firms have an 
annual sales running into hundreds of crores of rupees, while our firms have
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a capital of barely a few cvores of rupies. The opponents of these duties 
maintain that although our fuitomobile induetr}’ is a new one, which has come 
hito existence in the face of Htubbcrn opposition from foreign manufacturers 
over a period of a decade, it should not be given any protection, but it should 
compel} openly with foreign firms who possess both the know-how and an in
finite amount of capital behind them.

Shri A. P. Jain (Uttar Pradesh): That is nobody's case.
Shri 0. Subrftxnaniam: Why do you put an imaginary case?
Sim  Mudgal: It is not imaginary, let me tell my hon. friend. The entire 

o])j)OBition has arisen just because one or two firms have started this industry 
and Members are opposed to them on the basis of slogans or imaginary evils. 
The entire opposition seems to be due to the fact that a certain individual 
company has started this industry.

An Eon. ICember: Nothing of the kind.
Shri 0. Snbraxnaniam: We are not at all influenced by that.
,Shri Alagesan: Your advocacy may be due io that.

iniH Mudgal: From every angle this industry has to be started because
whpu the next war comes, our friends who own oars will find no parts with 
which to rej)lace the worn out ones They cannot think of starting this in
dustry at that time. It is now that we should give every hocking to those 
who are willing to come forward and manufacture cars entirely in this country.
I quite realise that one or two firms will not be in a position to manufacture 
rthe entire car. It is a matter of economic statesmanship to persuade even 
thos3 who have been oppoaing the establishment of this industry to come into 
•the scheme of things which this Government has placed before itself and co- 
operatd with the Government as well as with the existing manufacturers in 
order to expedite the manufacture of all the components in this country. There 
^re nearly six companies today who are engaged in automobile assembly or 
manufacture, and I would suggest that insteswl of permitting one or two ma
nufacturers to manufacture as many parts as possible we may ask eaoh of
them to take chaise of a certain number of parts and manufacture them for
all the cars that this country is possessing today or will be having from now 
on The reason for that is this. The economical manufacture of parts in the 
automobile or any other industry depends upon the volume of production, and 
if we insisl that each firm should manufac^re its own parts, it becomes un
economical. It will neither pay every one of them separately nor all of them 
-fut together. Therefore, if we can bring all these companies together on a 
<u3-opor!vtive basis and divide the several parts between them and assign to 

of them a certain number of parts, I am sure that within a period of tlu’ee
five years practically all the parts of a motor oar will be manufactured in 

this country. It is true that we shall have many models, or that we have 
tnany models, coming into this (country. As the hon. Minister of Industry 
^nd Supply said this morning in the party meeting....

Hon. Members: No don't say that.
Mr. Speaker: There should be no reference to what happened in the party 

•meeting.
Shri Mudgal: I am sorry, Sir.
We shall  restrict the model s ,  so that the [)arts can be manufactured effec

t ively .  That is the only w a y in which we c^n establish this industry as early 
iis possible. It can be done and it is being done and Government's efforts in
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establishing this key industry nnifit be siippoited by all those who are interested 
in the industrial development and progress of this country.

In spite of the support that I am giving to this Bill, I would like to make 
a suggestion to this House as well as to Government. 1 suggest that there 
should be at least one modification in the schedule of duties. Jn item Ko. 
75(10), the preferential revenue duty for the parts to be manufactured is 90 
per cent, and 84 per cent. I have tabled an amendment—which, of course^
I am not moving—seeking to alter this into 60 per cent, and 64 per cent, reŝ  
pectively. The reason for my urging the acceptance of this suggestion is that 
from the sales psychology point of view when cars will have to be sold at a 
much higher price because of these duties, it will have a very adverse effect 
on the minds of the consumer. It is this that is basically at the bottom of 
the opposition to this clause of the Bill. It is also not in the interests of the 
producers themselves, because once the consumer begins to think that he ha» 
to pay a very high price, or a higher price because of these duties, his opposi
tion to the manufacturers might increase. Therefore, it will not help the pro
ducers and will lead to continuous nagging.

The protection that this industry needs can be given vei^ effectively through 
licensing and exchange control. These two factories or others which will come 
into existence later can be protected by executive action through these two- 
methods. J urge the Finance Minister to look at it from this point of view 
and see whether ŵe cannot give that kind of protection to our manufacturers, 
which will enhance their sales without at the same time laying the Government 
ope;I to unjustiiied criticism. If the Standing Committees of the Ministries 
of Commerce and Industry and Supply were to bo one and the same, then a 
proper coordination can be brought about. The two Ministries can work hand 
in hand and protect this industry very effectively. If that is done, I am sure 
that the interests of the industry as well as those of the consumer will be well 
protected.

With these few remarks. I support this Bill wholehearetdly.
Shri M. V. Rama Bao (Mysore): It was not my intention to make any ob

servations on this part of the Finance BiM, but after hearing some of the pleaû
 ̂ put forward by the last «3peaker, 1 think, in fairness to those who

* * have made speeches on the floor of this House stating their objec
tions to this part of the Finance Bill, I should say that the general observation® 
that were mcide by the hon. Member were not correct and were not fair to tha 
House. It was stated by him that the objection taken to this part of the
Finance Bill wae as he put it, because A, B or <3, or X, Y or Z had started
these automobile factories. That, in my opinion, is a very unreasonable reflec
tion to cast upon the hon. Members who, upon whatever grounds or materiul 
they had, objected to this clause of the Finance l̂ iH.

Speaking for myself, there are just two or three points on which I expect 
some hght will be thrown by the hon. the Finance Minister or the hon. 
Minister of Industry and Supply, who ever may happen to make a reply to this-
debate. I understand that the component parts of the automobiles which
have been categorised in a particular manner in this part of the Finance Bill, 
have been classified into three classes. One class consists of components 
which are already being manufactured in India; the second consisfs of com
ponents which are expected to be manufactured in a year or two, ostensibly 
by those factories to which references have beer, made the third consists of 
parts which ai:e not expected to be manufactured in India for some time ta 
come.

I find, on a perusal of the Finance Bill, that those parts which arc not
expected to be manufactured in India at all for some time are subjected to
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duty of 30 per cent. 24 per cent and 22.Ĵ  per cent in the case of some prefer
ential itemfl. With respect to those parts which are now actually being 
jnanufactnred in India, the duty proposed to by levied is 60 per cent, and 54 
])er cent, while for parts which are in ‘i*ely expected to be produced in a year 
or two—it may be two months, it may be two years, we cannot be sure unless 
and until those parts ore actually produced and put on the market—the duty 
proposed is 90 per cent, and 84 per cent. Now, not being a student of econo
mics and not being possessed of that consummate skill in the wizardry of 
high finance which the hon. the Finance Minister possesses in such abundant 
measure, I should like to know whether the proper sequence would not be 
to impose the lowest rate of duty on parts which are not expected to be manu
factured in India, the higher rate of duty on parts which are expected to be 
manufactured in a year or two and the highest rate of duty on parts which 
are actually being manufactured and put on the market. That, to the lay
man's mind like mine, would appear to be the logical sequence in imposing 
these duties. Now what we find is that the highest rate of duty is proposed 
to be imposed on parts which are expected to be manufactured, while a 
comparatively lower rate of tariff is sought to be imposed on parts which are 
actually produced and put on tlie market. This is one point on which I should 
like to have some light.

I learn on proper authority that cars which at present cost Rs. 11,668 would 
under the new scheme of duties cost lis. 12,3ft6, making for an increase of 
Ks. 66S. Cars which now cost Rs. 11,948 would under the new duties cost 
Rs. 12,635, making for an increase of Rs. 687. As for trucks, trucks which 
at present ccfct Ks. 9,315 would with the new duties cost Rs. 11,844 and 
trucks which now cost Rs. 10,238 would hereafter cost Rs. 13,460. The in
crease in the cost price of these trucks would be of the order of Rs. 2,529 and 
Ks. 3,222. This, I think, is certainly not anywhere near 5 per cent, it is 
much nearer 25 per cent, and 33 per cent unless these figures are all in- 
acc\irate and are explained away as such by the Ministry which issued them.

Then, I understand that a truck in service would require spare parts, on an 
average, to the value of Ks. 2,(XX) per year. To this has to be added a sum 
df Ks. 600 towards the increased duties. All this would have to be passed ou 
to those who have the necessity or the misfortune to use these public utility 
transport services. That, I am given to understand, would work out to about 
four pies per mile over and above the existing rate. Mow the rates that are 
being levied by different bus services are not uniform all over the country; 
they vary from half an anna per mile to anywhere near one anna per mile. If 
these four pie>s are to be added to these fares. T think it will be a very un- 
jeasonable fare to charge in a public utility transport service.

It liJis been explained by the hon, the Finance Minister that in respect of
eonnnereial vehieles and p\iblic utility bus services, it is proposed to institute 
a system of rebates which will in effect take off the hardship that will be 
caused by the import, so that the ordinary man in the street, as he is called,
would not have to pay the higher fare. Now, I should like to know, if, having
tliese proposals in mind. Government have done anything to call for declara
tions of existing stocks from dealers in automobile components, so that we 
might know what parts which are subject̂ ed to this duty already existed in
stuck -in the country’ before these increased duties were levied and what parts 
have been imported from abroad subsequent to the imposition of these new 
duties That I think would be a very important thing, because otherwise it
would be extremely difficult to distinguish between component parts of a
particular class or classes which already existed with dealers and parts which
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«re j?oing to be impoi'ted hereafter. I should like to know if the Oovernment 
of India have done anything to call for declarations of stock and if that has 
been done, when it has been done and what are the approximate quantities of 
the^c coninonents subject to tiipse high dntios which are now held in stock by 
the (iealfis in this country at present.

There is one olher point \vhich I would like to mention before I conclude, 
and that is the system of rebates on duties which will be paid in respect of 
component parts of trucks and vehicles which will be put into public transport 
services. It is understood that the rationable of the proposed new duties is 
the abolition of the distinction between components of cars and components of 
trucks. And it has been stated by the hon. the Finance Minister that relief 
from the burden of these high duties wi'l be given by a system of rebates on the 
duties paid by Commercial Vehicles. What 1 do not understand is why the 
present distinction that is made between components of cars and components 
of automobile trucks should not be maintained and why the whole thing should 
be standardised and categorised into one series of things, doing away with the 
distinction between cars and trucks on the one hand and immediately after
wards trj’ing to make the very same distinction by instituting a system of 
rebates in respect of the duty paid on components of trucks. I hope the hon. 
Minister in his reply will make this point clear.

Mr. Speaker: I would like to have the position about the amendments 
clarified. I understand Mr. Mudgal is not going to move his amendment. 
But there are two others who have given notice of the same amendment. I 
am told they wore not called. Dr. Deshmukh has tw’o amendments on the 
Order T̂ p̂er.

Dr. Deshmukh: I am not moving them.

Shrl M. A. Asryangar (Madras): Though my hon. friend Shri T. T. Krishna- 
machari did not move his amendment, ht: gave a lurid picture of what would 
follow to the industry as a whole if clause 4 is allowed to stand. 1 am 
exceedingly sorry that there is an unfortunate misunderstanding about the 
whole situation.

Fii*st of all we have to make up our minds whether we want this industry 
to establish itself firmly and early hi the coimtry or not. 1 do not think there 
is any difference of opionion on this matter. Ever since we gained Indepen
dence on 15th August 1947, immediately in December 1947 a conference was 
held to devise effective steps to industrialise the country as early as possible. 
But we have not been able in spite of our best efforts to get sufficient capital 
good.> for the purpose. The foreign countries with whom we have ac- 
<;umulated balances were more interested in sending us all kinds of luxury 
goods and not capital goods. From America on the other hand we. have been 
unable to get capital goods because we have no dollar credit. These have 
our handicaps. The Machine Tool industry which we expected to establish 
in Mysore, as also the steel industry which we hoped to start as a State con
cern had to be put off for a considerable time. The automobile industry is 
one which has not been reserved for State enterprise in the statement of In
dustrial Policy that this House accepted on 6th April 1948. 1 very jnuch wish
that this industry, being a major industry, useful in times of peace and very 
necessary in times of war for various defence purposes, had been included in 
the State sector, in which case, like the Machine Tool industry and the air
craft indiifitry, this one also could have been taken over by the State. But 
we are all parties to that Resolution. It was not suggested to the Govern
ment that this should be included in the State sector at the time.

Now, foreign countries have been dumping their automobiles into this 
country for a long time. I have not been a business man, but I find thait
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in each country there is specialisation in two or three makes of cars. Oar 
country which purchases these cars has therefore got about 40 different makes 
of cars. No one country can manufacture all these 40 models. France 
manufactures one or two varieties of cars, America produces a few kinds, 
England produces some three or four varieties and so on. We do not make 
any cars, but we have here hi use about 40 different types. We are like the 
JPrahmachari in the proverb which says: ‘A man who is married has got one 
wife, but the Brahmachari has several’. I mean that the Brahmachana 
prospect is that. I do not want to offend Mr. Kamath. Therefore our 
country which does not produce any motor car is the dumping ground for all 
makes of cars in the world. That being the case the State should have set 
up this automobile industry so that in times of war we may depend upon our
selves. Now is it not necessary% I ask, to avoid all the numerous makes of 
cars coming in? The grant of protection to the automobile industry will mean 
that the particular factory will manufacture a type of car. It cannot pro
duce the parts for all the varieties of oars found here. It is impossible. It 
can produce at the most the spare parts for two, three or four types of cars 
out of the 40 varieties in use in the country. How are we to satisfy the users 
of the otlier 36 types of cars? We should allow them to get the spares re
quired by them. But, at the same time, in view of the fact that we are 50 
years behind other countries in this industry, we cannot but take steps to 
enable our automobile industry to rear U[) its head. Ten or fifteen years hence 
the position will be different. Then an enquiry w’ill be made by the Tariff 
Bonrd and probably a ban will be imposed on other varieties of cars brought 
into the country. Even then this objection will stand. Is this factor̂ " 
which produces a particular model expected to supply parts for the other cars? 
No, never; because it cannot produce those; cars. This difficu-lty is inherent 
in all manufactures. We cannot produce here all the varieties. We can 
specialise only in tln*ee or four varieties. Therefore it is no use saying: ‘You 
can never produce all these varieties and therefore do not impose any duty 
upon them and let the other models be imported freely and let them flood all 
our cities, Bombay, Madras, Calcutta and so on. This attitude will never 
bring into existence in India any new automobile industry. I claim to be 
capable of asking this House to look at things dispassionately. This trouble 
always arises whether you call an article as Calcutta-man\ifacture or Bengal- 
manufacture. People will always complain: ‘I cannot allow goats to eat up 
all that I grow in my compound in spite of the fence put up. At that rate 
I can never rear any tree in my compound’. That is my answer to that 
complaint. If necessary we have to be satisfied with a few makes of cars and 
those the locally made ones. Secondly, I am a member of the enlightened 
Fiscal Commission of which my friend Shri T. T. Krishnamachari spoke. This 
Government had put me into it as a consumer. I suppose I am not able to 
speak coivlidently on any matter as my hon. friend who has been long con
nected with business and therefore I take the role of the consumer. 1 must 
say tliat 1 am not compet.^nt to give the opinion of the Fiscal Commission in 
advance of its report. This much I can say, that wherever I went I found 
lots of representations were received suggesting that the whole gear ought to 
be changed and a new principle of protection should be adopted.

There is a proverb which says that unless you get rid of madness you can
not marry and unless you marry you cannot get rid of madness. In the same 
manner, "it is said unless you established yourself, you are not entitled to pro
t e c t i o n  and unless you are given protection, how can you establish your business? 
The motor car industry is not a chappatti or bread industry. This is an indus
try which requires a lot of capital and capital is shy in our country already 
and unless the Government comes forward with assurances in advance or gives
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protection, nobody will come forward. During the 150 years of British rule 
what did we do with our railways?

Ppol. Banga (Madras): The Railways could not be started unless a guaran
tee was given.

Sliri M. A. Ayyangar; Exactly, my hon. friend knows much better histoi*y 
than I know. Railways need a lot of capital and we gave guarantees to 
foreign companies to construct railways. Even today we arc crying from 
the house-tops and with folded hands that foreign capital may come on its own 
terms, that there will be no restriction whatsoever and still we find that 
capital is not forthcoming. Recently in an American Conference, we invited 
foreign capital with both hands but without success.

Another objection raised in the debate to the grant of protection was this: 
If this industry is given protection, how many will it support? If it is a 
betul-nut factory it can support everybody and in the case of a motor industry,
I ask, do you think you could treat it as a cottage industry which will giva 
employment to a large number of people and many people can start that indus
try? Another objection raised is that there are only two or three manufac
turers in the country and when that it so why should the whole community be- 
put to thif, burden. I will ask what is the position in other countries and how 
many manufacturers are there? I ask does every shire of Bristol or Manchaster 
own a motor car factory? From the very nature of this industry one can say 
that only very few persons will and can start this industry. ' In other words
it in not a widespread industry like the match industry. If we as a com
munity are prepared to bear a burden for the growth of this industry and 
if we want to share the benefit of it, let us by all means nationalise it or start 
it as a state enterprise. Otherwise I think we are only giving a left-handed 
compliment to this "motor industry. It appears some people say: “ This
gentleman is waiting to have the first car from this industry today” . Let them 
say so, I have no hesitation to say on the floor of this House I give my support 
unreservedly.

' An Hoa. Member: Give us a joy ride I
Sliri M. A. Ayyangar: At least I can assure you I am not going to have a

car from the General Motors; perhaps other people will have it. At the
present time I am foregoing it to that extent and I have made a sacrifice. I 
am conscious that I have been occupying a corner of the House and an elderly 
gentleman was presiding as the Speaker and for 12 long years I have never 
been able to catch his eyes or ears. Now I happen to be a humble follower of this 
party. Now I am in a position to go and address public meetings but I can 
tell you that we have not done anything of which we should feel ashamed. 
If we give protection to this industry, it is likely that a few people in this 
industry may get the benefit. I know that one man had the enterprise to 
start it. I would irrespective of personalities pay my humble tribute to all 
thoBe pioneers of the industry who had the courage to install the industiy. 
They are all citizens of this country; they are our nationals. We 
have been asking for nationalisation and I still stand by it. I want that the 
benefits of all the industries must be shared by the entire community. Like 
the Indian Administrative Service, I have been asking for an ’ independent, 
industrial economic service. I regret to say that this has not been set on 
foot, and if this had been done the poorest man from the village may have had 
the chance to come and control a number of industries. I was one of those 
who said that Sholapur and other mills which haye been closed ought to be* 
taken over by the State, and given protection. I know what has been done 
and what is being done in the Department of Industry and Supply. Therefore 
with a clean conscience, and without any mental reservation I appeal to this-
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House; wo are not doing anything in a hide-and-seek manner. I know there 
is a quarrel going on between one capitalist and another. But so far as the 
industry’ is concerned it has to be run by some one but personally I would 
prefer a State enterprise. Till then we cannot spite the face by cutting 
the nose. This is exactly what has happened.

As regards the principle for which an answer was wanted by my hon. 
friend, Mr. T. T. Krishiiamaehari, I have no hiisitution in saynig that there 
are industries and industries. For certain industries we will have to give pro
tection in advance. We have to tell people to start an industry and also see 
that there is no dumping of those articles in this country. It is not only be
cause I can call this child my own and not an adopted child but I can really 
benefit this child at any time; I may take charge of it whereas if I take charge 
of Oent̂ ral Motors or any other firm, 1 will have* to fight with America and 
other countries in the world. Therefore, it does not require any apology. With 
a clean conscience the whole party can vote upon it.

My hon. friend Mr. Rama Rao observed that for certain component parts 
90 per cent, duty has been put and in respect of others it is only 00 per cent. 
The point is we must encourage the man who is not initiating the production 
of a particular part to do it. It is a new field of enterprise which he has not 
trodden. If I undersand the principles correctly, I think the classification is 
righl.

The hon. the Finance Member in order to avoid further controversy has 
stated that if particular categories are in a particular group, he would not stick 
to that particular classification. He said: “I am prepared to appoint a Com
mittee; let that Committee decide whether one item is to go into this gi'oup or 
another."

But if he wants to bring an item of the 90 per cent, category into the cate
gory of (M) per rent, or the category of BO per cent, he can reduce it without 
coming once again to this House. Any committee that goes into the question 
would not recommend an increase of tariff but will always recommend a lower 
tariff. But we are clothed with ample powers to deal with that position.

And their the question has been asked as to whom are you going to appoint
on this committee and will you also say ditto to their report. If an advisory
committee is to assume the power of controlling the Government, then I say 
let that Government go. Not only this Government, but no Government can 
afford t.) do that. All our standing committees—any committee appointed, in
cluding the Tariff Board—can only advise the Government and not take the 
role of Government, and it will be wrong for anybody in this House or outside 
to ask that the Government should hand over its power to discnininate and 
decide for itself, that it should hand it ovur to some other persons. 1 voted 
for the Leader of the House and he chose those in whom we had confidence 
as Ministers. Is it possible for them now l/O delegate that power to others?
As you know, in the field of law, an agent has no power to delegate his powers
to another. If a man is appointed trustee, he cannot delegate that trust to 
another. Is it a case of “Love me, love my dog?" Let them be big or small, 
the committee can only advise, it can only suggest. I don’t call the members 
of the committee dogs, it is only an analogy. Probably it was wrong on the 
part of the Minister of industry and Supply to have appointed a committee 
and sought its help. By this he has brought'so much trouble on his own head.

All those who deal here in European goods, those who are selling the goods 
of other people, goods of white people, they are also white, or rather they are 
•dark Europeans. I say those who are selling the goods of Europeans, they
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are dark Europeans. Their allegiance is divided between this country and 
the foreign country.

It is necessary that we should hav(̂  this industry in this country and 1 would 
with all the strength at my command support this Government and ask them 
to go ahead and make this industry a strong one in the land. Let them not be 
deviated from their path by interested parties hero and there. Users of cars 
will always come forward to oppose protection. When I was in practice I 
too had a motor car and my senior used to say no horn was necessary for my 
car because being very old it made sufficient noise even otherwise. 1 am one 
of the small men in my place and I am not now having a motor car. When 
I changed the old one, I could not go in for another. It is not every one or the 
ordinary man that owns a car. I don't know for whom these people are crying 
hoarse? Only for the rich owners of cars. I am surprised to hear that the 
consumers are hit. I am coming to Mr. Rama Rao’s remarkg. Who is the 
man who is hit? Is it the man going in a bus? We all know about the 
trouble we have had over the road-rail competition; we have had it for a 
century now. Sir Edward Benthall wanted the creation of a corporation but 
people said, “No.” Well, now for six miles they may charge half a rupee and 
willy-nilly, you have to go. Of course, Gandhiji said that if you go in motor cars 
always, you may forget the use of your two legs. We are told some time back 
we had tails and by disuse we have lost it.

Shri KamAth (Madhya Pradesh): Where has it gone? You have dropped 
it. ^

Shri A. Ayyangar: I have got it, the tuft.
Now, you pay four pice per mile. That is extra, and for how many 

passengers? For 20 passengers and when distributed, it comes to one-fifth of 
a pice per passenger. But then how many of our villagers go up and down 
for hundreds of miles? What is the point in shedding tears for the poor man? 
Is it a case of Salt? Is it a case of kerosene or mat<».h box or cloth? The peo
ple who assemble cars, they are crying, they are crsing here in the name of 
the poor man. Words are not enough to ridicule ourselves. Is this a matter 
on which we sllpould have spent so much time? I would say if in Calcutta 
they produce a car, I agree with the remarks of my hon. friend here, that he 
who does it must be encouraged be he an industrialist or a businessman.

I would also say this: A goldsmith—I mean no offence to anyone—a gold
smith even when he has to make his own wedding ring, he will take away a 
portion of the gold ! Similarly these industrialists who gft protection very often 
abuse it. Therefore I do want that there should be a permanent Tariff Board 
in this country, watch dog the courpe of events, ho\N- things develop and how the 
protected industries progress. It should s(*e that the protection is not al)used, 
that an industry when granted protection is able to stand on its own legs 
during a reasonable period of years, and bring down prices and also enter into 
competition with world markets. At present the Tariff Board does not look 
into these thing.s because it is an acl hoc institution. We must have, I say, a 
permanent organisation. They must have cost accountants in it and from 
time to time it must examine how a particular industrŷ  is progreiwing. and 
if a particular industry is not behaving properly then Government should with
draw the protection or impose restrictions or do some such thing.

Lastly, you remember a Bill was introduced in this House by the Minister 
of Industry" and Supply for controlling certain industries.

Sfari K aiM th: Where is that Bill now?
Shri Gk>eaka (Madras): I is in cold storage.
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Shrl M. A. Ayyangax: 1 want to give it sufficient warmth and with your 
help I hope it will be revived. I uni appealing to the hon. Minister io go 
ahead with that Bill. If I rernember right, it has passed the Select Com
mittee stage, but my recollection may not be coiTect. Anyway, I want that 
this must be proceeded with and passed finally before we end this session, 
Whether we start this motor industry as a State industry or allow private 
enterprise to come in with restrictions, we should not over-burden the consumer. 
We must not lose sight of the fact that wherever there is protection, there is 
perforce, of necessity, some addition to the burden on the consumer. I can 
never think of a tariff protection where there is no burden on the consumer at 
all. Therefore, willy-nilly, if we want to industrialise the country, we must 
put up with some burden. But excessive burden should not be there. I am 
also aware that the person who has tasted protection may go on increasing it 
and m.‘iy not reduce the burden on the consumer. But for that there must be 
suflBcient safeguards. On the proposed committee proper persons should be 
put. * I don’t know if the hon. Finance Minister knows that behind my white 
cloth there is a dtirk cloth also. After all, all that glitters is not gold. Peo[;lo 
may say they are without an}" bias, that they are dispassionate. But, I may 
be saying that I am a detached person, with my hands in some other men’s 
purse. Anyway, I do not want to interfere with the discretion of Govern
ment. I can only give general directions, and if Government does not act 
properly, 1 will reserve the right to quarrel. But if they are doing their work 
properly, then let us not witliliold that support which is their legitimate due. 
In supporting this measure, we are helping ourselves and very soon we will 
industrialise the country, irrespective of the persons who have started the 
industries.

Dr. S. P. Mookerjee: T arn glad that this question of giving protection to 
the automobile industry has been raised in the House in the course of the 
debate on tlie Finance Bill, because I am anxious to clear up the position of 
Government. I do feel that whatever has been done, has been done after 
careful and mature consideration, and has been, on the whole, in the interest 
of the industry itself and of the country.

I shall first of all narrate briefly the procedure which was adopted for the
consideration of this matter before I come to deal with certain specific points 
which have been raised by individual Members. During the war we had only 
two assembling plants in this country for automobiles and both were con
trolled by foreign interests. Gradually other assembhng factories came into 
existence but none of them was prepared to undertake a programme for manu
facture of automobiles. I am not blaming anyone for this. It is not quite 
an easy matter to develop the automobile industry. I have been able to 
collect some literature on the subject—not of course latest editions of Life 
from which my friend Shri T. T. Krishnamachari quoted—but some reports 
which are more authentic than magazines and from them it appears that al
most in every country a lot of support and protection had to be given by the
State before the automobile industry could come int(3 existence. What is the
main question which has been raised and which has troubled many Members? 
I don t think there is anyone in this House who doubts the desirability of 
giving protection. I take it that is a more or less common ground that the 
automobile industry, if it is to develop, must be protected. Now the princi
pal objection has been that some protection has been given without prior en
quiry by an independent body like the Tariff Board. Let mo deal with this 
question first. When I started examining this matter about a year ago, I 
frankly confess, it was also my first reaction that we should not grant any 
protection without referring the matter to the Tariff Board. But it appeared 
At the same time when I examined it—and I consulted others too—that this 
was an industry which could not come into existence without some sort of
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protection being given from the ver\̂  beginning. My friend Mr. M, A.
touched upon this point. Supposing you don't give any 

protection at all, already there are a number of assembling plants; cars, trucks 
coming into this countiy and they are coming through organizations which 
are highly powerful and influenciaj—and I don’t blame them, they deserve 
their position in the industrial world to-day—and they would be always anxious 
to send their goods to this country which would be cheaper than the goods 
which would be produced by the indigenous industry. Supposing you ask the 
Indian manufacturers to go ahead or say: ‘You produce first before we can
consider the question of granting you protection’, the first question they would 
put is ‘Supposing we produce, who is going to buy from us? Because, already 
the country will be full of parts of components of cars or trucks which will be 
(‘omparativoly cheaper than what we will produce. Will Government guran- 
tee the purchase of whatever we produce?' That was a point of view which 
had to be considered very seriously.

[ M r .  D e p u t y - S p e a k e r  in the Chair]

Then I was referred to what happened in Australia where the industry had 
started more than 45 years ago on a very small scale at first but even the 
Australian Government noticed that a stage had come when without a clear 
protection being given to the industry even before there was any enquiry by 
any Tariff Board, it was impossible for the industry to thrive in that country. 
What is the nature of the protection that was proposed ? A heavy restriction 
of imports, increase of duty and direct subsidy. You analyse the history of 
the automobile industry in various parts of the world and more or less this 
will be the common factor. In most countries the Government found it its 
duty to afford this protection before actually production started. What will 
a Tariff Board do? Obviously, unless it knows what the cost of production 
is, it 'cannot give us a dependable report and by the time it can examine the 
cost of production, parts and components of oars or trucks will be produced in 
the country which will have to be sold and the automobile manufacturers will 
suffer a loss which, of course, they are not prepared to suffer. That was a 
pressing problem which confronted us about a year ago. I called a Conference 
a year ago—on the 25th May 1949—where I called all representatives of the 
assemblers and manufacturers in the country. At one stage I myself presid^ 
over the Conference and later on some of my officers discussed with them in 
detail. What I was anxious to know was this: Are manufacturers or as
semblers agreed that it is possible for the country to produce parts and com
ponents during the interim period pending a fuller investigation by a Tariff 
Board? Is it possible for Government to get an agreed list in this behalf? 
What had happened meanwhile? Meanwhile we found that a factor}̂  had 
actually come into existence near Calcutta and the promoters of that Company 
claimed that they were in a position to manufacture 60 or 70 per cent, 
of the parts and components required for automobiles as also manufacture prac
tically a complete engine. That claim was being made by them. The factory was
set up, machinery, plant etc. were there. Similarly wo had other companies also 
who had their manufacturing programme—not perhaps on such a large scale 
but still it was a well-regulated, well-co-ordinated plan of moiliufacture for 
which they were getting ready. Who spent money on these plans? Who
spent money for the erection of these factories? They are not individuals,
X, Y or Z. Crores of rupees were collected from the children of the soil, the com
panies were floated and it was the people of the country who were asked to 
subscribe. Very little percentage of this money came from foreign countries. So 
it was the people of the country—tjot Government—who had subscribed worked, 
prepared and put up an eflective pian and also factories for the manufacture 
of the automobiles—these were the conslderatious which Goveniment bad to 
consfder seriously.
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Supposing Government had not done anything and said ‘We will not give 

anything’, what would have happened? The factories will not naturally work 
and the plant, machinery etc. will remain idle and the Tariff Board cannot 
report. If they do not start production, suppose Government take them 
over, which means we have to spend rive or six crores of rupees for this alone. 
When Government staiT̂ s manufacturing, if Government goes on subsidising, 
the tax-payers will have to pay. Therefore the first point on which I wanteci 
some sort of expert advice was this: Ms it possible for these people U) agree 
with regard to the parts and components which are now being manufactured 
and which can be manufactured within the next one or two years and with 
regard to those which cannot definitely be manufactured during a short period? 
If that was a wrong approach on my part, T am prepared to plead guilty but 
T have asked many others too who have told me that it was sound approach 
We got a more or less unanimous report which means that, whether they were 
foreign interests or Indian interests, they were agreed that conditions of the 
plants and machinery and claims made by responsible assemblers and manu- 
fneturers beii -̂ what they were, those parts and com])onents could be manu
factured on the present basis. Wliat you find embodied in the Finance Bill 
more or Jess follows the recommendations made by this expert body. There 
has been some deviation but that deviation has been to the interest not of 
those who wanted the industry to be protected, because you have transferred 
the items to the unprotected hst. 'We took out of the protected list five items 
like bolts, nuts etc. because no protection was needed for them except the 
small protection which they enjoy under the existing law and we removed 
them from the special list altogether.

1 was trying to find on the basis of values what exactly would be the per
centage basis of the parts and components which have been classified in this 
manner. "I think it will be of interest to the House. If we take the U.S.A. 
group of cars, Group A—that is, parts or components which are now being 
manufactured—will be about 11 per cent.

Group B for which the duty has been increased will be about 57 per cent. 
Group C for which the duty has been reduced will be about 24 per cent, and a 
small group like tyres, tubes, bolts, washers, rivets, et<;. for which no protection 
is proposed to be given comes to about & per cent.

With regard to U.K. cars, the percentage is 12, 57, 24 and 7.
With regard to trucks, for U.S.A. trucks, the percentage is 5, 59, 24, and

12; for U.K. trucks, it is 5, 60, 25 and 10.
Then comes the question of giving protection. Here much has been made 

by several speakers. There has been some misunderstanding that a so-called 
minority report of only one was submitted and something strange happened 
and She Government accepted the minority report. The Committee cC>nsist̂ d 
of representatives of different Ministries, my own Ministrj  ̂ the Ministry of 
Commerce, the Ministry of Finance, the Ministry of Defence, the Ministry o( 
Transpoi’t, and one or two other experts plus the representatives of the manu
facturers or assemblers, and I have it on the authority of the Chairman of the 
Committee that so far as the officials were concerned, they remained neutral
on the question of protection. They did so quite rightly, because after all this
is a question of national policy which Government alone can decide . Tlie 
point to be considered is, should protection be given before enquiry or not? 
This is a matter in which the Government must take the responsibility for 
coming to a decision. It cannot be for those officers to come to a decision. 
Not only the Government but also the Standing Committees attached to my 
Ministry" and the Ministry of Commerce have accepted this principle. Th«
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whole qiit ŝtion is whether protection should be given before an enquiry is made 
or not. T would ask the House to clear its mind on this point. On this point 
of principle, I have got the report of this Committee. Then I asked for an 
inter-Ministerial discussion, and the unanimous recommendation of the Inter- 
Ministerial meeting was—there were officials there for whom my friend, Mr. 
T. T. Krishnamachari has so high a regard and quite rightly so—that in this 
case we should give protection before a Tariff Board Enquiry. I took the 
matter to the Standing Committee, particuarly on this question of principle 
whether this new procedure which we proposed to follow was justifiable or not 
under the circumstances, and that Committee meeting was attended by my 
hon. friend Mr. Ramnath Goenka also. That Committee was unanimously of 
the view that protection should be given before a Tariff Board Enquiry. The 
Standing Committee of the Commerce Ministry also later on considered the 
matter. The Commerce Minister explained the position, and the Standing 
Committee of the Commerce Ministry also were of the same view that proteC’ 
tion should be given.

Shri Goenka: They are even now with yoii.
Dr. S. P. Mookerjee: You are always with us in the end.

Shri Kamath: The hon. Minister did not place this report before the Stand
ing Committee.

Dr. S. P. Mook6rle€: My collcngues in the Standing Committee know that 
I have, through out the period of my oflice, not kept any papers or documents 
from the members.

Mr. Deputy-Speaker: Who are the members of the Standing Committee?

Dt. s . p. Mookeriee: You are one of the most prominent members.
Mr. Kamath was present. Mr. Goenka was present. Except for jny stjitê  
the rest of India, and specially Madras, was very well represented.

Shri Tinimala Rao (Madras): Was the Deputy-Speaker a member of your 
Committee?

Dr. S. P. Mookerjee: Yes. Let me proceed with the procedure that has 
been followed. Then, this question was considered by the Economic Com- 
mitt^ of the Cabinet, and it got the fullest support from the Economic Com
mittee. What exactly the quantum of the duty should be was left in the 
hands of the Finance Minister, which I myself knew only at a very late stage.
As this was a question of taxation it could not be publicised. The principle 
that protection should be given before production starts and before there is a 
Tariff Board enquiry was finally approved by the Cabinet. It was not done 
by the Ministry of Industry and Supply on my own responsibility, but the 
entire thing was considered in all its aspects by the Government as a whole.

The next question which has been raised is with regard to the possibility 
of these parts and components being manufactured in a year or two. A number 
of Members have raised the point—will it be possible for these manufacturers 
to actually manufacture these parts and components? Has Govennment satis
fied itself about this? I got a report this morning that already the process of 
production of a number of these parts has started, and I have been assured— 
this is a matter in which you cannot say whether the undertaking will be ful
filled until you actually see the results—that in the course of the next two 
months it should be possible for the parts and components which have been 
Uientioned in Group B to be started to be manufactured.

Bhri T. T. Xriahnamachari: It is a good thing that you are also in charge 
of salt.
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Dr. S. P. Modieri»e: I think it is the monopoly of my friend, Mr. Krishnama- 
<;huri to know everything. 1 think he has taken so much of salt that he is 
not able to digest it. I heard the speech of Mr. Krishnamachari with special 
attention. He tried to speak in a balnnced way, although in a somewhat tragic 
tone. He brought in the name of Hamlet. As I was listening to him, I 
thought that he was not able to come to a decision whether to support or not to 
support, but ultimately unlike Hamlet he decided to support.

In any case, let us see wliat will be the actual effect of this on the consumers. 
Now, if you take cars, the total increase of duty on cars will be about five per 
cent. If you take into account the existing rate of duty and also the total 
increase which has been made, you will find that it will not be more than five 
per cent. So far as the increase of duty on trucks is concerned, it will be 
«bout 15 per cent. There is a point about trucks which I should like to 
emphasise here. So far as the duty on trucks was concerned, for some reason, 
thri duty was lower till this year. The pomt was raised by the Miaistry of 
Finance that quite apart from giving protection to the industry, it did noi seem  
desirable that this differentiation should be made, because there are a good 
number of parts and components which were being imported into this countiy 
at lower rates in the name of their being used for trucks but were actually 
used for cars, and thereby Government was losing considerable revenue. Now, 
in order to equalise tHe duties, naturally the rate of increase in the case of 
trucks has been heavier. It was pointed out that public vehicle services might 
be affected. That point has been dealt with by the hon. Finance Minister 

and I do not wish to repeat the arguments which he had advanced in 
4  P.M . the morning. In any case, the assurance which he has given that he 

will be prepared to consider what sort of rebate should be given to the 
userf; of the public vehicles is something which I am sure will satisfy those who 
stand genuinely for the interests of the consumers or users of public vehicles. 
Of course, how it will be worked out is a matter of detail.

Shrl Tyagi: That hae to be repaid when you have some balance to pay.
Sr. S. P. Mookerjee: In any case, the users will not have to pay more. I

suppose you are all talking for the consumers and their interests should be
safeguarded.

One important question raised by my hon. friend over there—Mr. Tyagi 
also raised it—is,—why not impose a higher duty only in respect of those parts 
and components which will be manufactured and used in cars and trucks and 
have a reduced rate for the other parts and components which will not be so 
used. That question also has got to bo answered. Supposing you do that, 
what will be the net result? The net result would be that foreign cars will be
imported here at a cheaper cost. Do you think that it will ever be possible for
the indigenous industry then to function and develop? If you allow foreign 
cars to come here taking advantage of the lower import duty, obviously, the 
indigenous industry ŵ ill not function. It is for this reason that the duty has
to be increased in respect of all the parts and components.

My hon. friend Mr. T. T. Krishnamachari asked whether these partfl and
components which are being manufactured in this country will be capable of
being used for all cars. To that, Sir, you gave a very effective reply. If it is 
intended that all the parts and components required for the forty, sixty or 
eighty types of cars or trucks which may be imported into this country will 
have to be manufactured here, obviously, that is not a workable proposition. 
I liave been assured that about fifty per cent, of the parts and coTnponents 
required for gfneral p\u*poses will come nut of the stocks which will be manu-
fact\ired in India. We have also impressed upon the Assemblers that they
must genuinely and legitimately try to use the parts and components that will
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be manufactured in India. Of course, what they have said is, this must be 
subject to quality. That is undoubtedly a very important factor. Unless you 
aim manufacture articles of the required standard, obviously the whole scheme 
of production will fail.

Sliri Bhanti (Madr^): That is most important.
Dr. S. P. Mookeijee: If it means that, in the end, I have to reduce the 

types of cars that could be imported into this country for the next few years, 
that is also a policy decision which this House must endorse. No country in 
the world has allowed a large number of types of cars to be imported into the 
country and at the same time tried to encourage indigenous manufacture. Is i t  
expected that India, which is so backward in the matter of automobile industry, 
will allow this flood gate to remain open and at the same time aspire to establish 
an automobile industry in this country? Obviously, those who advocate this 
kind of policy do not desire the automobile industry to develop in this country 
at all.

Another matter of importance which was raised is this: the warning uttered 
by my hon. friend Mr. T. T. Krishnamachari that Government must not create 
any monopoly. That also is a very important consideration. I shall tell you 
frankly what has been done during the last year. Here is one group called the 
Calcutta group which, of course, is most prepared to manufacture, at least 
better prepared than the rest. This group and o.iher Indian groups also do not 
like that any other group should bo allowed to come into this? country, specially 
any foreiĉ n group which is backed by larger finances and higher t-echnical skill.
I  am not blaming theiij; but tlie attitude that they took up was th is: if you 
allow- another big group to come in, they, with all their resoiu*'3es, will make it 
inipoBsible for the Indian group to function. We did not accopt this contt'ntion. 
In order uot to create any nioncrpoly in this country, we hav<" agnM?d iit loMst 
to one foreign group coming into this country on conditions which I think are 
prefectly fair and legitimate and which will not go against the inter(*sts of the 
Indian automobile induintry. That is the Bootes Group. You have in India 
the Hindustan Mot/ors, you have the Premier IVIotorR which have been trying 
to develop the automobile industry over the last so many years. We have 
permitted the Bootes Group to come in. Ŵe have laid down certain condi
tions. I placed the conditions before tlie Standing Committee and got them 
approved, because I knew that that was a matter of policy which I was going 
to decide and I wanted the backing of Members of Parliament. Then, you 
have the Ashok Motors of the Austin group and also Standard Motors. These 
are the five groups that are functioning in the country today with a definite 
programme. I agree with Mr. T. T. Krishnamachari that all of them are nof 
equally ready to go ahead with the scheme. At any rat;e, they have accepted 
responsibility.

Sluri Joachim Alva (Bombay): On a point of information, is Indian capital 
sharing in the Bootes Group in some shape or other?

Dr. S. P. Mookerjee: Not ye,t; that has not yet been decided. So far aa 
the other groups are concerned, the majori^ of the capital is Indian. It is 
your own people who have provided the bulk of this money for the purpose of 
developing the automobile industry in this country. You will have all these 
five groups in this country.

There is one other point. I discussed this matter with some of the biggest 
groups in the world today who came out to India last year. Every one of 
them s ^  that it is an extremely difficult process to develop the automobile 
industry unless you have a sufficiently large number of cars to he manuf«K>tuTe(! 
eech yew. Economically, it will be a difficult process. The cost of production 
will be higher. Therefore, looked at frc«n the commercial point of view ootjm
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thoBu bigger groups are not very much iuterested in developing this industry 
in this couni^. At the same time, they admitted that if the matter was 
looked at from the national point of view, the anxiety to develop this industry, 
both for requirements in peace time and in war time, was obvious. Govern
ment however must take some risk. What is the risk that the Governinent is 
taking? The capital is raised by the {)eople themselves.

Shii SldllYa: The point is this. The hon. Minister stated that public money
is invested in this industry. But the controlHng power is in the hands of a 
very few persons. Have Government any control over that?

Dr. S. P. MoakerjM: Pass my Bill and you get necessary control.
An Hon. Member: That is a different matter.
Dr. S. P. Mooikerjee: That is the matter. Government cannot control unless 

you pass the Bill. The way in which Government can exercise control has
ieen laifi down in the Bill as reported by the Select Committee. You will
have to clothe the Government witli ample power to deal with all such cases. 
I felt because . . . .

Shri Gk)eiika: What is the policy of Government in regard to it? The Bill 
has gone through the Select Committee and pending legislation. I would like 
to know what is the policy of Government in this matter.

Dr. S. P. Mooikerjee: So far as I am concerned, I am anxious that the Bill
should be passed by Parliament before it adjourns.

Shri Gk>enka: May I know who is standing in the way?
Dr. S. P. ICooke^ee: No one is standing in the way. The Bill is still in

the list. T suppose if we can finish our discussions on other subjecte quickly, 
you can allow the Bill to come in the present session.

Shri Kam&th: Why not give it priority?
Dr. S. P. HooikeTjee: That is a matter which 1 cannot answer. When you 

iionsider the programme for the next few days, this question can be raised by 
U.'e hon. Member.

Mr. Deputy-Speaker: The hon. Minister of State for Parhamentary Affairs 
is biire and I hope he will coTivey this information to the proper quarters.

Dr. S. P. Mookerjee: Let me come back to one important point. Let me 
say tliis unhesitatingly. It is the pohcy of Government so far as the auto- 
Hiobilt' industry is concerned, not to allow the continuance of merely assembling 
pliintfi for a long period of time. We do not want this even though as a result 
of this the price of Indian manufactured cai*s may go up or we may have to 
siifT(*r It'tnporarily. We are prepared to face the consequences. We cannot 
iillow our country to be made the dum7>ing ground for all types of cars and 
trucks manufactured in foreign countries for all time to come. I have there- 
■">re told all the assemblers who are now functioning in India that they must 
«‘(>cide in the course of the next six months—I have extended the time by 
jinother six months—and they must be able to come forward with their manu- 
ijicturing programme. One point, the House should not forget. In no country 
does one group of manufacturers manufacture all parts and components. No 
>one does it. Even Ford manufactures only 75 per cent, of the parts and cx>m- 
p<inents. What happens is this: The existence of the automobile industry 
TcsultA in the starting of small subsidiary industries. That process has started 
Already. Reports are coming to us that many small groups are coming into 
‘̂xistenoe that will go on manufacturing some of these things. A heavy piotec-
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tivtt duty will only prevent dumping of foreign goods into this country. Of
course, it wilJ take some time, you cannot suddenly, overnight, produce them.
The more I have looked into the matter, the more I am satisfied . . .

An Hoa. Member: You must push through . . .
S. P. Mookeir]ee: You must also pull together. If hon. Members of the 

House go on doubting the wisdom of Government in taking such a bold step 
or go on questioning the bona fidea of some people, obviously it becomes most 
distressing, "

An Hon. Member: Nobody did it.
Shri I  must say that nobody has ever doubted or questioned tha

bona fide8 of any member.
Shri Sidhva: We meant the system. The policy should be common and 

the same for every one.
Dr. S. P. Mookear]ee: My friend Mr. Sidhva was conveniently absent wlien 

I started talking and dealt with the main jpoint, and the systeni which he haa 
so graphically described. Each industry has to be considered on its merit. 
Unfortunately he was away from the House. The system we have followed is 
working well . . .

Babu Ramn&rayftn Singh (Bihar): A bold step will never be doubted.
Dr. S. P. Mo6ker]ee: So far as the particular parts and components which 

are now being manufactured are concerned 1 have got the complete list but I 
do not want to read it. Mr. T. T. Krishnamachari may see the list. I t will 
convince him that the process of making the parts and components has started. 
I t  might perhaps interest him to know that one of the parts manufactured is 
shock absorber. That also is being reproduced at)d that should satisfy Mr. T. T. 
Krishnamachari to some extent . . .

Shii T. T. KrishnamachAii: 1 take it that the intention of my hon. friend 
is not to attach a shock absorber to every Member in the House so that he 
can absorb the shocks given by the Government 1

Dr. B. P. Mookerlee: If I can attach a shock absorber to my friend Mr. T. T, 
Krishnamachari at least it will do him a lot of good.

I will now deal with the appointment of a Committee. We propose to 
appoint this Committee as soon as possible. As to what its composition will 
be it is more than I  can tell immediately. But the object of that Committee 
will be first of all to see whether the classification which we have made ia 
correct or not. Secondly . . .

Sliri Sidbva: There will be, I believe, members of the Government on it.
Dr. S. P. Mookeijee; We will see what sort of Committee it will be . . .
Shri Gk>eDka: Are you intending to put any Cost Accountant on the (com

mittee?
Dr. S. P. Mookeirjee: The Committfti should first be able to satisfy itself 

that the process of manufacturing these part-s and comi)onenls has already 
started. I believe perhaps this Committee or some other Committee will have 
to examine about the cost of production, which is a very important factor. But 
the process of examination of the cost of prwluction naturally cannot arise 
until sufficient quantities have been produced. If the cost of production has 
to be examined then with the Committee should be associated some Cost 
Accountant. This Committee is meant merely f<H* a technical reassessment of 
the rrlaBsificayons which have already been made so that they may give us a
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quiel< report. ].^ut if tiiere is going to be also «ii exam ination of the cost of 
production e tc ., it  w ill t^jke a little  longer tim e. The viltimat() quantum  aiid  
uaiurt; of protection will thtMi he doterminecl.

'i*lie other point raiKcd vvaR about the prices of the parts and com ponents  
■whi‘ h havr already arrived. That question was raised yesterday in the debate  
iind it was suggested  that we m ight introduce som e control m easure and fix 
the prices for the parts and com ponents which have already arrived or th e  
stocks which aiv with the stockistH. I have exam ined this m atter. W e have  
no list of j)eople who have these stocks w ith them . Their num ber is very largo  
and they are spread throughout the (fountry. I f  yon suddenly im pose a control 
obviuusiy m any of these things will disappear and go underground and there  
will be niore black-m arketing. W hat we w ant to do is th a t th ese parts and 
com ponents m ust not be sold at prices higher than what the increased rates 
of duty justify . T hat is w liat tlie H ouse can leg itim ately  dem and, nam ely  
th it we im ist S(‘e to it that the prices of tliese  do not go up beyond w hat is 
ju^itified by the rat(‘s of duty. H ow  to achieve that T have suggestt»d also and  
that ifi being considered . . . .

Shri Q-oenka: What about the manufac^turers who have been given the luider- 
taking that i)rotection will be given to them  and w'ho in a.nticipation w ould  
have gathered vei-y large stocks w ith them ? W ould you see th at no excess is 
charged at least by th em ?

Dr. S. P. Mookefjde: I do not think that stage has arrived yet. Whatever 
assurance was given was given only a month ago. During this period large 
stocks of parts and com})onents could not have been produced. The only 
effective ŵ ay in which you can check prices is to allow larger imports of these 
articles during the interim period, so that it will be widely known that the 
market will be flooded with the parte and components and the attempt to 
charge higher prices will immediately disappear. I can tell the House that 
that has already been accepted as the policy of the Government and we are 
going to see to it that it is put into effect at once.

So far as the dealers’ commission is concerned, the Finance Minister cleared
that point also this morning, namely that we will take up this matter with 
the representatives of the dealers. We shall call a conference of those people 
and we will try to see that they do not get an extra profit out of these increased 
rates. Whatever profits ttiey were getting are quite adequate and there is no
reason why they should get another Be. 400 or Rs. 500 merely because the
rates of duty have been increased. That is a matter which I think is capable of 
being adjusted and I give the assurance that we propose to take up that matter.

I am thankful for the general support which the House has given. There 
is no question . . .

Shri TyagL: Before the hon. Minister sits down may I ask him a question? 
Possibly the matter is within his ambit or authority and he may have given his 
attention to it. 1 want to know whether he will control the market price of 
those manufactured articles and not allow it to become disproportionately 
higher than its cost price, so that in competition with the articles coming from 
outside they may have a bigger market and people would not be exploited. 
Will he take that guarantee feom the manufacturers?

Dt. S. P. MookeiEied: Obviously that will be the result as soon as the enquiry 
by the Tariff Board or the special Committee has taken place. The House may 
rest assured that the Government have no intention to allow aQv undue prok 
fiteering to the manufacturers for manufacturing these parts and componenti 
which are enjoying a heavy protective duty . . .
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Shri Tyagj: Will the Oovei nirient see to it that they do not charge unduly r’
Dr, S. F. Mookorjee: Certainly Government will see to it that they not.

•charge inidiily. To enable the Government to come to a decision from time
to tinio K})t*cia] reports will be necessary. We may undertake this task after
enquiry lias been completed.

Shri Kamath; What is due and what is undue?
Dr. S. P. Mookerjee: Due is what is due and what is undue is undue. Your

renujrk was undue !
Mr. Deputy-Speaker: The question is:

“ That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 roas added to the Bill.
Clause C) vms added to the Bill.
Shri Jhiinjhunwala (Bihar): There has been protection to the sugar ii’dustry 

for the last eî ĥteen years and it seems that so far a« Sucrose content in 
cane of India as a whole and sugar recovery is concerned—which is the im
portant thing, there has been practically no improvement. If you look at 
the percentage of recovery for 1929-80 it was 9 07 and now in 1949-50 it is 
only 9:G. (lif f̂er M. P. Gandhi's Book on Sugar). That means that the 
increase in recovery has been only about 5 as a result of 18 years protection. 
My point in putting these figures before the House is that though very heavy 
protection has been given to this industry, no step has been taken to rationalise 
it to bring it up to a status where it can compete with otlier countries.

You, Sir, said in your speech this morning that if tmy industry is given 
protection it is the duty of Government to see that that protection is utilised 
to the advtmtage of the country ae a whole. Even if during the period of pro
tection the consumers have to pay something higher for sugar than what they 
would have paid by importing foreign sugar, that would have been tolerable 
provided this industry had been brought on a footing so as to compete with 
foreign sugar, especially where it was possible to bring about these improve
ments. Today this industry is not in a position to compete with foreign sugar. 
The Tariff Board has gone through the question very thoroughly and all the 
paiBphemalia has been finished, but the intention of Government is still un
known as to what they are going to do in the matter, what steps they are 
going to take to make India stand on her own legs; instead of being in the 
poeition of having to import sugar in order to fight the indigenous producers, 
they ought to be in a position to export sugar. So far as the intention of the 
Government of India is concerned, it is clear that they, instead of allowing 
the protective duty to continue, have imposed an equivalent revenue duty, in 
other words the Government has allowed the protection to continue in another 
form. I have noi been able to understand what the decision of Government has 
beei as regards the working of this duty during the last 18 yearn. The Tariff 
Boarl has submitted its report and the Govenmient of India have considered 
it. A short and concise report of the Tariff Board on the continuance of pro
tection to the sugar industiy has been circulated to us. The Goverfunent of 
India has passed a resolution on that. The most important point which the 
Oovernment of India should have considered and should have made known 
to the Members of Parliament is how, if the protection is to be continued 
either in the form of protective duty or in the form of revenue duty, it is going 
to produce more sugar and at a competitive rate compared with foreign sugar.
If you look at the conditions in India of cane and sugar producing areau, you 
will be convinced that if Government had taken proper steps, if the industry 
had taken proper steps, and if the cultivators had taken proper steps, if all
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these three interests had only looked to the national interests to see as to 
hov/ this industry could be brought on to a competitive basis as against the 
foreign countries, then this country could have been self-suffioient in sugar 
and would have been able to produce sugar at a competitive rate when compui-ed 
with other countries. But as 1 have said these three interests—the Govern
ment, the industry and the cultivators—have simply looked to their own 
interests and have not ctired for the interests of the country as a whole. The 
result is that though we are producing more sugar, so far as its price is con
cerned so far as its competitive rate is coiicerned, we are in the same state 
as w<3 were when this protection whs given. Of course, with the help of pro
tection moje factories were started and they were able to go on producing mere 
sugar and get higher prices nlso. The cultivators also got more money. But 
I don’t know what the Government have decided. Have they come to the 
c( nclusion that India can stand on her own legs, that is whether India can ]>ro- 
dnc:e sugar at a competitive rate when compared with other countriesV If 
they have come to this conclusion, then I would like to know from Govern
ment as to what were the deficiencies in the past and what steps Government 
are going U take in order to meet those deficiencies. Government does not 
know it« own mind; it does not know what it is going to do. The other day I 
put a nuostion iji this Parliarm^nt whether Government are going to rationalize 
sugar industry on an alUndia bfisis or on a State basis, and the hon. Minister 
of Agriculture said that he would decide it in the course of a month. About 
two months have passed and nothing has been done. This is the most important 
question o*. which the Government has to take decision. If it is going to be 
rationalised on an All-India basis, factories should be established in areas which 
can produce cheapest sugarcane. The whole thing has been overshadowed by 
a most ordinary thing, the so-called sugar muddle. All the other more im
portant questions have been overshadowed by that. Even in this resolution on 
the Tariff Board report, the sugar muddle occupies the most important place 
though it was a thing of a temporary nature in which both the Government and 
th(? industry were involved.

Then, the other day I p\it another question to the Minister of Agriculture us 
to w'hat the policy of Government is as regards gur. There is always a sort 
of a fight going on between the gur producers, the khandsari sugar producers 
an*I the white sugar producers. Government sometimes gives some iielp to 
the gur industry. Sometimes they raise the price if gur, sometimes they put 
in control here, sometimes they put in control there, without knowing as io 
ŵ hat will be the effect on the production of sugar, without knowing as to what 
will b(* the effect on the production of gur and its price, and so on. In (̂ rder 
to make that point clear, I put a question the other day to the hon. the Minister 
of Agriculture enquiring as to what the policy of Government is: whether ta 
produce more gur or to convert this gur (that is the sugarcane which is going 
for manufacture of gut) into sugar. The reply was, “ We want more gur and 
mor̂  s u g a r I  don’t know why Government does not take Parliament into 
confidence as to what they are going to do. The programme wafi that we 
should produce more sugar. Now, in some areas 1 have heard some people 
say that we shall produce more gur and therefore the cane has been allowed 
to go to gur areas. In other areas restriction has been plj\ced on manufacture 
of gur. What I am trying to arrive at is that Government before imposing 
this revoiuit duty to the same extent as the protective duty should i lake up' 
its mind as to how long they are going to allow this protection either in the 
form of protective or revenue duty and what steps they are going to take in 
order to see that our sugar industryr is placed on a competitive basis compared 
to foreign sugar. In the absence of this data, it is very difficult *or us ta 
supp<'rfc Government in giving protection in the form of a revenue duty. I feal
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convi?icfcd that if the three elements—namely, Goveniment, the industry and 
the cuitivators—which, aa the Tariff Board itself points out, are responsible 
for the propiir running and efficient production of the sugar industry work in 
the interests; of the nation—especially if Government work in that direction— 
India will be in a position to stand on her own legs. Ultimately, the res|)on- 
«ibility falls on Government, because it is the voice of Government which pre
vails in the end. So, I would request Government to come to a decision soon. 
Government had promised that there would be a discussion in the House 
regarding the sugar muddle, and that there would be an Enqui^ Committee. 
Wherever you go, people enquure: “What has happened to the Enquiry Com
mittee? What has come out of the sugar muddle?" They have forgotten all 
about more production, increase in efiBciency and the rest. The whole thing 
hds been over-shadowed. The sugar industry is the second most important 
industry in India. It produces Bs. 260 crores worth of sugar and Government 
should make up their mind and not care for revenue by means of excise duiy 
and cess—I mean both the Central and State Govenunents. They must first 
look to the interests of the country. If they do that, it will be easier to put 
this industry on a competitive basis with foreign sugar industries. India has 
sufficient resources to stfuid on its own legs, provided these resources are pro
perly worked out.

Shri H. 8. Jadn (Uttar Pradesh): I should like to let Government know the 
views of a person who comes from a major sugar-producing State, namely, 
Uttar Pradesh, and also a person who comes from a district which has got 
three sugar mills a vast area under sugarcane cultivation.

The Deputy MiJilBter of Oommunicatloiui (Shri Khunhed Lai): I hope he wUI 
give us something sweet.

Shil N. S. Jata: I hope so, but not very sweet to Government—or it may 
he too sweet. The feeling of the common man in my part of the country is 
T̂ ery bitter. Although as my hon. friend suggested just now we have got sugar 
there, people in U.P. are very bitter over this question. The position is this. 
We hav-̂  got gur selling at the rate of Ks. 26 a maund; crystal sugar selling at 
the rate of Rs. 29 a maund; and Khandsari sugar which is of a much inferior 
quality selling at the rate of Rs. 60 a maund. What do people say? I hope 
•Government will not take it ill when I repeat what they say. They say:

Andher Nagri Chaupat Raja Take Ser Bhaji Take Ser Khaja
In the reign of a blind King, you have everything selling at the same rate. 

It may be very good for Communists perhaps.
Before entering into this question of converting the protective duty into a 

revenue duty which to o layman is meaningless, I want to tell Goveniment one 
more thing. After practically three-fourths of the sugar mill production season 
was over, Government thought it fit to restnct the movement of gur thereby 
-trying to reduce prices of gur and also trying to help the sugar mills by inducing 
mor'3 cane to go to mills. But what is the result? Some time back, I was 
told that becMuse of certain concessions announced by the Government of India 
and th? U.P. Government, sugar production was expected to go up by 20 per 
cent, or at least ten per cent. The actual result is I think jusf the reverse. 
The country would be very fortunate if we can get ten lakh tons. That is last 
year's production and even if we get that, it is a cheery prospect. Ac<cording to 
the Report b̂ f̂orr me. we consume about 12 lakh tons of sugar annually. We 
have not been able to produce more. We have been selling gur and K handaan  
«ugar at high prices, and after controlling gur  for gome time, although we h^ve 
tried to bring down the price in U.P., we have oorrespondi^ly increased It in 
places which are away frim U.P. where gw  is not pi^uoed. So it oomat io
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this, namely, that U.P. is selling gut at a lesser rate and the producer there is 
gettijig less for his produce, whereas gur which is stocked by people in other 
States fetches a higher price. This is, again, ill distribution. I had a talk 
wifcn the Minister of Agriculture some time ago on this point. I told him that 
it shows lack of co-ordination and policy on the part of both the Central and 
State Governments. After all, we have been giving protection to this industry 
for the last 18 years. We have just now heard a good treat of some cross-v/ords 
regarding the way in which protection is being given to industries. I think 
wo must t-ake a lesson from the protection extended to this industry for the 
last 18 years. What is the lesson? The lesson which Government themselves 
admit in their Eeport is this:

**We have felt that the oontinuanoe of protection for the last ten years has prodnead 
an attitude of complacency on the part of the three parties—namely, Gtovemment, the 
industry and the cultivator.”

This is the result of 18 years of protection. Let us hope that the protection 
which Cloverntnent intend to give to other industries now will not fail as 
njiserably as it has done in this case.

W»i kn jw  w hat the troubles of the workei'S in sugar m ills are. W e have  
had o\ir attention  pointedly drawn to th is m atter by the fa st of one of our 
honoured colleagues— Prof. Shibbanlal Saksenn. Prices of cane and .-^ugar have 
been vacillating as a result of the orders of G overnm ent, and they bear no  
econom ic proportion to the realities, becausu, if there was any sense of reality , 
it  is im possible th at inferior quality of KhandHari sugar would be selling  at 
B s. 70 Q m aund, w hile superior quality of sugar is selling at Ks. 30  a m aund. 
N aturally  w e are encouraging b liick-m arketing; we are inducing all sorts of 
bad things in society against w hich we talk so m uch in th is H ouse.

N ow, [ w ould like to su^^gest plainly to Government-— as was done l)y m y  
hoM. friend Shri Jhunjhunw ala— to take this H ouse ink) c.oufidenc'j and say  
wh.at they m ean to do in this m atter. W e w ould like to know w hat their })olicy 
is . I had a talk w ith the hon. M inister of A griculture. H e  said th a t th is  
iB a m atter for the G overnm ent of U ttar Pradesh, and th at the M inistry there  
know s better. I. discussed the m atter w ith  the M inister of U .P . and he i :*ferrtd 
m e back to the G overnm ent of India. I think th is sort of thing should not 
be allowed any longer. So m ueh has been said about this sugar m uddle both  
inside and outside th is house. . .

Dr. Deshxnukh (Madhya Pradesh): It has become a scandal now.
SUri N. S. Jain: ...... w hich does not redound to the credit either of the

Government of India or of any State.
Babv Ramnarayan Bingh: They deserve it.
Shri N. S. Jain: That is no consolation. Ultimately it is the country and 

the public that suffer.
If this had happened in a purely democratic country I am sure Government 

would have been brought down on its knees. Government would have been 
asked to quit if people were asked to eat gur at Rs. 26 per maund, while sugar 
is selling at Rs. 80 a maund. This cannot be allowed.

Hr. Hapnty-^Speakar: I want to make it clear to the House that at five 
o'clock today the *guillatiji6’ will be applied and aJl the remaining clauses will 
be put to the House irrespective of the amendments tabled. If the hon. 
Membera are anxious to hear the hon. Minister’s reply they must curtail their 

^peedm.

2 8 4 2  PABLIAMENTARY DEBATES [ 3 0 t h  MaE. 1960f^



Shri N. S. Jain: Then, Sir, may I just conclude by asking a few questions
the hon. Minister? Have the Government any policy, if not for the previoua 

years at leaat for the future years, regarding the fixation of prices of sugar, 
Khandeari sugar and gur, inter-related as they are to one another? Is this 
restriction on the movement of gur, which was imposed to help the sugar 
factories going to last after the factories have closed, or is it going to end in 
the much maligned permit system, under which certain people are allowed to 
transport gur to other States on permits issued by the States or the Government 
of India? Is sugar going to remain under control, as it has remained up till 
now, while there is no such control on the price of Khandeari sugar and gur? 
Do Government think that it is time that tWs control on sugar is removed by 
 ̂bringing more white sugar from foreign countries and malcing the people pay 
less for their sugar rations? How long is the restriction on the movement of 
gur going to last and when is inter-State movement of gur going to be restored, 

6 0  that prices in all the States may be equitable and at the same level?

Sluri A. P. Jain: I must confess that I have been provoked to speak by my 
friend Mr. Jhunjhunwala, I must also confess that I agree with his conclusions 
that we do not know what is in Government’s mind and Government itself does 
not know what is in its mind. But I regret that I cannot agree with any of the 
arguments which my friend Mr. Jhunjhunwala has advanced.

Now, to illustrate, a few points, we find that the movement of gur has been 
restricted and relaxed more than once within recent months, with the result
that we do not know what is the underlying policy of the Government. We
were told that an enquiry into the sugar muddle would be instituted and per
sons responsible for this crisis would be brought to book. But months and 
months have elapsed and nothing has been done. Even today, I accuse the
Finance Minister of not knowing his mind. Let us see what he has done.
The present Bill has converted the protective duty on sugar inti> a revenue 
duty. Well and good. I do not agree with Mr. Jhunjhunwala that anything 
wrong has been done. But the sugar industry has forfeited all its rights to 
protection because it has nnt stood on its legs, although it has been receiving 
protection for the past eighteen years. Yon cannot put a man on crutches all 
his life. You can give him crutches only so long as he requires support and 
until he can walk himself. In fact. Sir, you were very vehement todny in 
supporting the protective measures. I am equally vehement. But protec
tion should not be manipulated in a manner as the* British Government exten
ded protection to the Princes. The result was immediately the British power
was withdrawn the Princes fell like a pa<ik of cards. That is what would
happen to the sugar industry as well. Today we are withdrawing protec.tion 
from the industry, and unless the industry rationalises itself, it will collapse 
like the princes.

Now, what is the position? I accused the Finance Minister of not knowing 
his mind and my reason for doing so is this; He says that the revenue duty 
on Sugar is Bs. 6/12 per cwt. plus the excise duty of Bs. 8/12 plus l/5th sur
charge. Is there any country in the world where a revenue duty is computed 
in this fashion? This is nothing but a protective duty. You say that'Sugar 
'ndustry will get no more protection; but you stiU want to maintain protective 

(ty garbled as a revenue duty. That is your weakness. You will not let 
e industry stand on its own legs. You want to give them crutches without 
ling the country that you are giving them crutches, A revenue duty is 

v astly an ad valorem duty—its incidence fluctuates with the increase Ot 
decrease in the price of imports. Then you should have fixed an ad-valorem 
duty on sugar and co-related it with a fixed statutory price of imported sugar.
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In fact, I would suggest, if you really want to do any benefit to the sugar  ̂

industry, it must be made to feel that it is not going to have any more pro
tection. Then the sugar industry will grow strong. It will improve itself 
not by the methods which my hon. friend Mr. Jhunjhunwala has suggested, 
but by the consciousness that it is not going to get any more protection and 
that it must stand on its own legs. I want you to honestly convert the pro
tective duty to revenue duty. Even now it is a very simple thing. Although 
there is no amendment to this clause, you can do it. You will benefit th  ̂
industry and you will benefit your soul as an economist.

Mr. Deputy-Speaker: The hon. Member will kindly address the Chair.
Sliri A. P. Jain: In the course of this session a question was put to the 

Minister of Agriculture as to whether he intends to import any sugar from 
foreign countries and he said that the Government was considering the question 
of the import of sugar. I know there is difl&culty about hard currency areas 
where sugar is available. I understand also that about one lakh tons of sugar 
is available from soft currency areas, and as the production of Sugar this year 
has fallen be»low our expectations we may have to import sugar from soft. 
currency areas. If we have to do it, let the imported sugar be sold at 
cheaper prices, so Tliat it may give rise to competition of prices inside the 
country. I request you to impose a reasonable revenue duty so that the im
ported sugar may be cheaper to the consumer and the sugar industry may have 
internal competition and reduce its price.

Before I conclude I want to say that all that has been said about the un
suitability of north India—U.P. and Bihar—to grow sugarcane is a pure myth. 
Kecently experiments have been made in Ganga Khadar and one acre has pro
duced as much as 1,900 maunds of sugar which would be a proved record even 
for Java. Conditions in this country are good, only the capitalists have failed 
and some Govenuxients have not corne up to expectations. Sugarcane growers 
have also not i)layed their part. But when internal competition conies, every 
one of these components will be interested in improving their methods and by 
rationalisation the Industry will produce sugar cheaper. Do not tak(j away 
the incentive of (Competition. That is ŵ hat I had to say, during the limited 
time at niy disposal. ‘

Dr. Matthai: There was a point that Mr. Jain put straight to me and that 
was with regard to the question of fixing the rate of duty at the original pro
tective level. The point is simply this: When you have imposed a duty
as a protective duty, it involves two elements of responsibility. One is it 
involves an element of security and that will continue till another TarifiE Board 
enquiry. The other is the assistance which the industry will get from the 
measure of protection involved.

Now, the Tariff Board has recommended th^t the duty must cease to be a 
protective duty. What I have done is to remove one support and the other 
support I will remove as and when the financial requirements of the country 
justify it.

The K inM er o( Food tn d  Asrlonltnre (Sbrl Jalraindae Sanlatram ) . In the
course of the five minutes left I will try to deal with as many points as possible 
which have been raised this afternoon.

I will first deal with the question of gut and the ban on the movement rf 
gut. This ban w^s imposed because of the high price of gur. It was fouid 
that cane was being diverted from the manufacture of sugar to m^ufactu;re 
of gut. Both gur and sugar aye necessities for our people, but in view of the 
poafiibility of great uni^-produciion of sugar this year, uolesa in some manner
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Government intervened, it was felt that there would be a great outcry especial
ly after what had happened last year. Therefore Government put a ban on 
the movement of gur. It has resulted in a number of factories continuing to 
pix)duce sugar which otherwise would probably have closed down as some others 
had to close down before the ban became effective. Even now there are a. 
number of factories which are able owing to ban on gur movement to continue 
operations and the result has been that this year up to 22nd March we have 
been able to produce 8,75,000 tons of sugar us against a figure nearly one lakh 
below that which was laelt years s figure. This does not mean that the total 
production' this year will necessarily be larger than that of last year, because 
we have to see in the course of the intervening weeks what the production of 
the factories at present working is going to be.

The question has been put to me......
Shn  N. S. Ja in : Why was the ban not imposed earlier?
Shri Jairam das Doulatram : The ban was imposed earlier. As Members

know, it was imposed in the month of November and, later on, it had to be 
suspended, because of certain difficulties. Now, we had to reimpose the ban 
and it is having its effect.

The question has been put to m e directly, when this ban will be removed. 
As the hon. Member is aware and possibly ^so others, there has been a lot of 
speculafion on the prices of gur  has always happened in regard to any com
modity which is felt to be in short supply. The moment Government 
announce today in the House the date when this ban on gur  movement is going 
to end, it will result in further speculation. I do not propose to be a party 
to that. The House must permit Government to decide the date when exact
ly the ban is to be removed.

A suggestion lujs been niai l̂e that we shoulrl control the price of Khand»an.
Articles w hieh are produced in a very large num ber of centres, especia lly
rural centres, are not easily susceptib le to control unless you physically  pro
cure large quantities of that com m odity ju st as w e do in the case of foodgrains. 
Sugar we are able to  procure and control physically  in the factories. B u t  
Khandsari  and other products of gur  and cane w hich are produced in a large 
inirnb-er of centres in the villages cannot eafiily be controlled. U nless you  
physica lly  control them , m ere price control becom es ineffective. Therefore,
deliberately, as a result of long experience we have felt that it is not possible  
to control the price of Khandsan,  Probably if we do the position m ay be 
worse than it is now.

Reference has been made as to when control over sugar is to be removed 
or how long it is to be continued. All that I can at present say is that it
is intended to continue it at least for sometime. We are watching the
result of production and, as we approach the end of the season we will know 
exactly how much sugar is available in the country. Suggestions have been 
made that we should also announce that we are going to import so much 
sugar. Sugar is a commodity the price of which falls or rises according to 
demand. As soon as it was believed that India wanted tĉ  purchase sugar 
from outside, the prices in those countries went up. We had at that time 
to face a rise which we did not want to face. A rupee or two per maund 
means a great deal in the totality. Therefore it is not wise, when we are 
dealing with commodities whose prices fall or rise in relation to expected 
demands, that we should make a prematiure announcement.

A suggestion has been made also that I should inform the house as to what 
steps have been taken with regard to the Tariff Board's report. It is a very 
legitimate question and I know that Members have been wanting to know
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what is tfhe decision of Government with regard to the enquiry question which 
was debated for a day in the lawt Session. Goveniment wants to keep its 
promise and it has decided to institute an enquiry into all the points which 
have not been covered by the Tariff Board. On two matters the Tariff Board 
itself has recommended that the Government should make further enquiries. 
But %yhen the Tariff Board report was being written the debate had not taken 
place or had only just taken place. Therefore it was found that a number of 
points which came out in the course of the debate had not been covered by 
the report and the Government have instituted an enquiry into the two pointg 
indicated by the Tariff Board. As regards four other points which were not 
covered, a formal announcement will be made in the course of the next few 
days.

Shri Kamath; Before the session is over?
Mr. Deputy-Speaker: It is now five of the Clock. All other questions will 

end.
Shri Sidhva: Is guillotine” to be applied to this Bill?
Mr. Deputy-Speaker: Yes.
The question is:

“Thit clause 6 stand part of the Bill."
The motion was adopted.
Clause 6 was added to the BilL 
Clauses 7 to 18 were added to the Bill.
The First, Second, Third and Fourth Schedules were added to the BilL 
Clause 1 was added to the Bill.
The Title and the Enacting Formula were added to the BilL 
Dr. Katihai: I beg to move:
‘̂That the Bill, as amended, be pasBed.’'
Mr. Deputy-Bpeaker: The question is:
“That the Bill, as amended, be passed.*'
The motion was adopted.
Mr. Deputy-Speaker: The House now stands adjourned till 10.45 A.M.

tomorrow.
The House then adjourned till a Quarter to Eleven of the Clock on Friday 

the 81s< March, 1950.
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